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BEFORE THE NATIONAL GREEN TRIBUNAL, AT

0.A. NO. 63 OF 2023 (EZ)

Between

Anup Kumar, ...Applicant
Vs.

State of Jharkh-aiil & Ors. ...Respondents

REPLY ON_BEHALF OF THE RESPONDENT NO. 6 PAKRI BARWADIH

COAL MINING PROJECT, NTPC LTD.

1. That the Answering Respondent (NTPC Ltd. /Pakri-Barwadih)
is a Maharatna Public Sector Undertaking which adheres to
all Environmental guidelines and is committed to ensure all
Environmental Compliances. Since inception the Answering
Respondent has been committed toward sustainable

development giving Environment and development

paramount and equal importance.

2. The present Reply is being filed on behalf of the Answering

Respondent by MR. Navin Kumar, Dy. General Manager

(Envt. Mgmt.) with the Answering Respondent and

authorised vide authority letter dated 05.10.2022 to file the

present Reply. A true copy of the authority letter dated

6 0cT 202




05.10.2023 is attached herewit

1.

At the Outset, the Answering Respondent denies each and every
averment, insinuation, contention, allegation made by the Applicant
and no such averment, insinuation, contention, allegation, averment
shall be deemed to be admitted wunless specifically admitted

hereinafter.

That by way of the captioned Application, the Application has levelled
certain allegations without which are wholly devoid of merits and the
same lacks material/substance to be able to be proved/justified in the

eyes of law,

That a bare perusal of the issues raised by the Applicant in the present
case is that by basing reliance on a news article published in the local
e-paper (Lagatar.in), it has been alleged that the Answering
Responden.t is in breach of the Order dated 06.06.2022 of the Hon’ble
Supreme Court in the case of M/s Balasore Alloys Ltd. vs. The State of
Odisha & Ors. in W.P. (C) No. 4157 of 2016. It is pertinent to note that
the Order dated 06.06.2022 in principle observes that the Petitioner
therein cannot be permitted to excavate/continue the mining activities

without the Forest Clearances under the garb of an order of Status

148
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Quo. However, in the present case that the Answering

¢ ﬂgpa QTF
possess FC and has been conducting mining operations i h '

of the same.,

It is submitted that the on the contrary to the allegations as levelled by
the Applicant, the said case as relied upon by the Applicant is
completely on a different footing and does not pertain to the Answering

Respondent in any manner whatsoever.

It is submitted that in the present case, Answering respondent has
been allocated Pakri- Barwadih Coal mining project vide
Letter No. 13016/29/2003-CA dated 11.10.2004 by Ministry
of Coal, Government of India. A true copy of the letter of
allotment dated 11.10.2004 is attached herewith and marked

as Annexure A-2.

That the mining plan of Pakri - Barwadih Coal mining block
was approved by Ministry of Coal, Government of India vide
Letter No.13016/29/2003-CA-1 dated 25.08.2006 and the
revised mining plan was approved vide Letter No.
13016/29/2003-CA-I (Part) dated 07.03.2016. A true copy of
the letter dated 25.08.2006 and 07.03.2016 approving the

mining plan of the Answering Respondent with the revised

qﬂq'd Hy o ~13802/18 )
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9. That subsequently, the Answering Respondent was granted
Environmental clearance(*EC”) for Pakri - Barwadih coal
mining project vide Letter No 11015/692/2007-IA(M) dated
19.05.2009.The subsequent amendments to the EC were also

granted as stated below:

S.no | Amendment Date

1. Amendment -1 29.06.2016
2 Amendment -2 07.12.2017
3 Amendment -3 14.08.2018
4 Amendment -4 10.11.2020
S Amendment -5 16.08.2023

10. That it is pertinent to mention that the Specific condition No. (iv) of the
EC provided as follows:—.

“Mining shall be carried out as per statute from the

streams/Nallahs flowing within the lease” embankment to be

constructed shall be based on peak flow data and shall be at least

3 meter above HFL. The slope of embankment shall at least 2:1

towards the ML and stabilised with plantation. The Central water

and Power research StationfCWPRS) would be engaged for the



11.

12.

approval of the State Government for diversion of the nalas”.

A true copy of the EC given to the Answering Respondent along with
amendments are attached herewith and marked as Annexure A-4

collectively.

That the FC for the mining was accorded for Stage I and Stage 1l vide
Letters No. F.No.8-56/2009-FC dated 11.05.2010 and F.No.8-
56/2009-FC dated 17.09.2010.The condition no. 8 of the Stage II of
the Forest Clearance (“;E‘C”) envisaged that the user will ensure 50 m
green belt along the sides of Pakwa Nallah and Do Muhani Nallahs. It
is pertinent to mention that there are three Nallah that appear in the
Mining Plan of the Answering Respondent namely, Pakwa, Do Muhani
and Khora. While Pakwa and Khora are in the peripheral region and
as such their geographical location in the overall topography of the
mining area, would not hamper the mining operations of the
Answering Respondent, insofar as Do Muhani Nallah is concerned, the
same flows in the very centre of the mining area, where mining

operations were to take place.

The aforesaid position was clear to the authorities that are concerned
for issuance of FC Certificate/clearance. As a matter of abundant

caution, the Answering Respondent took appropriate steps to create a



13.

Muhani Nallah, it could not undertake creation of green belt in respect

thereof. A bare perusal of the site plan would show that the green belt
near Do Muhani Nallah was not only impractical, but would have
frustrated the entire mining operations, for which EC and FC granted
after due examination of the topography of the area in which the
mining operation was to be carried out. A true copy of the Top sheet
showing the coal block boundary and Nallahs is attached herewith
and marked as Annexure A-5. A true copy of the FC Clearance Stage [
and Stage Il vide Letters No. F.No.8-56/2009-FC dated 11.05.2010
and F.No.8-56/2009-FC dated 17.09.2010 are attached herewith and

marked as Annexure A-6 collectively.

That in order to achieve the meaningful and substantial compliance of
EC Specific condition no. (iv) ,the Answering Respondent got a study
conducted by Central Water and Power Research Station and
technical report no. 4813 was submitted by CWPRS. Based on the
report of Central Water and Power Research Station, Office of Chief
Engineer, Project monitoring and Planning, water Resource
Department accorded NOC for realignment of Do Muhani Nallah vide
Letter no. 2/PMC/ND-171/2012-224 19.03.2013. A true copy of the
NOC accorded by WRD, Govt. of Jharkhand, Ranchi is attached

herewith and marked as Annexure A-7.
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Monitoring Report of EC for Pakri —Barwadih Project(October 2013-
March 2013) was submitted by the Answering Respondent to the
Additional Principal Conservator of Forest vide Letter no.
7010/GM/2013/ dated 26.04.2013. It is submitted that in half-yearly
Environmental Monitoring Report of EC, the Answering Respondent in
its response to the compliance of the conditions imposed under the
Clearance Certificates categorically pointed out the requirement for
the diversion/Realignment of Do Muhani Nailah. A true copy of the
communication submitted by the Answering Respondent to the
Additional Principal -Conservator of Forest vide Letter no.
7010/GM/2013/ dated 26.04.2013 is attached herewith and marked

as Annexure A-8.

15. That admittedly, from 2010 to 2016, no mining activities could be
started on account of issues relating to land acquisition as well as law
and order problems. As a matter of fact, the contract to Mining
Development Operator i.e. Respondent No.7 could be awarded in the
year 2015 only and - accordingly, mining activity started w.e.f.

17.05.2016.
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16. 1t is of utmost importance to note at this juncture ‘\that theyyleass

granted on all GM-JJ (Gair Majarua-Jungle Jhari) a.nd~ é@

Majarua) Lands, including the Nalas flowing across the coal mining
block allocated to the Answering Respondent vide Govt. Orders dated
21.02.2013, 20.05.2013, 19.07.2013, 21.12.2017, etc. It is pertinent
to note that Respondent No.1 vide order dated 21.12.2017 has
specifically stated about the Nala Divi_sion as per CWPRS Report. The
copy of the Government orders on GM Land are attached herewith and

marked as Annexure A-9 collectively.

That from the aforesaid it is abundantly clear that the permissions
with respect- to diversion of the Do Muhani Nala were already given to
the Answering Respondent and hence, there is no violation on the part
of the answering Respondent in terms thereof. It may further be noted
that in the present case, the forest land is already diverted and the
Answering Respondent had aiready applied for the amendment of FC
condition. It is not the case that the Answering Respondent had
sought grant of new FC. It is submitted without prejudice that had
that been the case, only in such condition could the Order of the
Hon’ble S8upreme Court as relied upon by the Applicant would have

been applicable in the present case.
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Apart from the above, the Answering Respondent commenced“t,h/,

feasible and possible while continuing with the mining operatmns and

at the same time ensured that the mining plan is not violated. As a
matter of fact, on 14.12.2016 a meeting was held in the office of the
DFO Hazaribagh west | division wherein the Answering Respondent
informed that the green belt shall be developed along Khora nala and

Pakwa Nala instead of Do Muhani Nala.

Furthermore, it is submitted that pursuant to opening of Pakri-
Barwadih mine and diversion of the Nalas, the Answering Respondent
consciously wrote a Letter bearing Letter No
1040/PBCMP/EMG/2018/F-28/31748 dated 09.10.2018, requesting
the Director General of Forest (FC Division), MoEF&CC to amend
condition 8 of stage II of FC approval and Condition 7 of Stage I of FC
approval, with respect to the creation of green belt around Pakwa and
Khora Nallahs, foreseeing that creation of green belt around Do
Muhani Nallah would be infeasible. As a matter of fact, for exploration
of Coal by opencast method of mining, all the surface
features/structures etc. falling within the excavation area were
essentially required to ‘t;e shifted/removed or diverted from the mining
area. A true copy of the letter dated 09.10.2018 sent by the Answering

Respondent is attached herewith and marked as Annexure A-10.
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southern extremes of the block boundary. That therefore, the said

20. That more so, the Do Muhani Nala is a seasonal tri

through the coal block centrally, culminating in K

stream is not ever existing in which case, it cannot be said that the
Answering Respondent is even closely responsible to destroy the Do
Muhani Nala. As a matter of fact the same being seasonal is not a
permanent source of water of the people in vicinity and the allegations
levelled by the Applicant in terms thereof are completely bereft of

merits and deemed to be rejected at first instances.

21. That subsequently, with respect to the amendment sought by the
Answering Respondent, the Mo EF & CC issued a Letter dated
25.05.2023 (“impugned order”), modifying the condition 8 of stage II
of FC approval , on the .basis of the recommendations of the Advisory

Committee. The modified condition no. 8 is reproduced herein below:-

“The user agency shall resiore and conserve the Khora Nalla
(west) and Pakwa Nalla feast) watersheds on priority basis under
supervision of the forest department and  expert
hydrologists/ agencies and develop their watershed status as per
the Survey of India toposheet no. 73 E/I A greenbelt of 100
meters on either side of both Khora Nala and Pakwa Nalla shall

be maintained”.
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been developed along khora and pakwa nala and it wasn’t possible to

develop the same along the Do Muhani Nala, as has been requested by

the Answering Respondent in the past several years.

That the Letter also recommended that penalty shall be imposed for
violation committed over the forest area (1026.438 ha} without
approval equal to five times the normal NPV plus simple interest of 12
% from the date of actual violation committed till the deposition of
penalty. A true copy of the impugned order dated 25.05.2023 is

attached herewith and marked as Annexure A-11.

It is submitted that on the basis of the alleged Non-compliance, a
punitive action in the a'bove terms was already been executed against
the Answering Respondent. Aggrieved of the same, the Answering
Respondent filed an Appeal No. 20/2023 dated 18.07.2023 before this
Hon’ble Tribunal. Accordingly, this Hon’ble Tribunal vide orders dated
01.08.2023 and 14.09.2023, this Hon’ble Tribunal has stayed the said
Order as well as the demand letter of the DFO seeking deposit of 857
Cr. In view thereof, there arises no occasion in terms of which the
Applicant can agitate issues which this Hon’ble has already seized of
qua the said appeal pending before this Hon’ble Tribunal itself. True

copy of the Orders dated 01.08.2023 and 14.09.2023 passed by this

——— .



25.

26.

".' P

12 &
/A\w@ . "- *r
T SRR

(B sy B

Hon’ble Tribunal in Appeal No. 20/2023 are attachéd«hé%‘gghth émd
NSttt

marked as Annexure A-12 collectively. Wi L R 3‘/{‘.,"

That in view of the above, it is submitted that the Answering
Respondent has complied with all the pre-requisite conditions. It is
submitted that as on date, the Answering Respondent has planted
more than 25000 tree saplings along Khorrah Nala and 5500 along
Pakwa Nala which are flowing in eastern and western part of the
allocated coal block. It is also to mention that the existing green belt
along the Pakwa Nala and Khora Nala have not been distﬁrbed.

As a matter of abundant caution has taken several steps towards
water conservation/augmentation measures which are illustrated as
follows:

a) The roof top rainwater structure has been constructed and 14
nos. existing ponds are constructed / rejuvenated in nearby
villages for improving the groundwater of the area.

b) Approximately 1,48,796 m3 /year of groundwateris being
recharged and stored at Pakri Barwadih Coal Mining Project.

¢) Further, approx. 23 lakh m3 of rainwater have been stored in
the East quarry for use in dust suppression and fire fighting.

d) 12 Nos. of Check dams have been constructed in Pakwa and
Khora Nala to meet water requirements and to augment the

groundwater of the area around PBCMP. 1t may be noted that

158
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27. It is submitted without prejudice that the Answering Respondent being

28.

a CPSU, in the oversight of the mandate under condition 7 in FC
clearance stage I and condition 8 in FC Clearance stage II, subsequent
to the commencement of mining activity, no sooner than later it
apprised the authority seeking necessary amendment in FC clearance
as the said clearance was an error on record (limited to condition 7 in
FC clearance stage I and condition 8 in FC Clearance stage II) not
coping up with mining plan and in principle agreement with authority
concerned so far as mining activity is concerned. It is pertinent to note
herein that once the FC was inconsistent with the mining plan, the
same would have been a violation of the Respondent No.ls
Manual/handbook of guidelines for effective and transparent

implementation of the provisions of Forest (Conservation) Act, 1980.

That in terms of the above, all the allegations made by the Applicant in
the captioned Application are frivolous, an after though and completely
baseless and contrary to the current set of facts. The Applicant has
concealed material facts from this Hon’ble Tribunal which are extremely
relevant for this Hon’ble Tribunal to look upon while adjudicating the

present matter.
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29. It is submitted that the submissions made by the "Stateof *Jharkhand

. NS Pk
(Respondent) contrary/inconsistent to the stand a};\t‘aken_abeve by the

b -~
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Answering Respondent is completely denied and hric"‘iﬁhi“hﬁg""s‘;hall be

deemed to be admitted unless, admitted hereinabove.

30. That the Answering Respondent is not filing any para-wise Reply to the
captioned Application filed by the Applicant as many contentions raised
therein are of no relevance and are highly extraneous. It is specifically
stated that the contents therein are denied in tofo. Further, the
Answering Respondent reserves its right to file a more detailed reply as
and when required depending upon the circumstances of the present

case subject to the leave of this Hon’ble Tribunal.

31. The prayer made by the Applicant qua the captioned Application is
denied in toto in view of the submissions made by the Answering
Respondent in the present Reply. It is therefore most humbly prayed

that the captioned Application be dismissed at the earliest with

‘A&;\‘\W

exemplary costs.

Prepared in my offic DEPONENT
T TR / NAVIN KUMAR
W TR (Tl ) OGM (ENVE. MGME)
/ vkt B2S/ NTPC Limited
Advocate W T AR COAL MINING PROVECTS
I / Hazaribag

9600 2013 9 6 OCT 20
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e AFFIDAVIT

1, Navin Kumar son of Narendra Kumar Yadav aged about 4-7 years, by
faith Hindu, by occupation - service and working for gain at NTPC Limited,
Pakri - Barwadih Coal Mining' Project, Site Ofﬁce_ Sikri, Post Office and Police
Station- Barkagaon, District Hazaribagh, Jharkhand-825311, do hereby

solemnly affirm and say as follows :~

1. I am the Dy. General Manager (Envt. Mgmt.) of the Respondent no. 6
the answering respondent and am fully acquainted with the facts and
circumstances of the case. I am also duly authorised and competent to

affirm this affidavit and accordingly I depose to the same.

2. The statements contained in paragraphs 1 and 2 are true to my
knowledge, those contained in paragraphs 5, 7 to 27 are based upon my
information derived from the records of the case and verily believed by me to

be true and rest are my respectful submission before this Hon’ble Court.

e

LY

Prepared in my offic DEPONENT

Solemnly affirmed and"dsclared
pefare me on ldentificati
A 24,

ASIS KUMAR SEN
City Civii Court
rolkata
Reg No -13802/18

o6 C W geort W
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NTPC Limited

(A Govt. of India Enterprise)

Frae G IRASAY, FRIET
Coal Mining Projects, Hazaribag

Awmnecre A-

Fl-—“""—

AUTHORISATION
TO WHOM SO EVER IT MAY CONCERN

This is to certify that by virtue of General Power of Attorney dated
02.08.2023 issued by Director, NTPC Ltd in favour of the undersigned,
Shri Navin Kumar, designated as Dy. General Manager (Envt Mgmt.),
NTPC Pakri Barwadih Coal Mining Project is hereby authorised to sign
Vakalatnama in favour of advocate and take steps to file
petition/Statement of Defence in Original Application No. 63/2023 (Anup
Kumar Vs State of Jharkhand & Others) pending before National Green
Tribunal, Eastern Zone Branch at Kolkata.

Further certified that Shri Navin Kumar is authorised to swear an affidavit
in support of petition/Statement of Defence to be filed on behalf of NTPC
Ltd and to file documents as well as take appropriate steps on behalf of
the Company in the said matter.

g : QO.Q,%
(NEERAJ JALOTA)
GENERAL MANAGER

NTPC. Pakri Barwadih Coal Mining Project
I WEiE / NEERAJ JALOTA

| GENERAL MANAGE R
(M“M“)In.n.n,\r]

Dated: 05.10.2023 et MBS/ NTPC Limite

IR S TR Cosl Mining Pr.,
T ) Hazaribag "

Hrae G mmwmm FSTNETT — 825311
Coal Mining Projects, Sikri Site Office, Barkagaon, Hazaribag - 825311

[ e fy . . 0003, eﬁhﬂﬂ H‘.}I :011-24387333 7{' Fax: 01 124361
" H 1 : 018
Reglstored Office : NTPC Bhawan, Swpﬂ Complex. y Institutional Area, Lodi Road, New Delhi - 110003. E-mail : ntpocc@nlpc.co.];; Website : www. ntpe. GO,:“

p———



o9

eTor M ¥= AnnexureAZ
ANNEXUREI

sl . i40.13016/29/2003-CA
.+ Government of India

: " Ministry of Coul and Mincs
T ko e Dcpartment of Coul

27NN / - . New Dellsi, the 11.10.2004

The Chairman & Managing Directe-,
National Thermal Power Cerporati ;a Led.,,
NTPC Bhawan, Scape Complex,

7 Institutional Area, Lodhi Road,

New Delhi.

Subject :- Allotment of Pakri Bx: vadih Cual block in faveur of National Thermal Power
Corporation Ltd. to v -ake coal mining for exclssive use of coal in their power

plants. o

L}
-

| am directed 1o refer to yourlefter No. 01/CMECW/MOC/067-623 dated 9.8.2004 on the
subject mentioned above and hereldy convey the ‘in principle’ consent of the Goverament of India
o the working of Pakrl BRrwadih coal block by the National Thermal Power Corporation
Limited within the provision of Central Government Company dispensation under Section
3(3)(a) (1) of the Coal Mines (N.:ignalisation) Aet, 195‘: subject to the following conditions :-

1) Coal mining shall be carried on by NTPC or a separate company o be ¢reated
with NTPC's participation provided such ‘sgparate company is a Central Government
company with cosl -mining as an object’in. ‘ts Memprandum of Association. This
candition is necessitated under S. 3(3)(u)(i) of the Cpal Mines (Nationalisation) Act,
1971, Whlch allows coal mining to a Central Governmdat Campany.

i) Coal linkages from CI'USCC!,. would rot be disturbed in any way with
coal rmined from Pakri Barwadih block..” NTPC | shall continue to~honor its 1
commitment towards long term linkage Erom these pationalized coal companies 1o
their thermal power scatons through FSAs..

iii) All coal mined frc-a the block . including any middlings oe rejects etc, if washing is
resorted (o, shall be used in NTPC power ptants. Nofcoal will be disposed off in any
other manner, whatsaever without prior peemission, in wriling, of the Deparment of
Coal. '
iv) NTPC would plan for both Open cast and undergtound mining in Pakri Barwadih
coal block s0 as (0 exuact the rex rves below 300 meters as well ac a lajer date,

v) NTPC will do ceal min:ng in accordance with the provisions of the Coal Mines
(Nationalisation) Act 1973, the MIMDR Act, 1957, the|Contrace Labour (Regulation &
Abalition) Acr, 1970 and in corpliance with all other mineral, enavironmental and
labour laws and regulaiions governing the (ndian Coal [nduztry,

ey -
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vi). .The minin‘g leageswill be executed in the name of the NTPC or such separate
Government company which may bz formed with equity participatinn hv NTPC

vii) Violation of any'of the conditions imposed above on the
scparatc Government Com,any . in mining and disposing o
rBarwadih coal block will render the mii.ing lgase liable for cance

viii) NTPC may approach the CMPDH.. to ohta!n the geologica
payment of necessary exploratod cost and obtain 4 miniag luas
per the provisions of the MM (D&R) Act, 1957

Yours faith fully,

( S. K.Kakkar)
Under Sceretary

]
—_———
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No. 13016/29/2003-CA-I
Government of India -

Ministry pf
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ANNEXURE-III

Coal

New Delhi, the 2% August, 2006,

» TE .
¢ . . 3 -
5 The Ghairmean-cum-Managing Director,
National Thermal Power Corporation Limited,
NTPC Bhawan,
-y 8CQPE Complex, Lodhi Road,
New: j ~ g
Subjept : Approval of Mining Plan in respect of Pakri-Barwadih coal ofining block
(June, 2006) of NTPC Limited.

Sir,

|

|

i

]

i) The Mining Company shall achieve |the 15 Mty production level from the
apencast dperation by 17° year. »

u) —. As regards part of coal block that has also been allotted to ONGC for Coal Bed

€ extractions, the conditions laid|down in the allotment letter shall be fully
complied with,

i) The appi’uval of the mining plan is without préjudice to the requirement of
eppravals  from  competent/prescribed authority under the relevant
rules/regulations etc,

2. Two copies of the app;uvcd mining plags duly signed by the competent authority

are returned herewith with the request that a copy of the approved mining plan may be

submitted to the concerned State Government fbr becessary action and also'a photocopy
3 of the approved minipg plan may be sent to ihe Coal Controlier for monitering of the
block. r
2 Yours faithfully,
4 7
W e il
e (V.8
Under Secretary ta the Govt, of India.
Encls. Asx above. ¢ ib""?
= - B .\-’ﬁed p
: Que ?ﬂ\m
9. Cog W\

.QO? ENG R
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To,

BY SPEED POST
/

No.13016/29/2003-CA-I (Part)
Government of India
Ministry of Coal
Shastri Bhawan, New Delhi,
Dated : the 7}1., March, 2016

The Chairman-cum-Managing Director,
M/s. National Thermal Power Corporation,
NTPC Bhawan, SCOPE Complex,

7, Institutional Area, Lodhi Road,

New Delhi-110003.

Subject : Approval of Revised Mining Plan and Mine Closure Plan (1%

Sir,

Revision) [January 2016] for Pakri Barwadih coal block, Distt.
North Karanpura Coalfields, District : Hazaribagh, Jharkhand of
M/s. National Thermal Power Corporation (NTPC).

I am directed to refer to NTPC’s letter Nos.CC:CM: ENGG: 7010: MP: 82

dated 03.04.2015 and CC:CM: ENGG: 7010: MP: 89 dated 16.09.2015 regarding
submission of Revised Mining Plan and Mine Closure Plan (1st Revision) for Pakri
Barwadih coal block and to say that the same was considered by the Standing
Committee in its meeting held on 17.02.2016 and the approval of the Central
Government thereon is hereby conveyed under Section 5(2)(b) of the Mines &
Minerals (Development & Regulation) Act, 1957 subject to the following conditions:-

i)

ii)

iii)

iv)

The mining company shall take all necessary precautions regarding safety of
mine workings and persons deployed therein;

Mining Lease of this block shall not encroach into any other adjacent block;

Mining company shall get the external dump area beyond the incrop of seam
explored before dumping of OB in this area;

The cost of abandonment for carrying out the closure activities envisaged in
the Mine closure plan is indicative; the actual cost for carrying out the
activities at the time of final closure may be higher. The actual cost of
abandonment will have to be borne by the project proponent for carrying out
the closure activities;

Mining company shall get the balance area explored in detail by getting the
additional drilling done either by CMPDIL or under the supervision of
CMPDIL within 4 years of the approval of mining plan and till than no
overburden shall be dumped over the area;

Mining company shall submit mining plan for underground mining for
liquidation of beyond 300 m coal reserve of the block;
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viij The approval of mining plan is without prejudice to the requirement of
approvals from competent/prescribed authority under the relevant
rules/regulations, etc.

v) This approval may be revoked if a legal cause of action is brought against the
allocatee in the light of legal proceedings including judgment of court or
result of lawful investigation by the authority empowered in this behall.

2. Two copies of the approved Revised Mining Plan and Mine Closure Plan (1
Revision) [January 2016] for Pakri Barwadih coal block duly signed by the
Competent Authority are returned herewith with the request that a copy of the
same may be submitted to the State Government concerned for necessary action
and also a photocopy of the approved said plan be sent to the Coal Controller for

monitoring the block.

Yours faithfully,

Encl : As above

[ RISHAN RYNTATHIANG ]

Under Secretary to the Government of India
Tel : 23073936

Copy to :-

1. The Coal Controller, Office of Coal Controller, 1, Council House Street,

Kolkata.
2l The Under Secretary, CPAM Section, Ministry of Coal for information and

record.
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No.J-1 1015/692/2007-1A.11(M)
Government of India

Flmistry of Environment & Forests
Paryavaran Bhawan,

C.G.O.Complex,
New Delhi -110510,

Dated: 19™ May 2009

To

Shri A.B.Haldar

Additional General Manager (CM),

M/s National Thermal Power Corporation Ltd,,
Engineering Office Complex,

A-BA, Sector 24, NOIDA - 201301

Sub: Pakrl Barwadih Coal Mine Project (15 MTPA) of M/s National Thermal Power
Corporation Ltd, (NTPC) Ltd. located In villages Barkagaon, Itij, Chiruadih, Urub,
Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri-
Barwadih, Chepa-Khurd, Deora-Kalan, Lakura, Langatu, Keri, Dadikalan, Tehsil
Barkagaon, District Hazaribagh, Jharkand - environmental clearance — reg.

Sir,

This has reference to letter No. CC/CMBCW/MOEF/01 dated 27.06.2007 aiong with
applicatton for environmental clearance and subsequent letters dated 16,08.2007, 14.03.2008, and
17.03.2009 on the above-mentioned subject. The Ministry of Environment & Forests has considered
your application. It has been ncoted that the project Is for opening a new coal mine — Pakri-

" Barwadih Opencast Coal mine Project of 15 millign tonnes per annum (MTPA) rated

capacity for its linked Thermai Power -Statlon. The existing project consists of Phase-1 of 39 years
and comprises of opencast operations only and would be restricted to the explored lease area of
3319.42 ha. Of this“area,-643.9 ha is forestldnd, 1950.51 ha ‘s agricultural land, 159.64 ha Is

o Pagren and wasteland, 435 ha js. grazing Jand, 10L,22. ha is human Settlements and 29.15 ha

 Inciudes roads and seasonal nala, In addition, an area of 68.58 ha is being acquired outside the ML

* at a distance of 2 km from the ML for townstip comprising 150 dwelliags. There are ng National

Parks, Wildiife Sanctuary, Bigsphere Reserves found In the 10-km buff@¥zone*Barkagaon Reservé
Forest Is situated within the core zone and In the buffer zone. Forestry clearance has bee applied
for. There are endangered fauna such as Sloth Bear reported In the study area. Elephant has not
been reported from the area.. A monolith found within the core zone Is not a' centrally protected
{monument. Ghagrl nadi flows south of the ML at a distance of 1.5 km from west to east, Hahro nadi
flows at a distance of 1.5km south of ML from SW to nerthern direction. 1t Is proposed to modify the
natural drainage by diversion and rezlignment of the. nalas and by construction of an embankment.
Of the total mining lease area, 25 ha is for topsoll dump, 632 ha Is for external OB dump, 1785 ha Is
quarry area, 31 ha Is for roads, 18 ha Is for infrastructure and 797 ha is undisturbed area. The
project Involves R&R of 17 villages. A dand of 141,70 ha is being acquired as R&R site in villages
Dhenga and Lakura on the eastern side of the Block. Detailed R&R has been prepared for Phase-1

X¥onsisting of 7 Villages and Involving a totai 2221 PAPs ~ Chirudih (10), Itiz (125), Nagadi (125),

Arhara (202), Pakrl-Barwadih (634), Dadikalan (665), Chepakalan (460). An area outside the mining
area where Infrastructure will be located also involves an R&R of a total 1068 land oustees which
would also be completed in Phase-1. The balance 10 villages - Sinduarl, Sonbarsa, Churchu, Jugra,
Chepakhurd, Kerl, Langatu, Deoriakhurd, Urub, Barkagaon are to be taken up for R&R In subsequent
phases and are under survey,

Mining will be opencast by mechanised methad Involving.shovel-dumper-and invelves drilling

wl i ‘blasting”Rated capacity of the mine is 15 (MTPA)4M ineral transportation of coal from. the

be provided with Silo_Loading System! Ultimate working depth of the Ailne would be 300m below
ground level (bgl). Water table.in the study area during pre-monsoon is in a range of 4.24m —14.64
m and In a range of 1,52- 8.54m during post-monsoon. Peak water requirement is 4576 m3/d of

I fmine to CHP would.be by closed conveyors and by rail link to the linked TPP, Railway siding would

Sl Page t af €
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/ which 526 m3/d Is for domestic consumpticn to be met from ground water, and the of the
remalning 4050 m3/d, 3400 m3/d would be from mine pit water and 650 m3/d form recycled water,
g An estimated 2118 Mm3 of 0B will be generated over the life of mine (39 years) of.which 1238 Mm3
“would be from western quarry,(first.25,years) and 860 Mm3 would be from eastern quarry (25" -
39" ‘year). Of the 1238 Mm3 of OB form. the westen quarry, 595 Mm3 of .ob would be.dumped

“externally In two external OB dumps (A and B) and 643 Mm3 would be stored in external dump C,

"M3x. Helght of the 3 dumps would be 90m. The entire OB of 860 Mm3 from eastern quarry would

Ba abikfilled over an area of 665 ha and reclkimed Into grazing land (223 ha) and agricultural land

(442 ha) at the psot mining stage. Ultimate working depth is 300m. Life of mine at the rated

capacity of 15 MTPA is 39 years. Public Fiéaring was held on 16.04.2007. Mining Plan has been

approved for 15 MTPA on 25,08,2006. Capital cost of the project is Rs, 4500 crares.

2. The Ministry of Environment & Forests hereby accords environmental clearance_for the

above-mentioned Pakri Barwadih Coal mine Project of M/s NTPC Limited of a production

capacity of 15 MTPA in a total lease area of 3319.42 ha under the provisions of Section 12 of
the Environmental Impact Assessment Notification, 20086, and subsequent amendments thergto and
“inder MOEF Circulars there under subject to the compliance of the terms and conditions mentioned

ol bl R e e SR ; : y

A, Specific Conditions
A
’1( . () * The environmental clearance Is restricted to Phase-1 of 39 years of opencast operations
W/ involving 3319.42 ha of ML area only for which exploration has been cormpleted,
_| ()  Nomining operations shall be undertaken in the forestland within, the ML until clearance has
‘been obtained under the provisions of FC Act, 1980.

‘(i The monolith found within the core zone shall not be disturbed by the mining operations
and a minimum 500m distance along with thick green belt would be maintained between
the eastern quarry and the monalith, A road would be created upto the mongiith a nark
¢reated around it so that the moenolith could be' visited.

(iv) - Mining shall be carried out as per statuette from the streams/nallahs flowing within the

i lease. Embankment to be constricted shail be baday! on peak flow data afid shall be at
_least 3m above the HFL. The slope of the embankment shall at least 2:1 towards the ML
and shall be stabilised with plantation. The CWPRS would be engaged for the design and
study of realignment of the drains/nalas flowlng across the ML and creation of embankment,
and also obtain approval of the State Government for diversion of the nalas

(v) Topsoll should be stacked properly with proper slope at earmarked site(s) and should not be

If kept active and shall be used for reclamation and development of green belt.
A
_['L (vi) OB should be stacked at earmarked three external OB dumpsite within ML area of a
S makimum helght-of-90m; A minimum of S00m shall b ‘mantained and thick green belt ~
o developed between the habitation and OB dumps particularly that of Barkhagaon. The
a2 optlon of ralsing the level of grazing land created after backfilling the quarry by 10m or so
shall be examined so to reduce the overall OD dump height. Slope stabiiity tests may be
undertaken and the feasibility of backfiling depending on the type of ‘cost effective
technology available at that stage shall be re-exa mined. The ultimate siope of the dump
shall not exceed 28%'Monitoring and management of reciaimed dumpsite should contine
tintil the vegetation becomes self-sustalning. Compliance status should be submitted to_ the
: : \ "Minlstry of Environment & Forests arid It Regional office located at Bhubaneshwar on, yearly
o tﬁﬂs" S S P S s G A e e
e sw/(vi)  Catch drains and siltation ponds of appropriate size should be constructed to arrest sik and

7 cediment flows from soil, OB and mineral dumps. The water so collected should be utilised




7y for watering the mine area, roads, green belt development, etc. The drains should be
regularly desilted and maintained praperiy.

Garland drains (size, gradient and length) and sump capacity should be designed
keeping 50% safety margin over and above the peak sudden rainfall and maximum
discharge In the area adjoining the mine site. Sump capacity should also provided adequate
retention pericd to allow proper settling of silt material.

‘@) Cimension of the retaining wall at the toe of the dumps and OB benches within the mine to
check run-off and sMtakion should be based on the rainfall data.

L
‘('}/ The main haul road of 6 km. within the core zone shall be metalled. A 3-tier avenue

I-- . pl_tatlen shall be developed along the main approach roads and haul roads. 4Mlnerar_

T t_rg'[isﬁértatiqn from.CHP.ta, Railway. siding shall be by closed, belt conveyor of 3 length of
Al pLsY 7km The rallway sldfng 5haii be provided mth Sito Rapld Loading System. .

(x) Drills should be wet cperated only,

(i) Controlled blasting should be practiced with use of delay detonators. The mitigative
measures for contral of ground vibrations and to arrest the fiy rocks and boulders should be
implemented.

|
¢
. % o8 (i) .No additional groundwater {bo,ce wel{; =hall be used for, mining .operations. Additional water
if"any required for the project shall be used from recycled water or m%ne discharge water or
""Inwater co!féct"éd In Talnvrater harvesrmg plts within the ClL.
{ (xli)  Regular maonitoring of groundwater lavel and quallty should be carried out by establishing a
network of exiting wells and construction of new pelzometers. g}‘?‘e monitaring for quantity

should be done four times a year in pre-monscon (May), monsoon (August), post-monsoon *

ALY “(Noveniber) and winter (January) seasons and for quaiity in May. Data thus collected should
el be submitted o the Ministry of | EAVIFBTifEnt & Forests and to the Central Pallution Control

the ¢ore and buffer zone, In case mon!tonng Indicates a dedline In water table

IEN ; .j‘i, .I N
iie }{&(} JThe project authorities should meet water requlmment of nearby village(s) In case the
vmage wells go dry due to dewatenng of mine.

\_(;vf Sewage treatment plant of adequate capacity shall be Installed in the Colony. ETP should

also be prr.wided for workshop and CHP wastewater. Treated wastewater meeting

“prescribed norms only shall be recycled for min’m; operations to the extent possible and

; permitted to be discharged in to the natural water courses only if it meets the prescribed
{ K standards. '

(xvi)  The total area that shall be brought under afforestation at the time of mine closure shall not
. /S\/ P be less than 1199 ha which Includes reclaimed topsoil soil dump area (25 ha), external OB
P dump (632 ha), backfilled area (524 ha), along ML boundary, embankment and undisturbed

area, along roads and Infrastructure,.green belt (18 ha), and In township. outside the lease

by planting native species in consuitation with the local DFO/Agriculture Department. The
.denslty of the trees should be_around 2500, plants. per ha.

(xvil) A Progressive Mine Closure Plan shall be implemented by reclamation of 524 ha, of the total
quarry area of 1785 ha, which shall be backfilled and afferested by planting natlve plant
species In consultation with the local DFO/Agricuiture Department. The-density- of the trees

N5 . should be around 2500 plants per ha. Of the total reclaimed backfilled area, 223 ha shall be
grazing land and 442 ha shall be agricultural land for utilisation of the villagers.

Of the balance 1261 ha of quarry area, an area of 596 ha of decolaed area/void

being converted Into a water resarveir shall be gently sloped and the the upper benches of

. Board quarterly wuthln one month-ai* munlto:mg Ralnwarter structures shail be erected In
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the reservoir shall pe terraced and stabillsed with plantation and the remaining 665 ha Is for
public use for Phase-2 of the project.

o] (xdi))  Besides carrying out reqular periodic heaith check up of their wcrkemlﬁ_"/wfht:;ewmm,ers

Identiﬂeq_ ffgn_a_v.§¢or_kforce engaged in active mining operations shall be subjected ta haalth
‘check up for occupational diseases and hearing impairment, if any, through an agency such
'as NIOH, Ahmedabad within a period of one vear and the resuits reported to this Ministry
and to DGMS,

A detailed R&R Pian for the life of the project comprising land iosers, homestead losars and
land and homestead losers, Including tribals to pe dispiaced from the project area shall be
Prepared and implemented in 3 stipulated time-frame. Phase-I of the R&R comprising of -

2221 PAPs shall be impiemented within one year. The compensation shall be nat less than

“that Specified in the National R&R Policy, Provision shall alse be made in the R&R Plan to

take care of the fand less labourers and the tribals, The total expenditure on R&R shall not

< _be less than Rs, 700 crores, which includes fand acquisition (Rs. 30 crores) and R&R (350

crores).” Altérnate livelihood " and skill development programmes and schemes shall be
“implemented as part of R&R and CSA. .

The project authorities shall Carry out 3 pre-mining socio-economic survey based on the
UNDP H el (

For moenitoring land yse pattern and for post mining land use, a time series of landuse
maps, based on satellite Imagery (on a scale of | 5000) of the core zone and buffer zone,
from the start of the project untlf end of mine fife shall be prepared orice in 3 years (For! any
ene particular season which Js consistent in the Hme series), and the report submitted to
MOEF and its Regional office at Bhubaneshwar, : '

A Final Mine Closure Plan along with details of Corpus Fund should be submitted to the
Ministry of Ervironment & Forests 5 yoars in advance of final mine closure for approval,

Generai.cénditions

3% _
No change In tilhing technology and scope of working shali be made without prior approval
of the Ministry of Environment and Forests, '

No change In the calendar plan inchuding excavation, guantum of mineral coal and waste
shiall be made, -

Four ambient air quality monitoring statiens shall be established in the core zone as well as
in' the 'BOFEF zone for oriltoring SPM, RPM, 502, NOx and heavy metais such as Hg, Pb,
Cr, As, etc. Location of the stations shall be decided based on the meteorolegical data,
topographical features and environmentally and ecclogically sensitive targets in consuttation

with the State Pollution Control Board.

Fugitive dust emissions (SPM and R5EM and heavy metals such as Hg, Pb, Cr., As, etc) from
all the sources shall be contralled reqularly monitored and data recerded properly, Wate@r
spraying arrangement on haul roads, wagon loading, dump trucks (loading and unloading)

Data on amblent air quality (SPM, RSPM, SO2, NOx and heavy metals such as Hg,. Pb; Cry
As, etc)) shall be regularly submitted. to.the Ministry including its Regional Office at Bhopal

~and-to theState Paliution Control poard and the Central Pollution Control Board once in six _
months,

b ok
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Adequate measures shall be taken for control of noise levels beig‘{: 85 dBA in the work

environment. Warkers engaged in blasting and drilling operations, operation of HEMM, etc
shall be provided with ear plugs/muffs.

Industrial wastewater (workshop and wastewater from the mine) shall be properly collected,
treated so as to conform to the standards prescribed under GSR 422 (E) dated 19" May

1993 and 31 December 1993 or as amended from time to time before discharge. Oil and

_grease trap shall be installed befare discharge of workshop effluents.
Vehicular emissions shall be kept under control and regularly monitored.

Environmental laboratory shall be established with adequate number and type of potluticn
monitoring and analysls equipment in consultation with the State Pollution Controi Board.

Personnel working In dusty areas shall wear protective respiratory devices and they shail
also be provided with adequate training and information on safety and health aspects.

Occupational heajth surveillance programme of the workers shall be undertaken
perladically to observe any contractions due to exposure to dust and to take corrective
measures, If needed,

_A separate environmental management cell with suitable quallfied personnel shall be set up
‘under the control of a Senlor Executive, who will report directly to the Head of the
company.

The funds earmarked for environmental protection measures shall be kept in séparate
‘account and shall not be diverted for other purpose. Year-wise expenditure shall be

" reported to this Ministry and its Regional Office at Bhopal.

The_Regicnal Office of this Ministry located at Bhopal shall monitor compliance of the
stipulated conditions. The Project authorities shall extend full cooperation to the office(s) of
‘the Reglonal Office by furnishing the requisite data/ information/monitoring reparts.

A copy of the will be marked to concerned Panchayat," iocar NGO if any, from w!iam anv ;

sunqestlonfrepresentatlcn has been received while processing the propo.;al

Sta{c Pallution Contral Board shall display a copy of the clearance letter at the R_egronall

Of'fice District Industry Centre and Collector’s Office/Tehsildar's Office for 30 days.

The Project authorities shall advertise at least In two local newspapers widely circulated
around the project, one of which shall be in the vernacular language of the locality
concerned within seven days of the clearance letter Informing that the project has been
‘dccorded environmental clearance and a copy of the clearance letter Is available with the
State Pollution control Board and may also be seen at the website of the ministry of
Environment & Forests at http://envfor.nic.in. The compliance status shall also be uploaded
by the project authorities in their website and regufarly updated at least once in six manths
50 as to bring the same In the public domain. The data shall also be displayed at the
entrance of the project premises and mines office and In corporate office.

The Ministry or any other competent authority may stipulate any further condition for

environmental protection.

4,

this dearance and attract the provls:ons of the Environment [Prn{ecnon) Act, 1986,

5

Failure to comply with any of the conditions mentioned above may result in withdrawal of

The above conditlons will be enforcecl mrer~af,'a, under the prowslons of the Water (Preventlon

& Control of Pollution) Act, 1974, the Air (Frevention & Control of Pollution) Act, 1981, the
Environment (Prbtection) Act, 1986 and the Public Liability Insurance Act, 1991 aleng with thelr
amendments and Rules, The proponent shall ensure to provide for the costs incurred for taking up
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remedial measures In case of soil contamination, contamination of groundwater and s age water,

and occupational and other diseases due to the mining operations. ;{;,/--
o
(Dr.T.Chandini)
Director

Copy to:

1. Secretary, Ministry of Coal, New Deihi, |

2. Secretary, Department of Environment & Forests, Gavernment of Jharkand, Secretariat, Ranchi.

3. Chief Conservator of Forests, Regional office (EZ), Ministry of Environment & Forests, A-31,

4,

~d

© Monitoring File 9, Guard File 10, Record Filg~ - - = retin it

Chandrashekarpur, Bhubaneshwar — 751023.
Chairman, Jharkand State Pollution Control Board, T.A. Division Bullding (Ground Floor), H.E.C|,
Dhurwa, Ranchi — 834004,
Chalrman, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, New
Deihi -110032. =

Member-Secretary, Central Ground Water Authority, Ministry of Water Resources, Curzon Road
Barracks, A-2, W-3 Kasturba Gandhl Marg, New Delhi.
District Collector, Hazaribagh, Government of Jharkand.
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No. J-11015/692/2007-1A-11(M)
Government of India
Ministry of Environment, Forest & Climate Change
IA-1l (Coal Mining) Division

Indira Paryavaran Bhawan
Jor Bagh, New Delhi

Dated: 29" June, 2016

To,
The Managing Director,
M/s NTPC Limited,
NTPC Bhawan, Scope Complex,
7, Institutional Area, Lodhi Road,
New Delhi - 3

Email: pramu1961@gmail.com; usnandam@ntpc.co.in; prraoc01@ntpc.co.in

Sub: Pakri Barwadih Coal mine project of 15 MTPA Capacity in an area of 3319.42 ha of
M/s National Thermal Power Corporation Ltd located in District Hazaribagh
(Jharkhand) —Amendment in EC reg.

Sir,

This is with reference to your letter No.CC/ESE/7010/2015/GEN dated 3™ February,

2015/online proposal No.IA/JH/CMIN/8804/2007 requesting the Ministry for amendment in

Environmental Clearance granted vide letter No.J-11015/692/2007-IA-1I(M) dated 19.05.2009.

Reference is also invited to the subsequent letters dated 10.04.2015, 16.07.2015, 09.03.2016,

07.06.2016 and 10.06.2016 on the above-mentioned subject.

2. The proposal is for amendment in the EC dated 19th May, 2009 granted to Pakri
Barwadih Coal mine project of 15 MTPA in an area of 3319.42 ha located in Tehsil Barkagaon,
District Hazaribagh (Jharkhand) of M/s NTPC Ltd due to change in mining sequence, and
subsequent change in land use and transportation of coal by road from crusher point to the
Banadag railway siding.

3. The proposal was considered by the EAC in its 33" meeting held on 9-10 April, 2015,
49" meeting on 16-17 July, 2015 and 55" meeting on 11-13 May, 2016. The Committee in its
55" meeting held on 11" -13" May, 2016 recommended the project for amendment in the EC
dated 19" May, 2009 in respect of coal transportation through roads for a period of two years
instead of conveyor system. The Committee also advised the project proponent for early
completion of the road along the conveyor system and its use.

4. Based on the recommendations of the EAC, the Ministry of Environment, Forest and
Climate Change hereby accords amendment in the EC dated 19" May, 2009 for Pakri
Barwadih Coal mine project of 15 MTPA Capacity of M/s National Thermal Power Corporation
Ltd in an area of 3319.42 ha in North Karanpura Coalfields, District Hazaribagh (Jharkhand) as

under:-

Para No. 2 A (ix):

“The main haul road of 6 km within the core zone shall be metalled. A 3-tier avenue plantation

shall be developed along the main approach roads and haul roads. Mineral transportation

EC amendment Pakri Barwadih of NTPC 692_2007
Page 1 of 2

/
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from CHP to Railway siding shall be by closed belt conveyor of a length of 7 km. The railway
siding shall be provided with Silo Rapid Loading System”.

may be read as

“The coal shall be transported through closed belt conveyor system of a length of 13 km to
Banadag railway station. The project proponent is permitted for (2) two years to use State
Highways/public roads for transportation of coal (approx. 35 km) to Banadag railway siding by
adopting all mitigative measures to control dust pollution. The project proponent shall put all
efforts to expedite completion of service road for belt conveyor so that the same can be utilized
for coal transportation by road”.

B, All other conditions stipulated in the EC granted vide letter No.J-1 1015/692/2007-1A-11(M)
dated 19" May, 2009 shall remain unchanged.

175

(S. K. Srivastava)
Scientist E

Copy to:

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2. The Secretary, Department of Environment & Forests, Government of Jharkhand,
Secretariat, Ranchi.

3. The Additional Principal Chief Conservator of Forests, Regional office (ECZ), Ministry of
Environment & Forests, Bungalow No. A-2, Shyamali Colony, Ranchi - 834002

4. The Member-Secretary, Jharkhand State Pollution Control Board, TA Building, HEC
Complex, PO Dhurwa, Ranchi

5. The Member-Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East
Arjun Nagar, Delhi - 32

6. The Member-Secretary, Central Ground Water Authority, Ministry of Water Resources,
Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi

7. The Advisor, Coal India Limited, SCOPE Minar, Core-l, 4t Floor, Vikas Marg, Laxmi Nagar,

New Delhi.

The District Collector, Hazarigbagh, Government of Jharkhand

Monitoring File 10.  Guard File 11.  Record File. 12. Notice Board %kﬁ

/ﬁ @ll@té

O,

(S. K. Srivastava)
Scientist E

EC amendment Pakri Barwadih of NTPC 692_2007
Page 2 of 2



No. J-11015/692/2007-1A-11{M) pt. file
Government of India
Ministry of Environment, Forest & Climate Change
IA-1l {Coal Mining) Division
Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 3
Dated: 7" December, 2017

To,
M/s NTPC Limited,
NTPC Bhawan, Scope Complex,
7, Institutional Area, Lodhi Road,
New Delhi- 3

Sub: Pakri Barwadih Coal Mine Project of 15 MTPA in an area of 3319.42 ha of M/s
National Thermal Power Corporation Ltd located in Tehsil Barkagaon District
Hazaribagh (Jharkhand) Amendment in EC - reg.

Sir,

This refers to your letter No.CC:ESE:7010:2017:GEN dated 9" August, 2017 and online
proposal No.|A/JH/CMIN/8804/2007 dated 10" August, 2017 for amendment in the
environmental clearance granted vide letter No.J-11015/692/2007-IA-1I(M) dated 19" May,

2009. Reference is also invited to the subsequent letters dated 13.09.2017 and 26.09.2017 on

the subject matter.

2. The proposal is for amendment in Environmental clearance dated 19™ May, 2009 for
Pakri Barwadih Coal Mine project of 15 MTPA in an area of 3319.42 ha of M/s National Thermal
Power Corporation Ltd, located in villages Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan,
Nagri, Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri-Barwadih, Chepa-Khurd, Deora-
Kalan, Lakura, Langatu, Keri, Dadikalan, Tehsil Barkagaon District Hazaribagh (Jharkhand).

3. The proposal was considered by the Eerrt Appraisal Committee (EAC) in the Ministry
for Thermal & Coal Mining Projects in its 19" meeting held on 26" September, 2017. The
details of the project, as per the documents submitted by the project proponent, and also as
informed during the meeting, are reported to be as under:-

(i) The project was granted environmental ¢learance vide letter No.J-11015/692/2007-1A.11
(M) dated 19™ May, 2009, followed by amendment therein vide letter dated 29" June, 2016.
Amendment is required in specific conditions No.(iif), (v), (vi), (ix) & (xii) and general conditions
No.{ix) & (xiii} stipulated therein, with the details as below:-

176

S. Conditions as per Environmental Clearance Amendments Proposed
No. dated 19™ May, 2009

Specific Conditions

(iii) | The monolith found within the core zone shall not | The user agency would provide
be disturbed by the mining operations and a|necessary fund to the State
minimum 500 m distance along with thick green | Government for construction of road
belt would be maintained between the eastern |up to the monolith and a park
quarry and the monolith. A road would be created | around it so that the monolith could

o
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up to the monolith a park created around it so that
the monalith could be visited.

be visited as for tourism purpose.

(v)

Topsoil should be stacked properly with proper
slope at earmarked site(s) and should nat be kept
active and shall be used for reclamation and
development of green belt,

“Earmarked Site(s)”
may be replaced with
“at suitable location in site(s)”

(vi)

A minimum of 500m shall be maintained and thick
green belt developed between the habitation and
OB dumps particularly that of Barkagaon.

“and OB dumps particularly that of
Barkagaon" may be repfaced with
“of Barkagaon and OB dumps”

(ix)

The main haul road of 6 km within the core zone
shall be metaled. A 3-tier avenue plantation shall
be developed along the main approach roads and
haul roads.

*Main haul road of 6 km” to be
substituted by “approach road of 6
km along northern boundary of
mining lease”.

For development of 3-tier avenue
plantation, northern sides of main
approach road to be preferred in
place of haul roads.

(xii)

A detailed R&R Plan for the life of the project
comprising land losers, homestead losers and
land and homestead losers, including tribals to be
displaced from the project area shail be prepared
and implemented in a stipulated time frame.
Phase-l of the R&R comprising of 2221 PAPs
shall be implemented within one year. The
compensation shall be not less than that specified
in the National R&R Policy. Provision shall
also be made in the R&R Plan to take care of the
land less labourers and the fribals. The total
expenditure on R&R shall not be less than Rs.
700 crores, which includes land acquisition (Rs.
30 crores) and R&R (350 crores). Alternate
livelihood and skill development programmes and
schemes shall be implemented as part of R&R
and CSR.

The following Para(s) stipulated as
under condition (xix) may be
replaced;

“Phase-l of the R&R comprising of
2221 PAPs shall be implemented
within one year.”

May be deleted and replaced by
“Project proponent will implement
the approved R&R plan as per
phased requirement of
displacement®

AND

“The total expenditure on R&R shall
not be less than Rs. 700 crores,
which includes land acquisition (Rs.
30 crores) and R&R (350 crores)”
May be deleted and replaced by
“The total expenditure of R&R shall
not be less than Rs.2976 Cr which
includes private land acquisition
{Rs.982Cr) and R&R {1492Cr)”

Gene

ral Conditions

(ix)

Environmental laboratory shall be established
with adequate number and type of pollution
monitoring and analysis equipment in consultation
with the State Pollution Control Board.

Following may also be incorporated:
‘the monitoring shall be done by
NABL/MoEF&CC accredited
faboratory”

(xiii)

The Regional Office of this Ministry located at
Bhopal shall monitor compliance of the stipulated
conditions. The Project authorities shall extend
full cooperation to the office(s) of the Regional
Office by furnishing the requisite data/

‘Bhopal” is to be modified as

*Ranchi”

information/monitoring reports.
4
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4. The EAC, after deliberations, recommended for the proposed amendments in the
environmental clearance dated 19" May, 2009, in respect of specific conditions (iii), (vi) & (ix)
and general conditions (ix) & (xiii} as under:

(a)  Specific Conditions (jii), {vi} & (ix) to be replaced with, and now read as under:-

@iy ... The user agency shall provide necessary fund to the State Government for
construction of road up to the monolith and a park around it so that the monolith could be visited
as for tourism purpose.

(') — between the habitation of Barkagaon and OB dumps.

(ix) The approach road of 6 km along northern boundary of mining lease shall be metalled.
For development of 3-tier avenue plantation, northern sides of main approach road to be
preferred in place of haul roads.

()  General Conditions (ix) & (xiii} to be reptaced with and now read as under:-

(ix) ... The monitoring shall be done by NABL/MoEF&CC accredited laboratory.
(xiii) The Regional Office of this Ministry located at Ranchi.......

5. Based on recommendations of the EAC, the Ministry of Environment, Forest and Climate
Change hereby accords approval to the amendments proposed in the environmental clearance
dated 19™ May, 2009 for Pakri Barwadih Coal Mine project of 15 MTPA of M/s National Thermal
Power Corporation Ltd in an area of 3319.42 ha in North Karanpura Coalfields, District
Hazaribagh (Jharkhand), as stated in para 4 above.

6. All other terms and conditions stipulated in the environmental clearance dated 19" May,
2009, read with subsequent amendment dated 29™ June, 2016, shall remain unchangt;;]
Z 17'[ 2017
(8. K. Srivastava)
Scientist E

Copy ta:

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi
2. The Secretary, Department of Environment & Forests, Government of Jharkhand,
Secretariat, Ranchi
3. The Additional Principal Chief Conservator of Forests, Regional office (ECZ), Ministry of
Environment & Forests, Bungalow No. A-2, Shyamali Colony, Ranchi - 834002
4. The Member-Secretary, Jharkhand State Pollution Control Board, TA Building, HEC
Complex, PO Dhurwa, Ranchi
. The Member Secretary, CPCB, CBD-cum-Office Complex, East Arjun Nagar, Delhi - 32
. The Member-Secretary, Central Ground Water Authority, Ministry of Water Resources,
Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi
7. The Advisor, Coal India Ltd, SCOPE, Core-1, 4™ Floor, Vikas Marg, Laxmi Nagar, Delhi
8. The District Collector, Hazarigbagh, Government of Jharkhand
9. Monitoring File 10. GuardFile 11, Record File. 12. Notice Board S‘J

(S. K. Srivastava)
Scientist E
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No. J-11015/38/2007-1A-11(M)
Government of India
Ministry of Environment, Forest and Climate Change
IA-Il {Coal Mining) Division
Indira Paryavaran Bhawan,
Jorbagh Road, N Delhi - 3
Dated: 14" August, 2018

To
The Managing Director,
M/s NTPC Limited, NTPC Bhawan, Scope Complex,
7, Institutional Area,
Lodhi Road, New Delhi - 3
Email: environment.ntpc@gmail.com; rkbaderia@ntpc.co.in

Sub: Pakri Barwadih Coal Mine Project of 15 MTPA in an area of 3319.42 ha of M/s
National Thermal Power Corporation Ltd located in Tehsil Barkagaon District
Hazaribagh (Jharkhand) - Amendment in EC-reg.

Sir,

This is with reference to your application No.CC:ESE:7015:2018:GEN dated 7" May,
2018 with the online proposal No. IA/OR/CMIN/8804/2007 dated 8" May, 2018, and subsequent
letter dated 15.06.2018, 21.06.2018 and 28.06.2018 on the above mentioned subject.

2. The Ministry of Environment, Forest and Climate Change has considered the proposal for
amendment in the environmental clearance dated 19" May, 2009 granted by the Ministry in
favour of M/s National Thermal Power Corporation (NTPC) Limited for Pakri Barwadih Coal
Mining project of 15 MTPA in an area of 3319.42 ha located in Tehsil Barkagaon, District
Hazaribagh (Jharkhand).

3. The environment clearance dated 19" May, 2009 was earlier amended on 29" June,
2016, permitting transportation of coal by road for a period of two years i.e. up to 28" June,
2018. Accordingly, the specific condition no. 2A (ix) was revised as under:-

“The coal shall be transported through closed belf conveyor system of a length of 13 km to
Banadag railway station. The project proponent is permitted for (2) two year fto use State
Highways/Public Roads for transportation of coal (approx. 35 km) to Banadag railway siding by
adopting all mitigative measure fo control dust pollution. The project proponent shall put all
efforts to expedite completion of service road for belt conveyer so that the same can be utilized
for coal transportation by road.”

4. The said EC was further amended vide this Ministry’s letter dated 7" December, 2017.
Now it has been desired to permit coal transportation by road in its reduced stretch of 23.72 km,
for a further period of 2 years as an interim arrangement by adopting all mitigation measures to
control dust pollution.

5. The proposal was considered by the Expert Appraisal Committee (EAC) in the Ministry
for Thermal & Coal Mining Sector in its 32" meeting held on 28" June, 2018. The EAC, after
deliberations has recommended for amendment in the environmental clearance dated 19" May,
2009, amended on 29" June, 2016 & 7" December, 2017, permitting coal transportation from
Pakri Barwadhi Coal Mining Block to Banadag Railway siding for a further period of two years
i.e. up to 28" June, 2020 as an interim arrangement, by adopting all mitigation measures to
control dust pollution, which would include regular maintenance of roads, water sprinkling,
covering trucks with tarpaulin sheet etc. {;}J

/'
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The EAC has also recommended for stipulating additional condition as under-

‘The public roads used for transportation of coal, should be widened and shouldered at
populated areas’

6. Based on recommendations of the EAC, the Ministry of Environment, Forest and Climate
Change hereby accords approval for amendment in the environmental clearance dated 19"
May 2009, amended on 29" June, 2016 & 7" December, 2017, for the above said project, as
recommended by the EAC and stated in para 5 above.

7. All other terms and conditions stipulated in the EC dated 19" May, 2009, read with
amendment therein vide letters dated 29" June, 2016 & 7" December, 2017, shall remain

unchanged. %‘J
m o 018
(S. K. Srivastava)
Scientist E
Copy to:

—

. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2. The Secretary, Department of Environment & Forests, Government of Jharkhand,
Secretariat, Ranchi

3. The Additional Principal Chief Conservator of Forests, Regional office (ECZ), Ministry of
Environment & Forests, Bungalow No. A-2, Shyamali Colony, Ranchi - 834002

4. The Member Secretary, Jharkhand State Pollution Control Board, TA Building, HEC
Complex, PO Dhurwa, Ranchi

5. The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East
Arjun Nagar, Delhi - 32

6. The Member Secretary, Central Ground Water Authority, Ministry of Water Resources,
Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi

7. The Advisor, Coal India Limited, SCOPE Minar, Core-l, 4t Floor, Vikas Marg, Laxmi Nagar,

New Delhi
. The District Collector, Hazaribagh, Government of Jharkhand
. Monitoring File 10. Guard File 11. Record File. 12. Notice Board %Ky

© 0

(S. K. Srivastava)
Scientist E



No. J-11015/692/2007-1A-11(M)
Government of India
Ministry of Environment, Forest and Climate Change

Impact Assessment Division
E T

Indira ParyavaranBhawan,
Jorbagh Road, N Delhi - 3
Email: Ik.bokolia@nic.in Tel: 01124695301

Dated: 10™ November, 2020

To,

Dr. Vijay Prakash GM & HOD (Env. Engg.)
M/s National Thermal Corporation Ltd
Engineering Office Complex,

Sector 24, Neida - 201301 (UP)

Email: environng_,ent.ntpc@gmail.com:

Sub: Pakri Barwadih Coal Mine Project of 15 MTPA in an area of 3319.42 ha of M/s
National Thermal Power Corporation Ltd located in Tehsil Barkagaon District
Hazaribagh (Jharkhand)- Amendment in Environmental Clearance - reg.

Sir,
This refers to your online proposal No. [A/JH/CMIN/152760/2020 dated 2" June, 2020, on
the-above mentioned subject

2. The Ministry of Environment, Forest and Climate Change has considered the proposal for
extension in amendment of Environmental Clearance (EC). EC granted in favour of M/s NTPC
Limited vide letter dated 19" May, 2009 and subsequently amendment in EC dated 29" June, 201 6,
7" December, 2017 and 14™ August, 2018 for Pakri Barwadih Coal Mine Project of 15 MTPA in an
area of 3319.42 ha of M/s National Thermal Power Corporation Ltd located in Tehsil Barkagaon
District Hazaribagh (Jharkhand).

S The proposal was considered by the EAC in the Ministry for Coal Mining Sector in its 56"
meeting held on 30" June, 2020 and 2™ EAC meeting held on 28-29 September, 2020. Project
proponent has requested for permission for transportation approx. 23,000 TPD (maximum) of coal
by road with tipper/truck (capacity of 30 MT) from mine to Banadag Railway siding (through
dedicated service road along the belt conveyor approx. 23.72 km) from November, 2020 to June,
2022. It has been submitted that the construction work of conveyor system is in advance stage. The
structural work is completed (100%) up to TP-10, located 500 meters before Banadag rail track. The
'con\_.ze_vor consists of two stream i.e. Stream-A and Stream-B and are expected to complete and
bé_g:pme fully operational i.e. by June, 2022, The delay in implementation is due to land acquisitiOIi,
site specific local law & order/social progicms, Poor financial condition of the contractor i.e. M/s
TECPRO SYSTEMS LTD who has been awarded the construction work of conveyor system.
Further, petition has been filed against the contractor under Insolvency and Bankruptey Code, 2016
at The National Company Law Tribunal (NCLT) and pursuant to failing of revival scheme,

Page1of3
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_ Liquidator have been appointed by NCLT vide its order dated 16.01.2020 and later due to Imposition
of Nationwide lockdown due to crisis of COVID-19 pandemic.) PP has also sited Ministry’s
notification dated 21% May, 2020 on the use of coal by TPP and relaxations of conditions regarding
transportation of coal by road. o

4. The EAC, after deliberations, recommended for extension of Environment Clearance
amendment, further for a period of two months (i.e. 28" June, 2022) to transport the coal on proposed
route again as an interim arrangement-due to delay in construction of dedicated conveyor system to
the railway siding and production from mine is in full swing for transportation of coal by road from
Crusher Point at mine end to Banadag Railway Siding and further insisted on early erection of
conveyor corridor system within certain time frame.

5. Based on recommendations of the 2" EAC meeting held on 28-29 September, 2020 and legal
undertaking submitted by M/s NTPC. the Ministry of Environment, Forest and Climate Change
hereby accords amendment in the environmental clearance dated 19" May 2009 and thereby

extension in amendments in EC dated 19" July 2018 for a period of two years (i.e. upto 28" June, =
2022) by road as an interim arrangement by adopting all mitigation measures to control dust
pollution, which would include regular maintenance of roads, water sprinkling, covering trucks with
tarpaulin sheet ete, and with additional condition mentioned below:-
e Width of the road shall be at least 7 mts before the start of the transportation and necessary
permission shall be taken from Stage PWD.
e The State Pollution Control Board, while considering consent to operate for the project, shall
ensure that with the proposed coal transportation by road, air quality would remain within
the national ambient air quality standards
e The mining lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their mining activities -~
and restore the land to a condition which is fit for growth of fodder. flora, faunaetc."
6. All other terms and conditions stipulated in the EC dated 19" May, 2009 and amendments S

in EC dated 29" June, 2016, 7" December, 2017 and 14™ August, 2018, shall also apply.

(Lalit I)lg\l;lia)

Director

Copy to:

1. The Secretary, Ministry of Coal. Shastri Bhawan, New Delhi

2. The Secretary, Department of Environment & Forests, Government of Jharkhand, Secretariat,
Ranchi

3. The Additional Principal Chief Conservator of Forests. Regional office (ECZ), Ministry of
Environment & Forests, Bungalow No. A-2, Shyamali Colony, Ranchi - 834002

g . Page 20f 3
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File No.: J-11015/692/2007-1 A-11(M)
Government of India
Ministry of Environment, Forest and Climate Change
| A Division
* % %

Dated 16/08/2023 @

To,
NAVIN KUMAR
NTPC LIMITED
NTPC Limited, NTPC Bhawan, SCOPE Complex, Institutional Area, Lodhi Road, New Delhi — 110003
, » NEW DELHI, DELHI, , 110003
environment.ntpc@gmail.com

Subject: Pakri Barwadih Coal Mine Project (15 MTPA) of M/s National Thermal Power Corporation Ltd.
(NTPC) located in villages Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri, Jugra,
Sinduari, Churchu, Carahara, Sonbarsa, Pakri- Barwadih, Chepa-Khurd, Deora-Kalan, Lakura,
Langatu, Keri, Dadikalan, Tehsil Barkagaon, District Hazaribagh, Jharkand — Amendment in
Environmental Clearance dated 19.05.2009 - reg..

Sir/Madam,
This is in reference to your application submitted to MOEF&CC vide proposal number
EC23A0101JH5171742A dated 16/06/2023 for grant of an amendment in prior Environmental
Clearance (EC) to the project under the provision of the EIA Notification 2006-and as amended thereof.
2. The particulars of the proposal are as below :
(i) EC Identification No. EC23A0101JH5171742A
(i1) File No. J11015/692/2007-1A-11(M)
(iii) Clearance Type Amendment in EC
(iv) Category A
(v) Schedule No./ Project Activity 1(a) Mining of minerals
(vi) Sector Coa Mining
(vii) Name of Project Amendment of Enyironmgnt CIearange gf Pakri

Barwadih Coal Mining Project, NTPC Limited
(viii) Location of Project (District, State) HAZARIBAGH, HARKHAND
(ix) Issuing Authority MoOEF& CC
(xX) EC Date
(xii) Applicability of General Conditions NO
(xiii) Statusof implementation of the project
IA/JJH/CMIN/433614/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 1 of 4

Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003



3. The Ministry of Environment, Forest and Climate Change has granted Environmental Clearance vide its
letter dated 19" May, 2009. Amendments in EC conditions were granted by Ministry: 1%amendment in EC
vide letter dated 29.06.2016 , 2™ amendment in EC vide letter dated 07.12.2017, 3'%mendment vide letter
dated 14.08.2018, and 4t amendment vide letter dated 10.11.2020 in favour of Pakri Barwadih Coal Mine
Project (15 MTPA) of M/s National Thermal Power Corporation Ltd. (NTPC) Ltd. located in villages
Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri-
Barwadih, Chepa-Khurd, Deora-Kalan, Lakura, Langatu, Keri, Dadikalan, Tehsil Barkagaon, District
Hazaribagh, (Jharkand) with certain terms and condition.

4. As per EC condition, Project Proponent was comply the following condition:
2A (ix) “ Mineral transportation from CHP to Railway siding shall be by closed belt conveyor of a length of
7km. The railway siding shall be provided with Slo Rapid Loading System’.

Ministry vide its EC amendment letters as above at different time interval granted the amendments. As per EC
Amendment letter dated 10.11.2020, following is stipulated

i.e extension in amendmentsin EC condition for a period of two years (i.e. upto 28th June, 2022) by road as an
interim arrangement

Also, in view of Ministry’s Notification S.O. 221(E) dated 18.01.2021, which was issued as a relief to projects
due to Covid situation, utilized one-year timeline, which is extended up to 28th June, 2023.

5. Now the PP has again requested amendment of condition no 2A (ix) to extend the time line to implement the
same condition of belt conveyor with silo loading by citing various reasons related to land acquisition and
contractual issues.

6. It was noted that court case is pending before the Hon' ble Supreme Court Civil Appeal No. 6249 of 2021 in

the matter of National Thermal Power Corporation (NTPC) vs Tripurari Singh & Ors. As per order dated 8th
August, 2022 “ the construction of the conveyor belt could not be completed as per clause 6.3 of the report of
the Jharkhand Pollution Control Board (State PCB).....He requests for time till October, 2023 for completion of
the construction of the conveyor belt”.

7. The proposal was considered by the sector expert appraisal committee in its 461" EAC meeting held during
26 - 27 June, 2023 through Video Conferencing wherein the Committee recommended for the proposal for
Amendment in Environmental Clearance letter dated 19.05.2009. amendment of condition no 2A (ix) upto
October, 2023 w.ef 28.06.2023 for Pakri Barwadih Coal Mine Project (15 MTPA) of M/s National
Thermal Power Corporation Ltd. (NTPC) Ltd. located in villages Barkagaon, Itij, Chiruadih, Urub,
Chepa, Kalan, Nagri, Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri- Barwadih, Chepa-Khurd,
Deora-Kalan, Lakura, Langatu, Keri, Dadikalan, Tehsil Barkagaon, District Hazaribagh, Jharkhand,
under the provisions of EIA Noatifications, 2006 and its amendments therein with following specific conditions.

Annexure 1

Specific EC Conditionsfor (Mining of minerals)

1. Specific Condition

Sr. No EC Conditions

The PP needs to complete the construction of closed belt conveyor system of a length of 13 km to
Banadag railway station. The project proponent is permitted till October, 2023 to use Service

184

11 . . . - .
road/Sate Highways for transportation of coal to Banadag railway siding by adopting all
mitigative measure to control dust pollution”.

12 Transportation of coal from service road instead of conveyor belt and silo loading system is subject

IA/JJH/CMIN/433614/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 2 of 4
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EC Conditions

to the outcome of Order of Hon’ble Supreme Court i.e. Civil Appeal No. 6249 of 2021 (in matter of
National Thermal Power Corporation (NTPC) vs Tripurari Sngh & Ors.)

13

The PP shall submit the status of Dumhani nallah to RO, MoEF& CC before October 2023 with
photographs and drone video for diverted portion of Dumhaninallah. The project proponent shall
also make all possible effort towards protecting catchment area of the streams flowing within the
lease boundary as well as along the boundary of lease area.

14

The PP shall deploy the covered truck with tarpaulin having size upto 50 tonnes for transportation
of coal through Service road only. SPCB to ensure the strict compliance of condition.

15

The PP shall submit the status report of diverted Dumhani stream to 1RO, MoEF&CC before
October, 2023 ensuring that proper water management in catchment area has been made alongwith
photographs and drone video for diverted portion. The project proponent shall also make all
possible effort for protecting catchment area of other streams flowing within the lease boundary as
well as along the boundary of |ease area without their diversion.

16

The PP shall submit the complete compliance report of EC letter dated 19.05.2009 and subsequent
amendment of ECs vide letter dated 29.06.2016, 07.12.2017, 14.08.2018 & 10.11.2020 respectively.

17

All the railway siding involved in loading and unloading of the materials which are prone to
generate fugitive dust emissions, should install fixed type water sprinklers for effective dust
suppression, should install settling pond of suitable capacity with chemical dosing system for
treatment of the runoff water, should construct the wind breaking wall of 20 feet high to prevent the
dusts to spread and should do tree plantation along the boundary wall.

18

PP shall create a “ Public Grievance Redressal and Monitoring System” for resolving any issues
related to the pollution of mines and complaint has to resolve as soon as possible not beyond 30
days. In this regard, adequate awareness to be spread among the public to address their grievance
to company with simple and easy manner and for which company needs to devise the mechanism.
The same shall be reported to IRO within 3 months. A logbook to be maintained by PP on “ Public
Grievance Redressal and Monitoring System.

19

PP shall pay to farmers of agricultural land if there is any loss due to pollution found by concerned
District Commissioner as per extent rules or norms.

110

PP should establish in house (at project site) environment laboratory for measurement of
environment parameter with respect to air quality and water (surface and ground. A dedicated team
to oversee environment management shall be setup which should comprise of Environment
Engineers, Laboratory chemist and staff for monitoring of air, water quality parameters on routine
basis. Any non- compliance or infringement should be reported to the concerned authority.

111

PP to install solar lights along the road used for transportation of minerals to avoid the accidents
at night and also seek its maintenance. PP is asked to also identify the rural areas for installation of
solar light with its maintenance within the study area of 10 km radius buffer zone within one year.

112

PP to provide bio toilets to the villages located within the study areas within 1 year from the grant
of this EC.

113

PP shall conduct feasibility studies for assessment of voids for backfilling of ash and mixing of ash

185
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Sr. No EC Conditions

with overburden, taking up backfilling ash and OB mixing activities during operations as well as
post closure of minesin line with the Fly Ash Utilization Notification, 2021.

Annexure 2

Additional EC Conditions
1.14 All other terms and conditions stipulated in the Environmental Clearance dated 19t May, 2009 and its anendments
vide letter 29.06.2016, 07.12.2017, 14.08.2018 and 10.11.2020 shall remain unchanged.

8. Thisissues with the approval of the Competent Authority.

Copy To

1. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi
2. The Secretary, Department of Environment & Forests, Government of Jharkhand, Secretariat, Ranchi

3. The Additional Principal Chief Conservator of Forests, Regional office (ECZ), Ministry of Environment & Forests,
Bungalow No. A-2, Shyamali Colony, Ranchi - 834002

4. The Chairman, Jharkhand State Pollution Control Board, TA Building, HEC Complex, PO Dhurwa, Ranchi
5. The Member Secretary, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, Delhi - 32

6. The Chairman, Central Ground Water Authority, Ministry of Water Resources, Jamnagar House, 18/11, Man Singh
Road Area, New Delhi, Delhi 110001

7. The District Collector, Hazaribagh, Government of Jharkhand
8. Monitoring File/Guard File/Record File.
9. PARIVESH Porta

Signature Not Verified

Digitally Signeﬁ'g);‘:
Member Secretary

Date: 16/08/2021£I

IA/JJH/CMIN/433614/2023 Address: IA Division, Ministry of Environment, Forest and Climate Change, Page 4 of 4
Indira Paryavaran Bhawan, Jor Bagh New Delhi - 110003
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Annexure A-5
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Annexure A-6

F. No. 8-56/2009 - FC
Government of India
Ministry of Environment & Forests
(FC Division)
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delli - 110510
Dated: 11" May, 2010
To .
The Principal Secretary (Forests),
Giovernment of Jharkhand,
Ranchi.

Sub: Diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Project in favour of M/s. NTPC in Hazaribagh West Forest Division in
Hazaribagh district of Jharkhand.

Sir,

| am directed to refer to the State Government's letter no. 3/VanBhumi-
75/2000/2458/VDP dated 06.08.2009 on the subject mentioned above seeking prior
approval of the Central Government under section-2 of the Forest (Conservation) Acl,
1980, and to say that the proposal has been examined by the Forest Advisory Commitiee
constituted by the Central Government under section-3 of the said Act.

After careful examination of the proposal of the State Government, the Central
Government hereby conveys the recommendations of the Forest Advisory Committee for
diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih Project in
favour of M/s NTPC in Hazaribagh West Forest Division in Ilazaribagh district of
Jharkhand subject to fulfillment of the following conditions:

1. (i) The Compensatory Afforestation (CA) will be raised and maintained over
double the degraded forest land i.e. 1026.438 x 2= 2053 ha at the cost of
User Agency.

(i) The User Agency will submit the details of area identified for Compensatory
Afforestation on SOT toposheet of 1:50,000 scale.

(iii) The User Agency shall transfer the cost (incorporating the current wage
structure) of raising and maintaining Compensatory Afforestation to the
Adhoc CAMPA through State Forest Department.

[

The State Government shall charge the Net Present Value of the forest area
diverted under this proposal from the User Agency as per the Judgement of the
Hon'ble Supreme Court of India dated 28.03.2008 & 09.05.2008 in TA No. 566 in
WP (C) No. 202/1995 and as per the guidelines issued by this Ministry vide letter
No. 5-3/2007-FC dated 05.02.2009 in this regard.

* 3. The User Agency shall furnish an undertaking to pay the additional NPV, if so
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determined, as per the final decision of Hon'ble Supreme Court of India.

All the funds received from the User Agency under the project shall be transferreg
1o Ad-hoc CAMPA in account number CA 1587 of Corporation Bank, Block-11
€GO Complex, Phase-1, Lodhi Road, New Delhi - 110 510.

The following activities shall be undertaken by the User Agency undef
supervision of the State Forest Department at the project cost:

“ (i) Proper mitigative measures 0 minimize soil erosion and choking of streamg
shall be prepared and implemented.

‘(i) Planting of adequate drought hardy plant species and sowing of seeds b
airest soil erosion.

.y

* (jii) Construction of check dams, retention/toe walls to arrest sliding down ¢
the excavated material along the contour.

The User Agency will ensure the dumping of OB as per the plan and will submiit
the duly approved phased Reclamation plan along with the compliance report.

The user agency will take up programme for at least SO m greenbelt along the
sides of the Pakwa pallah and Dumuhani nallah from the initial yeats under the
supervision of the State Forest department.

The coal evacuation will be done through high speed conveyer of 20 meter width
running at a height sulficient to allow all tall wild animals including, elephants.
‘The installation of such system will be undertaken under the supervision of the
CWLW of the State.

The User agency will undertake comprehensive soil conservation measures at the
project cost.

The period of diversion under this approval shall be twenty (20) years|or
coterminous with the mining lease subject to possession of valid lease by User
Agency under the MMDR Act, 1957.

The State Govt. to review the proposed rehabilitation policy to reconsider the
R&R issues of landless people in the hight of the R&R policy of Orissa 4 ith
respect to landless and also compare with the draft R&R of the Govt. ol Inglia
The revised R&R package should be submitted along with compliance reporl.

The user agency will assist the State Government in conservation pand
preservation of flora and fauna of the area in accordance with the plan prepared
by the Chief Wildlife Warden of the State.

he

-

The forest land shall not be used for any purpose other than that specified in
proposal.




— 190

.14, No labour camps shall be set up inside the forest area.

The user agency shall provide fuel wood preferably alternate fuel to the labourers
working at the site to avoid damage / felling of trees.

* 16, The user agency will obtain Environmental clearance and any other clearances
required for such project before the final approval.

17. ‘The user agency will obtain the clearance under the provisions of ST&OTFD
(Recognition of Forest Rights) Act, 2006 before the final approval and will
submit certificate towards the settlement of all claims and rights over the
proposed forest land under the Act, along with the compliance report, as per the
advisory dated 03.08.2009 issued by MoEF.

“18. Any other condition that the CCF (Central), Regional Office, Bhubaneshwar,
may impose from time to time for protection and improvement of flora and fauna
in the forest area, shall also be applicable.

19. The forest land thus diverted shall be non-transferable. Whenever the forest land
is not required, it shall be surrendered to the State Forest Department under
intimation to this Ministry.

After receipt of the compliance report on fulfillment of the conditions mentioned
above, the Central Government shall consider the handing over of forest land for non-
forest purposes under section-2 of the Forest (Conservation) Act, 1980.

Yours faithfully,

/
(C.D. Singh)

Sy, Assistant Inspector General of Foresls

Copy 10:-
I. ‘The Principal Chief Conservator of Forests, Government of Jharkhand, Ranchi.
2. The Nodal Officer (FCA), O/o the PCCF, Government of Jharkhand. Ranchi.
3 ‘The Chief conservator of Forest (Central), Eastern Regional Office, Bhubaneshwar. .
A~ User Agency for information. |
5. Monitoring cell. ?'
6. Guard File.

Sr. Assistant Inspector General of Forests
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F. No. 8-56/2009-FC
Government of India
Ministry of Environment and Forests
(E.C. Division)
Paryavaran Bhawan,
CGO Complex, |.odhi Roead,
New Delhi - 110510
Dated: 17" September, 2010
To
The Principal Secretary (Forests).
Government of Jharkhand,
Ranchi.

Sub:- Diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Project in favour of M/s. NTPC in [lazaribagh West Forest Division in
Hazaribagh district of Jharkhand.

Sir,

| am directed to refer to the State Govl. letter no. 3/VanBhumi-75{2009/2458/VP
dated 06.08.2009 on the subject cited above secking prior approval of the Central
Government under the Forest (Conservation) Act, 1980. After carctul consideration of
the proposal by the Forest Advisory Commitice constituted under section-3 ol the said
Act, in-principle approval was granted vide this Mimstry's letter of even number date
11.05.2010 subject to fulfillment of certain conditions. The State Govermment has
furnished compliance report in respect of the conditions stipulated in the in-principle
approval and has requested the Central Government o grant {inal approval.

In this connection, | am directed to say that on the hasis of the compliance report
furnished by the State Government vide letter no. dated 16.08.2010, approval of the
Central Government is hereby granted under section-2 of the Forest {Conservation) Act,
1980 for diversion of 1026.438 ha of forest land for coal miming from Pakribarwadih
Project in favour of M/s, NTPC in Hazaribagh West Forest Division in Hazaribagh
district of Jharkhand subject to fulfillment of the following conditions:

I, Legal status of forest land shall remain unchanged.

Z. a  Compensatory afforestation shall be raised and maintained by the State
Forest Department at the project cost.

b Fencing, protection and regeneration of the safety zone area shall be done
at the project cost. Besides this, afforestation on degraded forest land, (o be
selected elsewhere, measuring one and a hall times the area under safety
zone, shall also be done at the project cost.

¢ Wherever possible and technically feasible, the User Agency shall
undertake afforestation measures in the blanks within the lease area, us well
as along the roads outside the lease area diverted under this approval. in

AN consultation with the State Forest Department at the project cost. - Y"‘? A

L]
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Following activities shall be undertaken by the User Agency under the
supervision of the State Forest Department at the project cost:

(1) Proper mitigative measures lo minimize soil crosion and choking of
streams shall be prepared and implemented.

(i) Planting of adequate drought hardy plant species and sowing of seeds to
arrest soil erosion.

(ii))  Construction of check dams, retention / toe walls to arrest sliding down of
the excavated material along the contour.

(v The areas shall be reclaimed keeping tn view the international practice of
stabthizing the dumps by grading / benching so that angles of repose
(normally less than 28 at any given place) are maintained,

(v)  The top soil management plan should be strictly adhered to,

The forest land shall not be used for any purpose other than that specified in the
proposai.

The User Agency shall furnish an undertaking to pay the additional NPV, if so
determined, as per the final decision of Hon'ble Supreme Court of India.

The approval under the Forest (Conservation) Act. 1980 is subject to the
clearance under the Environment (Protection) Act, 1986,

The user agency will make arrangement for free supply of coal to labourers and
stafl working on the project site so as to avord any pressure on the adjacent lorest
areas.

The user agency will take up programme for at least SO m greenbelt along the
sides of the Pakwa nallah and Dumuhan nalluh from the initial years under the
supervision of the State Forest department.

The coal evacuation will be done through high speed conveyer of 20 meter width
running at a height sufficient to allow all tall wild animals including elephants.
The mstallation of such system will be undertaken under the supervision of the
CWIW of the State,

The State Govt. to implement the rehabilitation policy of the State with respect to
landless as submitted with the compliance report.

The user agency will assist the State Government in conservation and
preservation of flora and fauna of the area in accordance with the plan prepared
by the Chief Wildlife Warden of the State.

The forest land shall not be used for any purpose other than that specified in the
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proposal.
13, No labour camps shall be set up inside the forest area.

t4. The user agency shal! provide tuel woad preferably alternate fuel to the lubourers
working at the site to avoid damage / felling of trees.

15, The period of permission for lease under the Forest {Conservation) Act, 1980 will
be for 20 years or co-terminus with the mining lease subject to possession of
valid lease by User Agency under the MMDR Act, 1957,

16, Demarcation of mining lease area will be done on the ground at project cost
using four feet high reinforced cement conerete pillars with serial numbers.
forward & back bearings and distance from pillar to pillar

7. Mining / reclamation schedule shall be implemented by the user ugency at their
cost as per Environmental Management Plan / phased reclamation programme.
The annual report about the progress of reclamation should be submitted 1o the
CCF (Central), Bhubaneshwar.

I8. The user agency shall also take up study on soil erosion / s0il flow from the over-
burden areas with the help of GIS in consultation with the foresi department.

9. The user agency shall take up the de-silting of the village tanks within five km
area from the mine lease houndary as a Corporate’s social responsibility so as (o
mitigate the impact of siltation of such tanks if any.

20. Any other condition that the Chief Conservator of Forests (Central), Regional
Otfice, Bhubaneshwar may impose from time to in the interest of conservation,
protection or development of forests.

Yours faithfully.

(C.D. Singh)
Sr. Assistant Inspector General of Forests
Copy ro:-

. The Principal Chiel Conservator of Forests Government of Jharkhand. Ranchi
2. The Nodal Officer, Office of the PCCF, Govemment of Jharkhand. Ranchi.

3. The Chief Conservator of Forest, Regional Office, Bhubaneshwar,
4. User Agency for information,

5. Monitoring cell of the FFC section

6. Guard file,
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Office of the Chiet Engineer
Project Monitoring & Planning
Water Resources Department,
Govt. of Jharkhand, Ranchi

Letter No.: ZPMC/ND-171/2012- 2253~ Ranchi, dated - 19|

#
From: Er. Ashok Kumar ' 3
Chief Eagineer (Mon) VW/
T : o
Sri P K. Upad‘:?&y ;;";r ;&\)( ;
Addl. GM(P)I/Z, g 08
NTPC Ltd. Y,
Coal Mining Projects, :
Ujjwal Cemplex, Pugmil Road,
Hazaribag-825301
(Fax: 06546 270744)
Sub :- Praposal for NOC for rainwater catchment drains/nallab realignment
as per CWPRS report within pakri Barwadih Coal Block of NTPC
Limited.
Ret Letter No.7010/PBMining/2012/301, dared 30.10.2012
Sir.
ubiect, | am directed 1o convey the 1o

With reference to the lemer an the s
objection of the department for realignment
copdidons:

of Dumuhani Nala on the following

nvironment and Forests, Governinent of India for non-

(o learsnce by Ministry of E
be obtained under Forest Conservation Act 1980,

forest use of the forest area
(i) Eavironmental clearance be obtained from Ministry of Environment end Forests,

Govemment of [ndiz;

(isi). The excavated mined area should be replemisied as per the approved mining
closure plan and to the exient in reference w the cXisung natural ground profile.

This is required ro ensure for non-reduction in water zvailability and no advernse

impect on the environmer?,

pala should be dome as  per the

{iv). The realignment of Dumuhani
Water and Power Rescarch

recommendation/suggesiion given ty by Cesntral
Station (CWPRS), Pune given in its wechrucal report.
Yours faithfully.
e e 2
(Ash8K Kumar)
Chief Engincer (Mon)

¥ n.»:.;Jnm'.ama.;.mms.\gl.;nwvm'_xm Giveryan_Pake BANWATINN Coa! blotk..docx

I3/4% 2003 1 83 KEGTIVED
e VEGTIVEDR FROM DELY. MR8
206G 0=

p-15/34
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Transforming lives N TP c Li'"i ted
(A Govt. of India Enterprise)
THITAT G YRATFIT, FRaTT

Coal Mining Projects, Hazaribag

Ref:- 7010/GM/2013/ Date 26.04.2013
To

The Additional Principal Chief Conservator of Forest (Central)
MoEF Regional Office,

A/3 Chandrashekarpur,

Bhubaneshwar.

Odissa.

Sub: Submission of Half yearly Environment Monitoring Report (HYMR) of
Environmental Clearance for Pakribarwadih Coal Mining Project (15 MTPA)
for the period Oct 2012 to Mar 2013.

Ref: EC Ltr No.J-11015/692/2007-1A.1(M) Dated 19" May 2009

Dear Sir,

With reference to the above subject and environment clearance letter cited under
reference above please find enclosed the Half Yearly Environment Monitoring Report
(HYMR) of the compliance / progress report of the conditions given in the Environment
Clearance letter for Pakribarwadih Coal Mining Project (15SMTPA), NTPC Ltd., for the
period Oct 2012 to Mar 2013.

The acquisition of tenancy land and GM land is under progress and mine is yet to
be started.

This is for your kind information please.

Thanking you,
Yours faithfully

Add|. General Manager
l/c PB, CB & KD CMP.
NTPC Ltd,
Hazaribagh.

Encl: A/a.

HIE T URAHAE, SeTaet hiveied, TSl U8, EARTEN- 825301, TH-06546-270622 , Bad-06546-270744
Coal Mining Projects, Ujjwal Complex, Pugmil Road, Hazaribag - 825301, Ph.: 06546-270622, Fax : 06546-270744

Registered Office : NTPC Bhawan Scope Complex, 7 Institutional Area, Lodhi Road, New Delhi - 110 003
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Thmn forersieey

N T P C Limited
Pakri Barwadih Coal Mining Project (15 MTPA)

HALF YEARLY ENVIRONMENTAL MONITORING REPORT (Oct 2012 to Mar 2013)

COMPLIANCE STATUS OF ENVIRONMENTAL CLEARANCE CONDITIONS
EC Clearance Ltr. No.J-11015/692/2007-1A.1[(M) Dated 19" May 2009

SL No

Specific Conditions

Status as on 31.03.2013

The environmental clearance is restricted to
Phase-1 of 39 years of opencast operations
involving 3319.42 ha of ML area only for which
exploration has been completed.

Noted and will be complied accordingly

No mining operations shall be undertaken in
the forestland within the ML until clearance
has been obtained under the provisions of FC
Act, 1980.

Final forest clearance has been obtained
under the provisions of FC Act, 1980.

i. Stage I Clearance obtained vide letter
no. "F.No 8-56/2009, dated 11" May
2010,

ii. Stage Il Clearance obtained vide letter
no. “F.No 8-56/2009, dated 17" Sept
2010,

ii. Final land release letter received
from the State Govt. vide letter no.
3/Vanbhoomi-75/2009-1240 dated
31.03.2011.

1

The monolith found within the core zone shall
not be disturbed by the mining operations and
a minimum 500m distance along with thick
green belt would be maintained between the
eastern quarry and the monolith. A road would
be created upto the monolith a park created
around it so that the monolith could be visited.

Development of monolith by an approach
road, park & green belt has been planned and
necessary activities have been undertaken.

e Work has been awarded to BIT, Mesra for
design and layout of the park. Plan
submitted by BIT Mesra, is under scrutiny.

Discussion has been completed with the

district administration for necessary approvals.

Mining shall be carried out as per statuette
from the streams/nallahs flowing within the
lease. Embankment to be constructed shall
be based on peak flow data and shall be at
least 3m above the HFL. The slope of the
embankment shall at least 2:1 towards the ML
and shall be stabilized with plantation. The
CWPRS would be engaged for the design and
study of realignment of the drains / nalas
flowing across the ML and creation of
embankment, and also obtain approval of the
State Government for diversion of the nalas

Mining shall be carried out as per DGMS
permission with all precautions regarding the
danger of streams / nallahs flowing within
lease area. CWPRS has undertaken the study
for design and realignment of drains/ nalas
flowing across Mine Lease and creation of
embankment and submitted their report.
Based on the report submitted by the
CWPRS. The award of work is under process
at Contract & Management dept. NOC has
been obtained from the state Water
Resources Dept. vide letter no. 2 / PMC/ND-
171/2012-224 dated 19.03.2013

Topsoil should be stacked properly with proper
slope at earmarked site(s) and should not be
kept active and shall be used for reclamation
and development of green belt.

Top soil will be stacked properly at earmarked
site during the operation phase of the mine
and shall be strictly used for reclamation and
development of green belt.

OB should be stacked at earmarked three
external OB dumpsite within ML area of a
maximum height of 90m. A minimum of 500m
shall be maintained and thick green belt
developed between the habitation and OB
dumps particularly that of Barkagaon. The
option of raising the level of grazing land
created after backfilling the quarry by 10m or
so shall be examined so to reduce the overall
OD dump height. Slope stability tests may be
undertaken and the feasibility of backfilling
depending on the type of cost effective
technology available at that stage shall be re-
examined. The ultimate slope of the dump
shall not exceed 28°. Monitoring and

As per approved Mine Plan OB will be stacked
at maximum height of 90 meters in three
external dump sites (Dump-1, Dump-2 &
dump-3) throughout the life of the mine.
Grazing land of 223 Ha will be developed on
back filled quarry of western & eastern part.
Slope stability test will be undertaken during
the mining operation. The ultimate slope of the
dump will be kept restricted to 28 degree.
Monitoring & management of reclaimed dump
site shall be carried out till the end of life of the
mine and the yearly compliance report will
also submitted to the Ministry of Environment
& Forests and its Regional office located at
Bhubaneswar.

Half Yearly Environment Monitoring Report (Oct 2012 to Mar 2013)

(1}

1
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N TP C Limited
Pakri Barwadih Coal Mining Project (15MTPA)

management of reclaimed dumpsite should
continue until the vegetation becomes self-
sustaining. Compliance status should be
submitted to the Ministry of Environment &
Forests and its Regional office located at
Bhubaneswar on yearly basis.

Vi

Catch drains and siltation ponds of
appropriate size should be constructed to
arrest silt and sediment flows from soil, OB
and mineral dumps. The water so collected
should be utilised for watering the mine area,
roads, green belt development, etc. The
drains should be regularly desilted and
maintained properly.

Garland drains (size, gradient and length) and
sump capacity should be designed keeping
50% safety margin over and above the peak
sudden rainfall and maximum discharge in the
area adjoining the mine site. Sump capacity
should also provided adequate retention
period to allow proper settling of silt material.

Garland drains will be provided along the
periphery of the mine area to arrest silts and
catch drains shall be provided in external
dumps, workshop, offices etc. to direct the rain
water to siltation pond at sump area to arrest
silts and further to direct water to main sump
of adequate capacity with 50% safety margin.

Vil

Dimension of the retaining wall at the toe of
the dumps and OB benches within the mine
to check run-off and siltation should be based
on the rainfall data.

The retaining wall will be designed and
constructed at the toe of the dumps and OB
benches taking into consideration of the past
rainfall data.

The main haul road of 6 km within the core
zone shall be metaled. A 3-tier avenue
plantation shall be developed along the main
approach roads and haul roads. Mineral
transportation from CHP to Railway siding
shall be by closed belt conveyor of a length of
7km. The railway siding shall be provided with
Silo Rapid Loading System.

With the development of mine, the main haul
road will be gradually converted into metalled
road with 3 tier avenue plantation all along the
approach road.

Transportation of coal from CHP will be done
in elevated closed conveyor to Railway siding
near Banadag Railway station provided with
Silo loading facility.

Drills should be wet operated only.

Will be complied during the operation phase of
the mine.

Xl

Controlled blasting should be practiced with
use of delay detonators. The mitigative
measures for control of ground vibrations
and to arrest the fly rocks and boulders
should be implemented.

A plan will be formulated & implemented by
MDO for controlled blasting to minimize
ground vibration and avoid fly rocks and
boulders.

Xl

No additional groundwater (bore well) shall be
used for mining operations. Additional water if
any required for the project shall be used from
recycled water or mine discharge water or
rainwater collected in rainwater harvesting
pits within the CML.

Only recycled mine discharge water and rain
water will be used for the mining operation.

X

Regular monitoring of groundwater level and
quality should be carried out by establishing a
network of existing wells and construction of
new peizometers. The monitoring for quantity
should be done four times a year in pre-
monsoon (May), monsoon (August), post-
monsoon (November) and winter (January)
seasons and for quality in May. Data thus
collected should be submitted to the Ministry
of Environment & Forests and to the Central
Pollution Control Board quarterly within one
month of monitoring. Rainwater structures
shall be erected in the core and buffer zone,
in case monitoring indicates a decline in water
table.

After the commencement of the mining
operations, adequate nos. of piezometers will
be constructed at different locations of ML
area for regular monitoring of ground water
level as per stipulation and the monthly
monitored data will be forwarded to MoEF and
CPCB regularly.

ort (Oct 2012 to Mar 2013)
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XV

The project authorities should meet water
requirement of nearby village(s) in case the
village wells go dry due to dewatering of
mine.

Regular monitoring of the ground water table
in the surrounding villages will be done during
the operation phase of the mine and
necessary action will be taken in case the
village wells go dry due to dewatering from the
mine.

XV

Sewage treatment plant of adequate capacity
shall be installed in the colony. ETP should
also be provided for workshop and CHP
wastewater. Treated wastewater meeting
prescribed norms only shall be recycled for
mining operations to the extent possible and
permitted to be discharged in to the natural
water courses only if it meets the prescribed
standards.

Provision of sewage treatment plant of
adequate capacity will be made for effective
treatment of domestic effluent emanating from
NTPC and MDO colony.

Dedicated ETP will be installed for the
treatment of industrial effluents from Mine
workshop and CHP etc conforming to
prescribed statutory standards before final
discharge into natural water course.

XVI

The total area that shall be brought under
afforestation at the time of mine closure shall
not be less than 1199 ha which includes

reclaimed topsoil soil dump area (25
ha), external OB dump (632 ha), backfilled
area (524 ha), along ML boundary,
embankment and undisturbed area, along
roads and infrastructure, green belt (18 ha),
and in township outside the lease by
planting native species in consultation with
the local DFO/Agriculture Department. The
density of the trees should be around 2500
plants per ha.

The afforestation will be done by planting
native species to an extent of 1199 ha in all
the stipulated ML areas in consuitation with
the local DFO / State Forest Department. The
suggestions given by them will be
incorporated in the plan for effective
implementation.

Efforts will be made to maintain the tree
density around 2500 plants per ha.

XVII

A Progressive Mine Closure Plan shall be
implemented by reclamation of 524 ha, of the
total quarry area of 1785 ha,  which shall be
backfiled and afforested by planting native
plant species in consultation  with  the
local DFO/Agriculture Department. The
density of the trees should be around 2500
plants per ha. Of the total reclaimed
backfilled area, 223 ha shall be grazing land
and 442 ha shall be agricultural land for
utilisation of the villagers .
Of the balance 1261 ha of quarry area, an
area of 596 ha of decolaed area/void being
converted into a water reservoir shall be
gently sloped and the upper benches of the
reservoir shall be terraced and stabilised with
plantation and the remaining 665 ha is
for public use for Phase-2 of the project.

A progressive Closure Plan will be
implemented as per specified stipulation.

XVl

Besides carrying out regular periodic health
check up of their workers, 10% of the workers
identified from workforce engaged in active
mining operations shall be subjected to health
check up for occupational diseases and
hearing impairment, if any, through an agency
such as NIOH, Ahmedabad within a period of
one year and the results reported to this
Ministry and to DGMS.

Regular periodic medical check-up of all mine
workers shall be carried out at project hospital.
NIOH, Ahmedabad will be appointed, if any
occupational diseases to workers are detected
and the report thereof will be sent to MoEF
and DGMS.

XIX

A detailed R&R Plan for the life of the project
comprising land losers, homestead losers and
land and homestead losers, including tribals
to be displaced from the project area shall be
prepared and implemented in a stipulated
time frame. Phase-| of the R&R comprising of

NTPC RAP has been approved vide letter No
116 dated 27.02.2013 from the Govt. of
Jharkhand (GoJh) which is inline with the
Jharkhand R&R policy. Compensation for
landless project affected families will be paid
as per the policy. Various skill development
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2221 PAPs shall be implemented within one
year. The compensation shall be not less
than that specified in the National R&R Policy.

Provision shall also be made in the
R&R Plan to take care of the land less
labourers and the tribals. The total
expenditure on R&R shall not be less than

Rs. 700 crores, which includes land
acquisition (Rs. 30 crores) and R&R (350
crores). Alternate livelihood and  skill

development programmes and schemes shall
be implemented as part of R&R and CSR.

Programmes are being implemented through
CSR/CD activities in the villages around the
project. The details of the activities taken up
as on date have been enclosed as Annexure-
1.
Copy of the approved RAP has been enclosed
as Annexure-2.

XX

The project authorities shall carry out a pre-
mining socio-economic survey based on the
UNDP Human Development Report and
monitor the socio-economic status once every
three years and maintain records thereof and
report in their Annual Report, the socio-
economic impact of R&R and CSR activities.

Pre-mining Socio Economic Survey has been
undertaken through IIT Kharagpur and
Abhiyan Samiti (local NGO).

For monitoring land use pattern and for post
mining land use, a time series of land use
maps, based on satellite imagery (on a scale
of 1: 5000) of the core zone and buffer zone,
from the start of the project until end of mine
life shall be prepared once in 3 years (for any
one particular season which is consistent in
the time series), and the report submitted to
MOEF and its Regional office at
Bhubaneshwar,

Post mining land use maps based on Satellite
imagery (Scale of 1:5000) of core zone and
buffer zone will be prepared in the gap of
every 3 years until end of mine life and report
will be submitted to MoEF & its Regional
Office Bhubaneshwar after the
commencement of the mining operations.

XXII

A Final Mine Closure Plan along with details
of Corpus Fund should be submitted to the
Ministry of Environment & Forests 5 years in
advance of final mine closure for approval.

A Final Mine Closure Plan will be submitted to
MoEF for approval well in advance as per
stipulation

GENERAL CONDITIONS

No change in mining technology and scope of
working shall be made without prior approval
of the Ministry of Environment and Forests.

Permission from MOEF will be taken in case
of any change in technology and scope of
work is proposed.

No change in the calendar plan including
excavation, quantum of mineral coal and
waste shall be made.

There will be no change in the calendar plan
including quantum of mineral coal and waste
generated.

Four ambient air quality monitoring stations
shall be established in the core zone as well
as in the buffer zone for monitoring SPM,
RPM, SO2, NO, and heavy metals such as
Hg, Pb, Cr, As, etc. Location of the stations
shall be decided based on the meteorological
data, topographical features and
environmentally and ecologically sensitive
targets in consultation with the State Pollution
Control Board.

During the operation of the mine AAQMS will
be established in consultation with the
Jharkhand State Pollution Control Board.
(JSPCB) at different location in the core Zone
as well as in the buffer Zone for monitoring of
air parameters, as stipulated.

Fugitive dust emissions (SPM and RSPM and
heavy metals such as Hg, Pb, Cr., As, efc)
from all the sources shall be controlled
regularly monitored and data recorded
properly. Water spraying arrangement on haul
roads, wagon loading, and dump trucks
(loading and unloading) points shall be
provided and properly maintained.

During the operation phase of the mine, water
sprinkling shall be done on roads, all loading &
unloading points for controlling fugitive dust
emissions.

Air samples shall be collected, analyzed in
respect of fugitive emissions, heavy metals
etc. and monitoring records will be maintained.

opitoring Report (Oct 2012 to Mar 2013)
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Data on ambient air quality (SPM, RSPM,
S02, NOx and heavy metals such as Hg, Pb,
Cr, As, etc)) shall be regularly submitted to
the Ministry including its Regional Office at
Bhubaneswar and to the State Pollution
Control Board and the Central Pollution
Control Board once in six months.

Monitored data for ambient air quality will be
submitted six monthly to the concerned
statutory authorities (Regional MoEF/ JSPCB/
CPCB) during the operation phase of the Mine
Block.

\

Adequate measures shall be taken for control
of noise levels below 85 dB (A) in the work
environment. Workers engaged in blasting
and drilling operations, operation of HEMM,
etc shall be provided with ear plugs/muffs.

Effective measures will be taken to minimize
the noise level below 85 db (A) in the work
zone. Workers in high noise environment area
shall be provided with ear plugs/muffs.

VI

Industrial ~ wastewater  (workshop  and
wastewater from the mine) shall be properly
collected, treated so as to conform to the
standards prescribped under GSR 422 (E)
dated 19" May 1993 and 31* December 1993
or as amended from time to time before
discharge. Oil and grease trap shall be
installed before discharge of workshop
effluents.

The industrial waste water will be collected
and treated conforming to standards
prescribed by JSPCB before final discharge.

Vi

Vehicular emissions shall be kept under
control and regularly monitored.

All vehicles plying for project use will be
maintained in good working condition. Regular
monitoring of vehicular emission will be done.
Vehicles used for transportation activity shall
not be overloaded and will be covered with
tarpaulin.

Standard operating procedure will be prepared
and implemented during the mining operation
phase for proper movement of transportation
vehicles for minimizing vehicular emission.

Environmental laboratory shall be established
with adequate number and type of pollution
monitoring and analysis equipment in
consultation with the State Pollution Control
Board.

A separate Environment management Group
(EMG) has been established at site for
sampling of various environmental
parameters. EMG will be interacting with the
JSPCB officials to identify the AAQ. Water
quality & Noise sampling location for carrying
out monitoring through recognized laboratory.

Personnel working in dusty areas shall wear
protective respiratory devices and they shall
also be provided with adequate training and
information on safety and health aspects.
Occupational health surveillance programme
of the workers shall be undertaken
periodically to observe any contractions due
to exposure to dust and to take corrective
measures, if needed.

Personal protective respiratory devices shall
be made available to personnel working in
dusty areas & adequate training on safety &
health will be also imparted.

A Schedule will be prepared for organizing
occupational health surveillance programme
for the workers in order to identify the impact
& take appropriate corrective action, if
required.

B

A separate environmental management cell
with suitable qualified personnel shall be set
up under the control of a Senior Executive,
who will report directly to the Head of the
company.

At the corporate Office, a separate
Environmental Management Cell is already
functioning under supervision of senior
executive who is reporting to Head of the
company.

Xl

The funds earmarked for environmental
protection measures shall be kept in separate
account and shall not be diverted for other
purpose. Year-wise expenditure shall be
reported to this Ministry and its Regional
Office at Bhopal.

The requisite funds for environmental
mitigation measures have been included in the
project cost. Financial provision as stipulated
towards environmental mitigative measures
will not be diverted for other proposes. Also
year-wise expenses detail for environmental
protection measure will be submitted to the
Regional Office of MoEF at Bhopal.

Xl

The Regional Office of this Ministry located at

Full co-operation will be extended by the
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Bhopal shall monitor compliance of the
stipulated conditions. The Project authorities
shall extend full cooperation to the office(s) of
the Regional Office by furnishing the requisite
data/ information/monitoring reports.

project authorities to the officers of MOEF/ RO
during their inspection / site visit.

XV

A copy of the will be marked to concerned
Panchayat/ local NGO, if any, from whom any
suggestion/representation has been received
while processing the proposal.

No suggestion / representation have been
received while processing the proposal. Copy
of the EC letter has been sent to the local
administrative offices and the EC letter has
been also uploaded on the company’s
website. www.ntpc.co.in

XV

State Pollution Control Board shall display a
copy of the clearance letter at the Regional
Office, District Industry Centre and Collector’s
Office/Tehsildar's Office for 30 days.

Copy of the EC letter was sent to office of
District Industry centre, District Collector office
for display.

A copy of the EC has been also marked to
JSPCB for display at their Regional office.

XVI

The Project authorities shall advertise at least
in two local newspapers widely circulated
around the project, one of which shall be in
the vernacular language of the locality
concerned within seven days of the clearance
letter informing that the project has been
accorded environmental clearance and a
copy of the clearance letter is available with
the State Pollution control Board and may
also be seen at the website of the ministry of
Environment & Forests at http://envfor.nic.in/.
The compliance status shall also be uploaded
by the project authorities in their website and
regularly updated at least once in six months
so as to bring the same in the public domain.
The data shall also be displayed at the
entrance of the project premises and mines
office and in corporate office.

Advertisement regarding EC has been
published in two daily local newspapers widely
in circulation in Jharkhand. Advertised in
English in “Times of India" dated 30/05/2009
and in Hindi in “Prabhat Khabar® dated
30/05/2009. The Compliance status is being
updated on Company’s website at
http://10.0.30.5/home/home10.asp and
http://10.1.251.109/pbcmp ;
The data is also being displayed at entrance
of the office.

The Ministry or any other competent authority
may stipulate any further condition for
environmental protection.

If any additional condition related to
environment protection stipulated by the
statutory authorities, the same will be
compiled.

Failure to comply with any of the conditions
mentioned above may result in withdrawal of
this clearance and attract the provisions of the
Environment (Protection) Act, 1986.

Noted and will be complied.

The above conditions will be enforced inter-
alia, under the provisions of the Water
(Prevention & Control of Pollution) Act, 1974,
the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986
and the Public Liability Insurance Act, 1991
along with their amendments and Rules. The
proponent shall ensure to provide for the
costs incurred for taking up remedial
measures in case of soil contamination,
contamination of groundwater and surface
water, and occupational and other diseases
due to the mining operations.

Noted and will be complied.
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Annexure —1

CSR/CD Activities undertaken from Oct 2012 to Mar 2013 (PBCMP)

Introduction:

To ensure the benefits of PAPs, NTPC is offering R&R benefits in line better than Jharkhand
Rehabilitation & Resettlement Policy-2008. The policy envisages individual R&R benefits towards
Rehabilitation and Resettlement.

In addition, the community development activities are being undertaken up as per the need and
requirement in the project affected villages and in thes neighboring area. This includes capital expenditure
on infrastructure up-gradation including that for health, education, community buildings, sanitation etc as
well as welfare activities related to training, cultural activities, sports etc. Special programs for focus
groups like Vulnerable, Elderly, Women, Physically challenged etc is also taken up.

Accordingly, the work on community development activities / welfare measures has been initiated.
Details are as under:

HEALTH

e Medical Camps through NTPC doctor is being organized on regular basis in the project affected
villages. In total 40 camps were organized during the period from October 2012 to March 2013.

Free consultations and medicines were provided to 3594 patients.

EDUCATION

e FEnrolment of Wards of PAPs for full time ITI Training at ITI Hazaribagh (24), Dhanbad (06)
& Dumka (12) (Session 2012-14)

e Provision of Study kits to newly enrolled ITI Students at ITI Hazaribagh — Study kits were
provided to newly enrolled ITI Students at ITI Hazaribagh on 01.1 1.2012.

e Provision of text books to newly enrolled ITI Students at ITI Hazaribagh for the session 2012-
13 — Text books on different trades were provided to newly enrolled 24 wards of PAPs at ITI
Hazaribagh on 15.12.2012.

e Provision of School Bags & Water Bottles to School Students — 264 school bags and water bottles
provided to students of following project affected schools, details are as under:
i) Primary and Middle School, Manjhlidadi 157 nos. on 15.02.2013.
ii) Primary school, Langatu 107 nos. on 21.02.2013.
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OTHER COMMUNITY INFRASTRUCTURE

e Civil & Construction Works at Project Affected Villages:

i) Construction of drainage from Police Station to Sirma river in Guruchatti, Dhenga (Work in
Progress),

ii) Installation of Hand Pumps in Banadag Village,
iii) Construction of Boundary wall of GDM Girls School, Barkagaon (Work is in progress)

iv) Construction of Approach Road from Urub to Itiz village (Work in Progress),

CAPACITY BUILDING

¢ Opening of new PICs at Nagadi and Chepakala villages: With an objective of facilitation of PAPs
regarding gathering of information with respect to receiving of land compensation, R&R benefits,
Community Development (CD) activities and also for expressing any grievances. New PIC opened at
Nagadi on 15.10.2012 and at Chepakala on 10.11.2012.

e Completion of tailoring training programmme conducted for women / girls of Project Affected
villages (3" batch) - Tailoring Training Programme for Women and Girls (3" batch) from Project
Affected Villages was organized for a period of six months from 25.06.2012 to 24.12.2012. This
programme was conducted and completed successfully at our PIC, Manjhlidadi.

e The objective of the training programme was to promote self employment opportunities amongst
ladies, which will lead towards women empowerment.

e Conducted meeting with the villagers of Itiz village at Site office, Barkagaon. The meeting was
chaired by HOP and other Sr. Officials were present. R&R provisions were explained to villagers and
many queries raised by villagers were clarified on 18.10.2012.

e Orientation programme for 30 trainees each in 2 crafts namely Zardozi and Jute Macarame Craft
of Nagadi and Dhenga (kadmadih tola) villages towards Jharcraft training was done on 23.01.2013
and 24.01.2013 respectively at site office, Barkagaon.

e Inauguration of JHARCRAFT Training for Women PAPs of Nagadi and Dhenga villages: As a
part of women empowerment initiative, a handicraft trainings for women PAPs (60 nos.) through
JHARCRAFT is being conducted at NTPC Project Affected Villages of PBCMP.

Initially, women PAPs of Nagadi and Dhenga (Kadmadih Tola) villages are being are being trained
from 23.01.2013 and 24.01.2013 respectively in 2 crafts namely ZARDOZI and JUTE MACARAME
CRAFT. Inauguration of JHARCRAFT Training Centre was held on 23.01.13 at Nagadi and on
24.01.13 at Dhenga (Kadmadih tola) villages in the presence of Sr. Officials of NTPC. The objective
of the training is that, the trained women PAP’s in the handicrafts could able to generate sustainable
income and become self dependency.

/
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NTPC Organized tailoring training to the women / girls of Project Affected villages and Sewing
Machines were provided to successful candidates - Sewing machines (30 nos.) were provided to
trained women of 3™ batch in the presence of HOP (PB, CB&KD) and other Sr. Officials at our
NTPC site office on the occasion of Republic Day on 26" January’13.

The objective of providing sewing machines was to promote self employment opportunities for ladies
which will increase self-dependency and will pave way towards women empowerment.

Opening of ban

CULTURAL HERITAGE

To promote cultural identity and community gathering, NTPC provided assistance

i) During the event "JHUMAR PRATIYOGITA" on the occasion of "JITYA FESTIVAL” on
09.10.2012 in Sikri Village.

ii) During the occasion of “Deepawali Mela” at Manjhlidadi (Dadikala) village from 13" - 15"
November 2012.

OTHER WELFARE ACTIVITIES

Provision of Lab Equipments to Karanpura College, Barkagaon: With an objective of promoting
sound education facilities in Institutions of project affected area, Lab Equipments provided to
Karanpura College, Barkagaon on 05.01.2013

Provision of blankets to old age persons of project affected villages — 1285 nos. blankets were
provided to old age persons in following villages, details are as under:

i) Chepakala and Dhenga, 35 nos. on 07.11.2012

ii) Chepakala, 300 nos. on 10.12.2012

iii) Arahara village, 100 nos. on 05.01.2013

iv) Langatu village, 100 nos. on 08.01.2013

v) Manjhlidadi village, 275 nos. on 10.01.2013

vi) Nagadi, Dadikala and Sinduwari village, 75 nos. on 16.01.2013
vii) Urub village, 100 nos. on 22.01.2013

viii)  Dadikala village, 150 nos. on 11.02.2013

ix) Nagadi and Sinduwari village, 150 nos. on 14.02.2013

Assistance in terms of gifts in the marriage of girl child of a BPL PAP: Assistance in terms of
gifts in the form of some assets and cheque up to a value of Rs 10,000/ in the marriage of girl child

of a BPL PAP of Chepakala Village was provided on 04.02.2013.

Fruit & Food packets provided to road accident injured PAPs of PBCMP villages, admitted at
RIMS, Ranchi on 19.02.13.
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e Construction of ITI at Barkagaon is in progress
e Procurement of Tools and Equipments for MAITI Barkagaon in 5 trades (i.e Fitter,
Electrical, Motor Mechanic Vehicle, Mechanic Diesel and Welder) is in progress.

R&R Plan Implementation

SN Areas REMARKS ]
Nos.

| ITI full time 112 112 candidates already trained during financial year 2009-10 2010-2012 & 2011-

training 2013 and 47 trainees are being enrolled for the session 2012-14.
11 Other training 80 Tailoring training, Total — 80 women trained (Ist, 2™ & 3" Batch)

40 Computer training for girls, 40 candidates trained. ]
20 Motor driving training, 20 candidates trained.

111 Modular 175 Under MES course, 175 trained

Employable

Skills (MES)
v CD Activities 476.88 | Due to the various CD activities undertaken in the areas of Health, Education,

(Rs in Lakhs) Infrastructure, Skill building, Women Empowerment increasing the credibility of

NTPC and confidence in PAP’s .Many PAP’s coming forward for receiving land
compensation in both CBA & LA acquired area.
Expenditure on R&R Plan
Duration Actual expenditure as per R&R Plan (Rs. Lakh)
Rehabilitation Resettlement CD Activities
During the Financial Year (2009-10, 2010-11& 355.28
2011-12)
During the Month (March 2012) - - 5.08
During the Financial Year (2012-13) - - 121.60
Cumulative expenditure (Total) - - 476.88
Fﬂ GE Aor 4
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No.

Jharkhand
R&R Policy
Clause

Jharkhand
Provisions

R&R Policy

Proposed R&R Package to be
given by NTPC

2

4

Land
compensation

As per circle rate varying from
1.4 to 3.6 lacs per acre plus
solatium and interest etc.
Financial implication:3.81 Rs
lacs/acres

Land compensation@Rs. 15
lacs/acre inclusive of award amount
of the land(value of land+ solatium+
statutary interest) +cash value of
300 days minimum assured wages
for a year + cash value of 600 days
minimum wages as subsistence
allowance in lieu of employment
+cash value of 1/10th of the land
acquired from the land
looser{maximum 50 decimal).

73

R&R benefit shall be extended
to all the affected families on
the date of publication of the
declaration .any division of
assets in the family after said
date may not be taken into
account

NTPC will comply the provisions of '

Jharkhand R & R

Tk

Any PAP who losses his/her
house due to LA will be
allocated house site equivalent
to the actual area of house lost
limited to maximum of 10
decimal in rural area and 5
decimal in urban area a pucca
house of 100 sqm carpet area
on the allotted site shall be
constructed by acquiring body
which should consists of 2
bedrooms, 1 Drawing room,1
kitchen & 1 toilet.

A:-NTPC shall allocate house site
equivalent to the actual area of
house lost limited to maximum of 10
decimal which is equivalent to
400sgmt land. NTPC shall construct
a house of 100 sgm carpet area on
the said plot of 400 sqm consisting
of 2 bedrooms,1 Drawing room.,1
kitchen & 1 toilet with the roof right.

= R il

-\

SeclWadhisuchna/R&R 23.02.2013 (lakit)

4

(£3]

{)ﬂgg 5 of 8




Affected family losing house on
land less than 10 decimal area
in rural area & 5 decimal in
urban area shall be allotted 150
sgm land for construction of
house. pucca house of equal
carpet area or carpet area of
minimun 55 sgm which ever is
more shall be constructed by
acquiring body.it will be limited
to a maximun of 100 sgm.

B:-in case of affected family losing
house on land less than 10
decimal area in rural area NTPC
shall allocate house site of 150
sgmt land. NTPC sahll construct
house of 55 sgm on said plot
consisting of 1 bedrooms, 1
Drawing room,1 kitchen & 1 toilet
with the roof right.

If affected family opts not to
take the house offered then the
PAF shall get one time financial
assistance for construction of
house @ Rs 3.00 Lakhs

c:- NTPC shall allocate house to all
the persons who looses their house.

7.3

Each BPL family residing in
affected area for a period not
less thann 15 years in non
scheduled area & 30 years in
scheduled area shall be entiled
to get a constructed house of
55sgm carpet area in rural as
wil as urban area. s

NTPC will provide house in R&R
Colony

If affected BPL family opts not
to take the house offered then
the BPL family shall get one
time financial assistance for
construction of house @ Rs
2.00 Lakhs

NTPC will comply the provisions of
Jharkhand R & R

Each affected family to whom
Govt land can not be settled or
if they do not opt to get Govt
land,they will be entitled to get
1/10th of land lost due to LA
subject to a maximum of 50
decimal land in proposed
township or at a place in the
proximity . This will be calculated
by deducting land allotted for
homestead purpose

not providing land .the cost of the
proposed land to be given is
included in the consolidated
package mentioned in SL.LNo 1.

7.5

Stamp duty and other fees
payable for registration of land
or house allotted to the affected
family shall be borne by
acquiring body

NTPC will bear the stamp duty &
other fees for registration of
allocated house site & constructed
house.

10

76

land & houses allotted to PAF
shall be free from all
encumbrances

NTPC will comply the provisions of
Jharkhand R & R

14

A 4

Land and house allotted to
affected families shali be in
joint name of wife and
husband.monetary amount shall
be disbursed through bank
account opened in the joint
name

NTPC will comply the provisions of
Jharkhand R & R

12

7.8

Each displaced family having
cattles shall get one time
financial assistance of Rs
35000 for construction of cattle
shed \

Rs 35000 as
Jharkhand R & R

mentioned in

LY -
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Each displaced family shall get
one time financial assistance of : g ;
13 7.9 Rs 15000 for shifting of family, | t= 15000 ~&s mentionsd in
belongings, cattie & building
materials
Each affected trader who has
14 7.10 been displaced having pucca | NTPC will comply the provisions of
p shop or gumti shall get one time | Jharkhand R & R
financial assistance ofRs 50000 R
Employment to one eligible
persons from each nuclear
family who has lost their
g%r:jcuiture d:naend - tr;omastelf_f This will be largely taken care by
if more jobs are available then NTPC b{. ——y ofr s dhancegd
15 7.11.1(a) priority to be given to the oo oo b e e
g forgoing para 1 and enhanced
displaced g A annuity mentioned Iin para 26
priority in the employment to be P s
decided by :
Administrator(concerned DC) in
consultation with gram sabha
&requiring body — ]
Technical/vocational training to | NTPC will ensure completion &
16 7.11.1(b) the affected persons to make | operation of |ITlI at Barkagaon
them suitable for the jobs immediately.
o aprasis pb""y ang  PrOVIG® | 171 training is being provided on
development opportunities to kbt N, to affsuted
17 7.711 ( ©) eligible persons frcies the persons, Modular employabile
affected families as per criteria s?g!;rge FEERE- SRTEROe Tor warde
fixed by State government o "
requiring body to give
preference to affected persons
18 7.11.1(d) or their groups or cooperatives | NTPC will comply the provisions of
B ) in allotment of outsourced | Jharkhand R & R
contracts,shops etc coming up
in the project.
requiring body to give
preference to willing Ilandless -
19 7.11.1(e) labour & unemployed affected .T:Pl?h will’ go;‘n;gy U provismne oF
persons in labour jobs during | e
construction phase -
Age of Nominees of the PAF for
20 71110 employment shall be relaxed by | not providing employment
10 years
All unskilled and semi skilled
direct employment created in
21 7.11.1(g) the project shall be provided to | NTPC will comply the provisions of
s the members of affected | Jharkhand R & R
families subject to availability
and suitability
Preference to local people in all
22 7.31.1(h) levels of employment as far as | not providing employment
possible R
Each  affected family  will
23 7.11.1(i) nominate one member for | not providing employment
| employment B
Demise of person of affected
family during service  his
24 7.11.1() dependent will be provided | not providing employment
employment on compassionate
round - < R e ___1}
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afeected persons to be offered

the necessary training facilities
for development of | NTPC will comply the provisions of
2% M enterpreneurship,technical & | Jharkhand R & R
professional skills for self
development.
If employment is not provided
by the requiring body to the
PAFs then Annuity @
Rs.12000/- per acre per annum | In lieu of employment annuity @
for 30 years which is to be | Rs. 36,000 per acre per annum for
escalated by Rs.500 | 30 years for those loosing one acre
lacrelannum every two years | or more land which is to be
from the date of displacement. | escalated by Rs.1,000 every two
26 7.12 maximum amount of annuity | years(Limited to maximum for 5
- shall be limited to Rs 10000/- | acres). Those loosing land less than
| per month i.e. Rs.12000 per | 1 acre then annuity @ Rs 30,000
| year for 30 years which is to be | per annum for 30 years which is to
’ increased by Rs.500 in every | be escalated by Rs. 750 every two
two years. | years
If PAF losses less the one acre
of land then minimum Rs.1000
per month is to be paid.
1% annual profit to be ;
27 7.13.1 distributed in PAP's for | AS Per SOI poicy for central PéUs
companies other than PSU's POTIRG. W Prewra
TR As per GOI policy for central PSUs
28 7.13.2 Distribuition of profit eng fin mining
each affected family shall get
- Butiistance allowance | vy penefit is included in land
equivalent to 25 mimimum Sciaaanton at 5. N 1
agriculture wages per month for e il
7.14 one year i.e. 300 MAW
Affected families not gettimg
30 employment from requiring | This benefit is included in land
body shall get amount equal to | compensation at s. No. 1.
600 days of agriculture wages. o
Requiring body to pay Pension
for life to vulnerable affected
persons @ Rs 1500/- per month |
; for life Vulnerable means i
[ disabled, destitutes, orphans, | As per the Jharkhand State R & R
widows, unmarried girls, | Policy comprehensive Re-survey
31 7.16 abanodoned women or persons | will be conducted by DC
above 50 yrs of age who are | Hazaribagh to ascertain such
not provided or can not | vulnerable persons.
immediaetely be provided with
alternative livelihood & who are
not otherwise covered as part of
a family.(clause6.4. v) |
Except Cl 7.13.1 and 7.15 other . - |
| 32 7.16 benefits can be paid in 3‘; F:Eh;g %"g‘%‘!’ the provisions of |
L lumpsum
| if project involves displacement
33 7.18.1 i e}é’;’mﬁr ’ pgﬁ“ o o2 | not applicable in the instant case
prepared.
1/3 of compensation amount
34 7 18.2 due to be paid as first| NTPC will comply the provisions of
e instalment rest at time of taking | Jharkhand R & R
over possession
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coordiante & State Govt. may
frame rules & guidelines for this
purpose.

Schedule tribes to be resettled _
35 7.18.3 in same schedule area in the | not applicable in the instant case [
compact block |
in the resettlement areas |
predominantly inhabited by STs
36 7.18.4 I and to be given for community | not applicable in the instant case f
and religious gatherings free of |
cost |
if PAFs belonging to SC, ST, |
OBC categories are resettled !
37 7.18.6 outside the district then 25% | not applicable in the instant case
higher R & R benefits of clause
7.8,7.9 7.10 is to be paid o o
any alineation of tribal land in ]
38 7.18.6 will b6 treated as nul & verd, 1t | NTPC will comply the provisions of
& R benefits to be paid to the | JNarkhand R & R
original tribal owner. o o ]
39 7-18.7 ;'Tsh?rr:?ilgr?tgoir??:xsé?:geswg:irsga not applicable in the instant case |
Affected ST/SClother forest B
dweller families who are in
40 7 16.8 possession of forest land in the | NTPC will comply as per provisions
y affected area prior to 13th | of FRA 2006. {
December,2005 shall be eligible g
{ for R & R Benefits ) N
Roads,public Transport, drainage, :
sanitation, drinking water,
Amenities and infrastructureal | COMMunity pond, plantation, public
L 7.19 .1to facilities to be provided by the | Yllities  (panchyat  Ghar electric
7.19.6 requiring body 0 e supply healthcare facuhtle_-s.
Resettlement areas playground, community
centre,school,place of  worship,
burial/cremation ground ,grazing |
land etc, will be part of R&R colony. |
Indexation of Rehabilitation _ - ' B
42 7.20 bGe:ant al.:gegf_:der ber;gﬁts 532': NTPC will comply the provisions of l—
CPl{consumer price index) Jharkhand R & R :
except annuity
Periphery development: 1
requiring body to earmark 1% {
of their annual net profit for ]'
43 7.21 development within 15 Km | NTPC will comply the provisions of
periphery.commissioner to | Jharkhand R & R |

sodae  aftfa graemsY @ siffRea o 2w @wiE o
It/ gfensit w1 grars / fReaxer sva@ve gererfus wad geafa Afd—2008
& et ¥ fsar s |
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/ 5/ (TIAMHA) g~ 17 /2011 ~ S8 /U 2/-s[2-/3
/
a1
ollul Ve gaaid
asfa A oftor Ve qasre wada o ¥e

1 2 3

1 1.08 244563 00
2 1.16 ‘ 262905.23
3 1.24 28262312
4 1.34 -~ 3038B16.85
5 1.44 326606.34
6 1.54 351101.81
7 1.66 377434.45
8 1.78 405742.03
9 1.692 436172.69
10 2.06 468885.64
11 | 222 504052 .06
12 238 541855 97
13 _ 2.56 582495 16
14 275 626182.30
15 2.96 673145 97
16 318 72363192
17 3.42 777904.32
18 3.68 B36247 14
19 3.85 BUBY6E5 68
20 . 4.25 966388.10
21 4 57 1038867 .21
22 4 .91 1116782 .25
23 528 1200540 92
24 567 1290581.49
25 6.1 1387375.10
26 6.56 149142823
27 7.05 1603285 35
28 7.58 1723531.75
29 B.14 1852796.63
30 8.75 1991756.38

» AR




b N 221
- SIREUE IR
R . NERCRE IR CIEACEIDE

G5 /94, (VST ) 8oil—224 /2012 - /478700, I, eHAid—aZ0 - 0 57/
ARl
a1 7,
HAETGIGTHR (3. Td gh.),
sIRgus, qio—f2+, I |

fagg.—gxryeft oRwg &1 9o famied—27.2.2013 ® H¢ Hn—o08 # forg w3 fvlg &
e H gwran frardatd sgdrita sigd @ fa=r amm, fafd=r g+,
& =1 T/ <el &1 Gal Ybd1-50.97 Ve (fdwgd faarefl det 3r~)
A5 @ fFm ol wdm, wies, AeeR, uwdl Siogr, uvdl oeerR, uxdl
yrgH, gvdl fave, Rl wew, uxdt Aren ¢, 94 gt tee <X /Her W
va |arft @ 5 ufdva @ifffe  wreaiie e (@d G w9
1,00,77,200 / — (V& &RIS HAGTR &R & Al) Wm TAAT HATHI BT 5% T
503,861/~ (@ ¢ir@ d9 &JR 3116 | thws) wud (fAwgd faavell geu
U] T e Hd—11) w9d el Hd aun warfaa g uv safRerd ganfe
& Jeuifdhd ¥ 15,18,746 / —(UGE oIRG 3[BRE EGR WTd Ul f%bm?»ﬁ??) WY

FafRa Yueie & J99R gEr a4 @ 30 9 g8 deb Y ozndmﬁ’rcs St ¥
& IO Indexmg uglad A @ w1 afasr (Her ggd-1ll) & IR
SNPSR - W 217 S == mmuhmw%mw%m@mmw

U4l 4 e), HiRd GBI B \;JUsh‘i B UMY ofld Faladl & Hde A |
afraer: Tdla |

1. 39 99 & WY @afa @ Wi e fh o waies gq 4 gwarala @ o
RE T, I U B SEG! AEeIHAl T e W YAl 99 WA B
Sqa1 I A8 BT WA oR ge A W Ao Ud 9 gurR Qi @
CISERRC e

2. 39 BWIORY § Ui R guic WY 0029 -RIGRE—1077 B A=A WAl
gl |

3. wrgrey frfa B @ R 1 o AT & arer e & Rfzd yoa A
UHRIRAT o) o f¥r wRart ol F o oV FuiRe safer § wfd s
FE1 fhd &M TF UaRAFT T8I fBY o 9% ofiol € $R &7 So |

4. UPIRAM FHA P 12 HEN @ 36y el R ATAT aﬂa‘uﬁmcﬁwsﬁmm

E/all flefcomp/sanlekh for cabinet/Rajyadesh-13 (Mang))



222
_2._ o

grr | PefRa sef & onf orey 78 a9 vl g 9 o ® e @
Al @) Td 4R e 9 U4 qfR GerR {dUrT @l aroe 81 ST |

5. @lel OR &1 g AEERST Y R HGURSE g1 Third Party Right Create ~ial
fear g |

6. ool d-dlawd /il aalawd @ g AHuiwen Y swdiavei el g

$H®! Sublease W&l ®I WA | ufe fedr aRRerfdasr 4 &) waelisr & S
AaEgE B UG W B WA H HIZ gEdd TE 8l dl, Ued WBR @

gaigafy o @R & T WRer g PEiRd adl @ wefla wads @
i &) o1 g | weehw @ ford amg w3 wid (el afdkd /o, qlS,
U U ERGN IuBHl gif v anegeTd) gr |

7. TRHorweT ¥H & ewdlawel o RfY @ 4 & a7HiT geu @ MuR GR HelTH]
Uq T B MO HR OB Gaed Sugdad g1 4H @ Al asawl @l
S, U= Af] How R SiaR TE omar @ o g0 warg # sigafed ¥ @
& agel B 9 @1 e g=tawd) far SR fesd oft uRRerfa | ar o
AT ¥ & &9 78 8rf |

== el R e R O o = e RV =R =i = ef = H = Ufcf-otof e ==+t =l ol ==
Y WY BY Y me;z-/éiiﬂﬁﬁm &1 FdiBor fsar o wam qud & dw
safy # wreil & ec?w r@gaﬂ €71 30 ¥ @ v afE o YT e
SR 1 A @ M D AJHR aRger &1 |

9. 9 ARy & il €1 & yd A Whpd i & Fdex0 B FHY W
aiffs e e A 875 1UN @1 gfE Bd Y SN g qMfiE ofiel T AR
EU SIS &1 Adiaxvl WReGR g1 faar o W evd fb ofia el 9 st
AT Yoolud e AN B AdERT B yverd waue q aiffe ol e
IREI—1 W B UE UUHT B FIAR agd B a9 weneE b yd
q Wi Ud dicf ollol Yervll # S @1 Saell 0@ Indexing factor @ IR
lease rent &1 IYell P UIGUH oA FEl B |

10. AT ol @1 Soeiue B Jrdl Wi BT gAlH agdl S URARAGSIT ¥
B AT g-<IaRel /1Al ela¥edl IS WRBR gIRT & @ 4 Sgifl vd ool
BT JdIgRT T fdan Siea | 1

. ~ LT
T %% (S
5 i

Efall file/comp/saniekh for cabinet/Rajyadesh- 13 (Mano))



B 223
e

1. W 3 @ eRM i uR® g vy WER @1 yaigafa & @ i @
EATaRT 3 fd) eafea /|xern /&ud & Wi o) fear iar 8 @ SuRled
EUTaRYl Ay el e vd R afdd /e /aeEr B g @l
BRTERYT R Tyl 8 99 WX {4 WR Tresspasser WHSIT GG Ud GRBR
4N B Wi evA g FRAE B Gl WeR afg "e @ 99
Tresspasser ¥ aMde" i 8 U IHD G % geravdl dR Wad g1 @R
Refr & Sod 4ft & forg qd & o &1 78 Gard & wsgEr @ forn
GIQAT UG 3/ A8 gRlgw] AFd §U aaH di6iiR &% IR FATHI Td ol ¥e
B el DT AT |

12 oo 3@ & SRM fioERe gRI a<iaw Y g fed afdm /awi/
HUH B WY EHAICRY] B SMAET UIKT B WR T [RBW gRT R & aci
INR g W A Ao Wiwfa @& 9g 9qdl P T8 FATT Bl HSTHR HqUT
Al &1 50 uferera AR U B BARRY B AT & T Wt vE oA @
FaIHvoT fFar S |HT |

13, SIGHR® m\ Aw waifta @1 eefr & e ad q\zi REIERT ?q JHraeA defea

A W 6 feuRe @ & Tdew 8 vEgs qgl 81 v Refd 3§
Haftra SurgEa g SAGURE B A & @ ad 8¢ A B Ay o
& PRAE @ WRAT | I VRS o IE & SR @ @) el Bl

I BYAT ® O Gl IuTgE W AURE B GAdTS BT AIG] SR
ISl fawed 8 FRarg dx [ |

14, (i) YW TR & qd gg YFHRad 8 faar @ fé e fed @
qiell /FE) & YA BT Ia™g el BRI, 39h fov un wd w AT @
Divert &f1, aifds AT /A€ &1 Walg 3AHE 61 81, Ud SHD dael H YA
U WY UR dbledd SFavT H |
(i) % =Ry @ yd g8 gRRRad & o e & geand 4@ o ofd

A8l B |
(i) fermfa waed Ra—241 /0. fsTe-22.12011 8 3ifda wiat &1 U
ferar Sra |

E/ali file/comprsaniekh for cabinetRajyadesh-13 (Manoy)



224
._4_

(iv) 9ffr evaror & qd gg gHRea & @ s & i @ Actual
transfer & THY AT ER qUT e q aifda ¥ (which are three years old)
WG e BN, SE® R R WMl sanfe @ MUl @R ayel @
STty |

(v) qfa exiicrer & gd ge gHftaa g forr s & i fRuria
WREN IRUF-344 /3R, Q+TH—14 /15.01.1969 Ud 1857 /1. fa=ich-—18.5.82
AT TH G192 /9], foATH—18.2.2002 qAT Wi HeTd vd 9+ AfRfAmE @
WU & AR QYT SRATE S AT gPH 2 |

(vi) 4 gxarover & gd Ig gﬁﬁaﬁﬁﬁmmm wigar # {59
B WU TG, Al Afhd B, SHE! WwY IAHE A dgol GFHT B |

15, o= W1 ¥ g¥ce Agard A FAfza urawEl vd wHE-WHg OROERER

g1 forfa fcel @ srreu omg 8l |
SRV ?M;Q}W ® AR 3,
OB~

)4)

(@R @, )
WHR P BU Jfug
GINICE / 65 éjrﬁé‘ﬂﬁﬁ— oS T O ] ST Ak
ufaferfa— Surgas, sSTRanT &) Q& ud araeyd drafel Uil |
2. v & wafra ¥ amfWel@  ¥0—44 /09—10, 42,/09—10, 41/09~10,
40 / 09—10, 39/09 10, _3&/09—10 37/09-10, 36/09-10. 35/09-10, 33 /0910,

e, AAlal |~ i , ' k -
é/ e i \ (' & /'Jvrl >

R4 TSR B 3Y cyﬁ‘m)

S /635, Gifedid— o2 © - OS5 /AT A2

gfafaf—amyad, ol DMy U6, suREl & I9d THIG—3810 /.
feeid—10.8.11, U=H-3813, 3814, 3815, 3816, 3817, 3818, 3819, 3820, 3821, 3822 U4 3823
TN fRATH—10.82011 & WRIT ¥ @ U qaegs wrafed wivd | ,-)
/f’%

P oA

| WRHR @ 39 _gia

ST~ /’:{J %f Reiw— o0 —O0S S i
gfafaf -t rd #or, AN fF, ued swadls B wWEAT weiee,
EATQGNT BT AT Td JI¥AS HRATG o Hei |

CreTiud

TYPR B G4 Jie
HTaTes— /4 ?‘B’ff“ﬁ?m_- ago < T A Ay und
Eﬁ%‘fﬁ*ﬁ RTSITH siifrew wfRaem uvd wweay g /i
YeTE—4 (§aE) Ta el Sﬁwwmmﬁﬁﬁﬁm Cié;
17
JHWN D ?%/

Yund

5>

E/all file/comp/sanickh for cabinet/Rajyadesh-13 Mvanoj)



SIREVS XD
RIS U A gurR fawmr |

225

-5 /A, (TTEAL) §IM—155 /2012 — 2222 /00, I, Rsficp— /G- 74T

e 9,

foug:

-

3RS

) 8

d/folder/secs

AT I

HETIITHR (1. U &),
ARGUS, glo—fa, |

R uRYg @I JoF faT6-08.05.2013 & #g wW=q—05 F oy M fpfy &
ATSHIH H TR Reria seariia—saa @ faft=r dion, Al o =,
fafiy e /faf=r el @1 g YBar-543.02 THS (g Raxol e
S F-D) A W (STe—rs) 4 Ui tes ex /W wod ud
A B 5 UfRIT aifies erawfe e (Be W W0 21,74,33,690 /—
(TForE wRIg dletRk A dA¥ &R B0 A A7) 7= AT G B 5% %o
10871686 /— (T FXIS 3MS o THewR &0k ©: W fard) a3 (Rqga
faaRo Hea ToMT HerH A SETH—11) ey ¥ @) e uR 30
(ﬁﬁ)ﬂﬁ%ﬁmwzﬁﬁwﬁwaﬁmﬁaﬂﬁaﬁﬁw&
AN gk a¥ ¥ 30 § 9¥ TP Y AEHAF S e @ T Indexing
Ul B AL ACIPT (e SR B IR S 7.5% gfy ) 3
YA W UDN SRAEIE Dl AT Wolae, AN, TRT WHR B
SUBH B T AT dEaE B e q |

e |
I B A gl o @ 5 R waiem &g 9 exaiaa @ o

Vel & B9 WA v SEG AAHA T IE W a9 FAeE 2
SHHT IYANT 1 bl S R a8 9 wa Iowa wd gy guR R @
o & S | |
T BWORY W W IR1 goie o ‘0020 9 —107" & IA=ET ST
BT |

ey e g @1 Y @ e0 RN B s e @ AR yum §
UIRRAMT B qOf RIRT TRGR HIY # A7 B9t | FefRa @y § wfdr o
TET B ST Ud TR T8t fhd o R ool R v <€) oo |
UHRIRATHT B & 12 HEF B 8RSl IR AU B YRS BT BT G
fraa srafer & 5 @ 27 9 ofir ) & o & R w9 B @Y gf @
g | FeriRa oy F wrl ywwt w1 B 7d ) A e W o x| @
ST AH M vd YA @ o U 9 GER faunT @ arow @) s |

09030
frajyadesh/com (lalit) HZB



o

10.

1.

d/fold

USRS E] ﬁ‘\’ﬂTﬂ"ﬁSﬂ qH ™ ISTR& §IRT Third Party Right Create el

fepar ST | !
ST g /<o) el 3 TE AREewer HfA STEwdHiaReg BT U
mSubleaseﬁﬁmlﬁWW{ﬁﬁﬂmaﬁw
Wﬁ@ﬂﬁﬁzﬁmﬁﬁfﬁs‘wﬁﬁﬂmwﬁ
gaigAfa Wl @Y & Y WmER g FuiRka sl & |\l @l
Wﬁawm|mawmn§mﬁﬁaﬁm/m,m
YIRIeR Td TRET SUmHAT gaTe W ARGBRY AT |
Ww@@mﬁwﬁﬁ@ﬁqﬁ%aﬁmﬂﬁwzﬁmwwﬁ
Td o @ MU PR & Gt Surged g A B et aewd @l
Srrfy, e Ay Aed A ofeR TE omer @ A g uward # orgAfed i @
ﬁa@w@mmaﬁﬁﬁmmlwﬂﬂuﬁﬁ%ﬁﬁmﬂﬁr
st i & @9 € &

o ¥ e o SdeRer @ wwg dad 9 F M ol W @ qd i
e A g USY TRER GRT AT BT FHEGROT AT O FHAT g9 fob el
mﬁﬁwﬁmﬁaﬁﬂﬁgmshsoﬁ%mmaﬁmﬁﬁmww
Sl 1 W B S O B AR A B |

= ey @ ffg B @ @ @ Wigd AW & TdERv B aEy W
aifife & e § 875 TON P ghy HRA gY SW A dfie ol XT AT
@WW@WWW%‘&TW{@M et f5 offer oraf # el
P SociEd FE g B v $ W g&e a4 daifie o ¥
ST —1 § ) TS T B SRR ax[eEd BN | el g e © 0
 Wepd Td are], offel TERuil # ollSl @l 3l @ Indexing factor & IATER
lease rent &1 Gl @ TTIENT AT Tl B |

o7 vt BT Soetad B AT il BT WIS g8 W R AR A
2 Ao TR /R TR Y WRBR gRT W FR & S gd el
EAlCICaUISEIRCRIRCINI

Ao o@D @ SR S YRS gRT Wo¥ WREGR DI qargAfa & A o @
SiRTT oT Y Tl i /AR /Bu @ e e} eIy oA & SuwRied
IR oY QHSM U ud o A /R /@Al Bl [ @
FEITEROT T AT § 99 WREN ¥ W Tresspasser WHI YT Ud WRBRI

er/secS/rajvadesh/com (Jalit) HZB

09090

r w

226



12.

13.

14.

18.

227

A B Wl A B IRAR B OO | WWHR Afe 9r d Sad
Tresspasser ¥ 3MAGH U &M TR SHP AF 3 F<lawi F Thdr & WY

Refd & Saq 9ft @ fow gd & 51 & 7 g & wouwa ) for
ST U9 g9 98 galgil A §U 99 9T9TR ©) UR Gl Ud ol ¥
DI Il DI QAT |

oSt 3afey & <RM fioeRe gRT d<Iawd 4y oy ) afad /v /
PUN D HIY BLACRYT B TG U 8F TR I RGN gRT 4 & ada
AR Hod § W ol WaBfd & 999 9Gel B T8 AR Pl T g9y
RT3 T 50 fRrd IR UTKT R SR B AR S ST T T ST
FADHROT BT AT ADT |

CISTIRE B ofiv] WHI &1 3fafr & U 9 gd Fdiaxor 8q amded |afd
Tagad ® |t w=ar 8| FuiRa safy § ardew g 98 8 W U
HET QT 6 oGRS ofisl & <ol vg $99% A8l & O Rerfy #
HEfRd SUGdd NI ofiSTIRS B YA BT HIBT d Y YW B agw o
e PRATE B ARAMT | IR} fioURe o s B SR o @ wl @
Scelae dRal & O HaEd Surgad o ARG B GACE BT e 9aR
It fade eq HRars &% Fa |

SUTGA, EOINIGTT & UReld & AAR Yifad 9  oraRerd gelil & wdy o
TACLAHL Uhdl aRarSie dlel AT dioige 3 orqaiford st a i &
AfaRad Sei—smel &1 W Wl a9 T grr age fear w2 e
@il & Jeih $I TUET ® Afeafora 7€ far war 2

(1) 4 sWrRTT & yd Surgdd, sWRErT a8 gihRed & o b aayf
BRI} o Pt /e B arer g Amer § @ fery T
gl

(i) Surged, soRiErT g8 gFfag &3t & farfiia dee dwar—a1 /71,
fe—22.01.2011 & fAfeq uraen= &1 SFuTe B forar T & |

(ii) ¥ EXTORYT & gd Iurgad, sANERT 98 gRfad 8 o & siferg A
3fber R AT RGNS EATRY & WA yaferd e)f # | o o ofde &)
B MR R FAH TR B T0MET B SR |

(lv) u=dTfdd Deemed Forest Land & a9 ol SiffFRm—1980 @ ded
YIS B 99 Ud YAfERY HATGY, HRG WRBR B YAib—8—56 /2009 FC
feip—17 IR 2010 & g1 WRo-1I & W&y urg & 7€ ¥ Land
Schedule T AT Hxd 8Y Y# gxdraRa &I ST |

$09030

d/folder/sec5/rajyadesh/com (lalit) HZB



16.

3= W TR gRce "Wgerd W fAfed wieurl vd eI W) TR EIN)

ffa feel & srgwu @ 8l |

STTUTh—

gferferfa—

2.

18 / 08—09,
19 / 08—09,
21 /08—09,
31,/10—11,
10 /0708,

fava < afd Aol 3ifel@ €o—11,/07—08, 5,/08—09,
08 / 07—08,
06 /0708,
16 / 07—08,
30 /10—11,
04 / 08—09,

o T S 2 |

eI —gTar |

ST —

TRy ¥,
A oG,

2IIRNEGUs XTwdYTef

(AR, 3R, fAs)
WHR & Y
fetien— 2
ESTNIETT BT Ga1 Td geaads Hrafel 9fed |
04 /0708,
17 / 08—09,
12/ 0809,

16 /08—09, 05/07—08, 03 /08—09, 2/08—09,
24 /08—09, 12 /07—08, 22 /08—09, 01/08—09,
17 /07—08, 23 ,/08—09, 14 /07—08, 20/08—09, 15/07—08,
33 /10—11, 32 /10—11, 34 /10—11, 29 /10—11, 35/10—11,
15 ,/08—09 Ud 32/10—11 SHD A Hol'd P ol ©U H

S

PR & IY

pl 5l &P ) I-0297 %\9
gfaferfi— smged, I THSH, BONIENT Bl SAd UATH—4077 /.,

4078 /0., 4079, 4080, 4081,

4082, 4083, 4084, 4085, 4086, 4087, 4091, 4092, 4093,

4094, 4095, 4096, 4097, 4098, 4099, 4100, 4100, 4102, 4103, 4104, 4105, 4106, 4107,
4108, 4109, 4110 I feATH—27.08.2011, UATH—4089, 4088, 4090 fS-TH—29.08.11 UG
AH—1987 /. & 1H—31.03.2012 & AT H AT I IMGLID HIref

SIT9TH—

gfafafd — o+ Re A9,
FSINRIGNT Bl ol Uit |

Th—

UeET—4 (9=

d/folder/secS/rajyadesh/com (lalit) HZB

o B8Ry fmia— | 9 —0 7~/ %
gfaferfi— rsaurar

) Ud UeIRgT—5 DI A Ud LD Hrared Uit |

Ank

WHR & IY g
“feAie— [ 9-0 747 P
SN o1 g RaASE dia Ag[AT viede,

%ﬂrt?

WHR B IY

A
|2
T /Afed afgare vd wusay faumr /

3 OY A7

W%GQF@‘F&

228



Jfaaer @5 /9.4, (T.ALdLHY) gon—155 /2012
A @) faaveft @ a—1)

U WAy Pl AERAT e g Ul R WER
SUDH B {1 cilol gl & S drell xaifad A &1 faavofl —

1 1%

\)\

@, | JFel /A [Hen | @ o | Wi o | e UEs | fe uf da @
1 | 9s@rTa /48 | i | 8 79 3.72 SHTe—3TS
2 | 4SHMEIE /52 | TUTHAT | 124 411 0.74 SHTA—3TTS
3 | georta /49 | TR | 90 664 4.58 SIT—3TTS
666 0.07 STA—3TTS
1125 1.26 ST—2ITS
ol IHdl | 5.91 ThS
4 | aSHAIT /59 | AFERAT | 145 1106 15.22 SHTA—3TS
5 | gSBMId /56 | BRI . | 02 1440 2.02 SHTA—3TS
1 RATSIE
1447 3.30 STl —3Ire
2464 7.84 ST—3TTS
Hol IHAT | 1336 THS
6 | ISHRIE /58 | @I 216 64 0.61 SHTA—3TTS
I 67 0.58 STe—3S
81 0.13 ST —3I1S
646 4.33 T3S
955 2.68 T3S
1912 0.17 . ST —3TS
, 1915 0.17 STl—3TS
| 2173 9.10 SHTA—3IS
3825 14.60 ST —3ITe
13839 0.28 STA—3TTS
el bl | 32.65 THS .
7 | 9SHRG /55 | 3RTERT, | 123 68 0.30 SHTA—3TTS
243 0.12 SHTA—3TS
252 0.45 STA—3TS
268 3.83 SITA—3TS
- 2179 0.30 SHTA—3TTS
@l 3@ | 5.00 Uhg
8 | 4SBT /52 | duThert | 124 411 0.66 UTHS STA—3TS
9 | gs®rig /62 | B 69 | 459 5.82 U STe—siTe
10 | sgriia /60 | Rrgard | 6 65 0.67THE | T3S
182 3.23 Y% SHTel—3ITS
I &l AT | 3.90 Y TP
._—-—-"'”‘_'_-_.-’—
2 .



6.88

11 | 9S&TFI(d /56 | UHs) 2 347 STA—38
349 1.10 SHTA—3ITS
o 379 107 SHTA—3TTS
N 380 0.50 SHTeT—31TS
384 0.47 T3S
913 26.00 STe—3TTS
1744 3.36 | S-S
1900 37.00 THTA—3T1S
1951 33.25 SHTA—3TTS
@A BT | 109.73 ThHS o
12 | gsoia /41 | T4 49 238 0.17 SHTA—31TS
’ 284 0.13 SR
517 6.95 SITeA—31T8
T X | 7.05 TS ]
13 | gSaIa /41 | o 49 517 0.05 T3S
540 9.90 SHTA—3TTS
B YDAl | 9.95 Thg
14 | asariia /62 | B9 69 459 21.18 Ubg | STTa—3ITS
15 | ss@rita /49 | FTET | 90 733 5.30 T3S
737 2.56 SHTA—3TS
676 2.40 SHTA—3ITS
Gl XhdT | 10.26 Uhs
16 | aSHIITE /49 | ST 90 955 0.08 SITA—31TS
| 985 1.32 T3S
1091 1.67 SHT—3TTS
1125 0.90 SITA—3ITS
@A IHal | 3.97 Udhs
17 | 9S®MIE /49 | ST 90 676 13.10 yag SHTA—3TTS
18 | aS&ITa /58 | I 216 646 5.34 SHT—3ITe
2173 5.09 SHT—31TS
3825 10.05 SHTA—3ITS
Hol Pl | 20.48 ThS
19 | ag@rita /60 | Rirgard | 62 02 1.64 | Sire—zsre
65 1.38 S-S
82 3.39 % SITA—3TTS
, : @l Xhdl | 6.41 ¥ ThHS
20 | 9SG /49 | AT | 90 733 12.24 ST —3TTS
737 16.94 SACEEIS
Fe AT | 29.18 THS
21 | ss@rTa /59 | AraEr | 145 1106 1534 Uhs | SiTa--2Te
22 | ae@rita /58 | @i | 216 2173 331 Ubg | SifToi—sme
23 ISHIRIG /55 | IR | 123 | 2030 0.85 STe—3Te

@w"\u\@

230



L5 |

2166 0.70 S-S
6ol IHAT | 1,55 Udhe '

24 | 9SP1IE /58 | S Ig 216 64 0.41 STA—3TTS
67 1.79 SHTe—3TS
81 3.59 SHTA—3TS
538 52.50 SHTe—3ITS
646 39.33 HITe—3T8
1018 19.66 STe—3Ire
955 20.68 SHTe—3ITe
1922 1.19 STA—3TTS
3825 20.44 STa—3ITe
Bl XPdl | 159.59 Udhs

25 | aedrita /48 | Rz | 8 82 0.11 Uhs SHTI—31TS

26 | FEHIIE /58 | AT 216 955 0.02 SHTA—31TS
1018 0.11 SHTA—3TTS
1920 1.20 SIA—3TS
3825 1.41 ST —3TTS
hel NpdT | 274 ThS '

27 | ISHNIE / 48 | TS 90 533 0.44 SHTA—3TS
733 0.46 THTA—3TS

I Gl XahdT | 0.90

28 | Fg@TIla /60 | RIgar | 62 77 0.06 STA—3TTS

29 | gSHNING /59 | ATERET | 145 1106 1.44 STe—3TS

30 | ISBINE /41 | e 49 216 0.09 STA—3TS
619 3.16 SHTA—3ITS

, ol Ihdl | 3.25 UhHs

|31 | gTsBrITE /41 | Sd 49 517 4.00 SHT—31TS

32 | ISHAIE /59 | AIFACET | 145 223 1.14- SRTA—3TS
239 1.40 SHTeI—3TTS

B DT 254 UhS

33 | ae@mila /41 | Sod 49 517 4.00 U ST~

34 | ISHIIE /49 | TUS) 90 664 2222 UFHS STTA—31TS

|35 | dS@rila /47 |gfas |15 110 3470HS | STA-ETS

Whe AN Gol Ihdl — 543.02 UHS

231



SR ST 1

wfreT Hea—5 / F (TSI —&T.—155 / 2012

UHNl SRATSIE Dlel AR Wiotee .81 N W, TRT WRAR @ SUHH BT oo geiawd] &
ST SR ARASTSa W (SiTe—ene) Hf @ qea omr el —

. SR IS el [ BT 9OR | R D el | aiftte aadiie
(v #) |qca 9l vee| g (® W) | oW waE @
(®. #) 5%
1 2 3 4 5 6 7

1 |eSHIE e 3.72 182000.00 677040.00 33852.00
2 lgs®rig YT 0.74 372000.00 275280.00 13764.00
B CECauIE] ST 5.91 175000.00 1034250.00 51713.00
4 |ges@rila AR 15.22 286000.00 4352920.00 217646.00
5 a@zﬁnﬁ—q g —avgrelg 13.36 294000.00 3927840.00 19639200
6 El?s_cFlTﬁT‘-I ?WTIT:[, 32.65 620000.00 20243000.00 1012150.00
7 |gs®HrlE SINEN] 5.00 282000.00 1410000.00 70500.00
8 |dedrla TR 0.66 372000.00 245520.00 12276.00
9 |FSHrE Eal 5.82 282000.00 1641240.00 82062.00
10 |[gShITg Rigard 3.905 367500.00 1435088 00 71754.00
11 |gSHIa JH—arars|s 109.73 294000.00 32260620.00 1613031.00
12 |dSHEIE SRe] 7.25 204400.00 1481900.00 74095.00
13 |dshrlra Swd 9.95 204400.00 2033780.00 101689.00
14 |g<s®rTd D 21.18 282000.00 5972760.00 298638.00
15  |dSHrIg TS 10.26 175000.00 1795500.00 89775.00
16 |gSHNAIG TS 3.97 175000.00 694750.00 34738.00
17 |d€PHFIE TSN 13.10 175000.00 2292500.00 114625.00
18 |g€®wriEa ERIG 20.48 620000.00 12697600.00 634880.00
19 |[§SHTIg Rrgar 6.415]  367500.00 2357512.00 117876.00
20 |(SSHEIG TS 29.18 175000.00 5106500.00 255325.00
21 |gSHIE R IRCECal 15.34 286000.00 4387240.00 219362.00
22 |G€®riTg UG 3.31 620000.00 2052200.00 102610.00
PX B CECAUIC] 3NTEN] 1.55 282000.00 437100.00 21855.00
24 |ge@mnitg UG 159,59 620000.00 98945800.00 4947290.00
25 |9 redE 0.11 182000.00 20020.00 1001.00
26 |gEHTTg I 2.74 620000.00 1698800.00 84940.00
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27 [aemrita TS 0.90]  175000.00 157500.00 7875.00
28 |dS@HNIE Rgard 0.06]  367500.00 22050.00 1103.00
29 |dS®HITT RErSsll 1.44]  286000.00 411840.00 20592.00
30 |[gS®NIE Ied 3.25|  204400.00 664300.00 33216.00
X CEERIE] SRSC| 4.00]  204400.00 817600.00 40880.00
32 |dEHIIg RIRCEEI 2.54]  286000.00 726440.00 36322.00
33 |gs@rita I 4.00]  204400.00 817600.00 40880.00
34 |FSEHAING TSI 22.22|  175000.00 3888500.00 194425.00
35 |dSdllfd sfarot 3.47|  130000.00 451100.00 22555.00

@l AT — 543.02 217433690.00 10871636.00

Tl (T T BRIg digak dnd Oy g9R B 9l e w0 dl s% difte araanfis

ST U BRIS 3T ARG Uhamy 8ol B |l BaRil) wud 474 |

Sanlekh data-NTPC-Manoj-13
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HoHO—5 /.3, (TSI BOlT—155 /2012 /700, faie—,
e 11
ot YT gaaie
auid ¥ ofior Ye gaats Hrdy oflel e

1 2 3

1 1.08 10871686.00
2 1.16 11687062.45
3 124 12563592.13
4 134 13505861.54
5 144 14518801.16
6 1.54 15607711.25
7 1.66 16778289.59
8 1.78 18036661.31
9 1.92 19389410.91
10 2.06 20843616.73
11 2.22 22406887.98
12 2.38 24087404 .58
13 2.56 25893959.92
14 2.75 27836006.92
15 2.96 29923707.43
16 3.18 32167985.49
17 3.42 34580584.40
18 3.68 37174128.23
19 3.95 39962187.85
20 4.25 42959351.94
21 4.57 46181303.34
22 4.91 49644901.09
23 5.28 53368268.67
24 5.67 57370888.82
25 6.1 61673705.48
26 6.56 66299233.39
27 7.05 71271675.90
28 758 76617051.59
29 8.14 8236333046
30 8.75 88540580.24
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—'\\ - 231" WT{T
FREVS AR
w0 Ho—5 /|, A0 (JHAI—aXAI0 PleT)—28 /17 /30, 34, f=ie—
BRIt

e #,
HETOATHR (oI T4 §haN)
FRETE, Hlo—SRvST, I |

| Ryg—  ARORYE @ Y59 REi—0512.17 § A GE-10 3 ©Y F o T Pl B arA® §
TARERT Reriaifa se@rig g & ATG—oRIEYT & oHT Wo—55, Tl H0—123 &
faR= wifel & @a @a—10.17 Tohe Aworwen @M qH (e faaxell o,

aerd-l) <o fowrfa Waew  wUie—4306 /%1, fie—24.102014  TRI
SYi—48 /300, fAi6—03.01.17 & arehd F wRafaa 4 &1 7o FEiRd &) & R

| ARG T @ AR 1,01,14472/— (TP BRE (P ARG AIgs IR IR A
' TETR) OIY, el BT 1 YRR aiffe Fadiilie o @ fol -1 W0 1,01,145/—
O (TF oIRg T B9R U «f Uarele) ©9d, 99 (T &1 75 gfagm) @ $ol <R wo

75,859 / —(TEETR EOTR 371G W) $-IN3) ©UY AT 29 81 & oI & Q& [« Bl Fel

R 51,33,116 / —(SHE- TG A §OIR UF Wl WIoe) i | 97 R w0

1,54,24,592 /—(T6 PRI digd o A gOR U @ qd) wod (favga faaroh

Xere, agere—ll) 7 @ "Rl W 30 (W) ast & fon ted-waeiE B

AEFT Aoge &g AN, IR AR D SUHT B 6T el Falaw  Ge A |
ST~ wed |

1. TH I @ 9 Wi & Ol @ 5 o S6eE fan, sIRevs WeR @ uAie—224,
faM5—19.03.13 (FF[eT=d—IIl) B ERT UHN—aRATSIE DI ATS1T Hoide, THOSIOT0™I0
P Rain Water Catchment Drain/Nallah Realignment 9% Central Water and Power Research

. Station (CWPRS) Pune & d&-1a! ufcdes @ MR W 7 ¥al & @y wedfa & 7
% s E
. i. Clearance by Ministry of Environment & Forest, Government of India for -
Non-forest use of the forest area be obtained under Forest Conservation Act,
1980. - '
ii. Environmental clearance be obtained from Ministry of Environment & Forest,

Government of India.

The excavated mined area should be replenished as per the approved mining
closure plan and to the extent in reference to the existing natural ground
profile. This is required to ensure for non-reduction in water availability and
no adverse impact on the environment.

The realignment of Dumuhani nala should be done as per the
recommendation/suggestion given by Central Water and Power Research
Station (CWPRS) Pune given in it's technical report.

Nﬁx/ '
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TIE HEWEU®, UHO—adelE @l AR Hoge, gHodlodiodlo @ aih—21
faiP—18.04.17 T§ UHP—319, &7H—17.06.17 B ERT UG # WHfea IRASTHAT TR\
o famer 8 B ek ¥ undertaking @ T & R FER T B wwW B G |
& g o 500 Aex @@ e R W WR A9 P g8 A P aRacd &

BT T THoE0d0f0 S S8 WX Underground mining &1 &l |

U, SONIERT gAfad 4 & et @i wrdl gd wiel § sifdd Ypar o7 wfoar
T 3 TSR IO ¥ HT9T UF B 9x g 8 @ gvEd & 4 @ o
RN B BRATS DI | |

SUTYT, BORIETT A & il dRIeRT & T ol ad MR THYI agel He |

ywa ¥ afy AxAoreen o Y wiNfed & O S @ el A faftad wu @ amre

B GEAM U PR B U &) SUGE, FORIENT Wi QR P PRals qhw

F | SUgE, g I8 A gRRea o 5 it susm & g arivl @ forg
IRAGTEAT M A & a0 JDpfoqd AqRIT B S | @
SUgE, sReTT g8 ghREa v & aft uwme § afsfea 4 o9 9 swrmar
S-Sl 4 ® @ g wxevr iffaH, 1980 @ Eq WEW WIPR & SRl FHT

3 frfa 5 o qeon gafaror vd 99 #amer, WRa WReR ¥ siftm Wit fiew @
IR B ool QR I PRAE DI AT |

o i gaie—92 /|1, fRAid—18.0202 & el A 12 gl W amgurer
gfeEa - forar g |

e aREIeT & 3icfa ywafaa 4§ g& onf} IfEaRerd & o SH@l  ATTd qd B
TUET B UHIRATT & GG AT faamT | I urad o) off ST |

ot foariia daed saie—4306 /1., fRAI$—24.102014 & §RT WaN A & 9
F1 fiRe o /wer | Wit sRE—2 () § Rffte & Aevel @ oFER &
G B g B T A TS G R @ D A deaed @ ks @ @
SRAT | 3R URATSHT | Haftd g%/ oM, o9 U9 ¥ dfed iR # 3iqy aRefég
BT © A1 3R W Haft SUgad §RT YHRRAMT &XA @ Yd 914 $X ol Sl |

roRd g deeq Saie—4306 /71, f&A6—24.10.2014 B BIST 4 (g) & Melld H
TRAIfAd 4 @ o darew @ Ay & i & IE o & R R FAE 79
A T A B TOET PR 8 HERd SURTT gRT YA BT oirel dqrawh fhar Srem,
R FRfad g P qed 9 IR W B 2 A AgAIfad IR B 8 agelt R 9 B
Ao q=IER far S| Rl A oRRef # g8 i sgAifea i & a0 =&t
BT |
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1. R e ¥ 4fY @1 e dered) fbar o et 2, S 9 B sraeEddr el Ye

mﬁuﬁamﬁ:waﬁma@waﬁmvﬁmgﬁmwﬁwﬁ@
9 R T @1 9o 81 SR |

12 wHodofiodo gRT Sude BePT—1 T4 2 ¥ Sowiad wat & Undertaking &1 0 4

4 argurer gRReEa far s |
- 30—T=AIR | - :
REUS ASGUTS B IR 9,
80 /—
(S5 uam)

WRGR & \gad ared
S5 /|, M0 (T@d—a<a0 BA)—28/17 SA3ZY I, e~  o0/-/277
i — Surge, soTRENT B Huar gaerl v smavde st 9 |
1L vy ¥ G sifora Ho—14 /2008—09 Hel w9 # Mol R qad fHar o & |
30T |
2. g, SO BIEFNGR FAUSH, SAREN B SHd DA B THIG—1151 /70,
fRAiP—13.07.17 & W67 ¥ HUAT GRS TG IEH Fraed ¥ |
3. ed RSN, -Tee, vorg, fFieE vd gt R e, sRavs, [ @ guar
goef v aawad s Ui |
o S ariE v, Gdo, € @ B, Ber @ aRaeER, gHododioRfo o,
RN, Iouide BIUeEd, WAl WS, SONIETT—825301 B HUAT FarRl Td AW
Hraft U | _
5 NIouuTel ifyarerd / qeaeE afyarerd /e dftare e AR fam / wer
fta, de—ae—faa fmr, srgve, I/ afie, sut 9, srave, < /89 afed, 3=

Wi Prfay, REvS /A 5, Yo, fees v 4fy gur e, sRave @ e
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o o e 1T
(¥R ARSI BT TEH)

NTPC Limited

i z (A Govt. of India Enterprise)
I @ YRAT, FAR ST

Coal Mining Projects, Hazaribag

P
NTPC

AMaharatna Company

Ref: 1040/PBCMP/EMG/2018/F-28/3 17|, 0 7 Dte: 09.)p.2019
'I"O. h e AT

The Director General of forest (FC),

Ministry of Environment, Forest and Climate Change, (MoEF&

hange
CcO ..
Prithvi Block, Indira Paryavaran Bhawan, Jorbagh Road, -0+ YD)
New Delhi — 110003 e i [f]l‘\-@
Dear Sir,

Sub: Diversion of 1026.438 Ha of Forest Land for NTPC Ltd-PBCMP-amendment of condition no. 8

f ste-11 & condition no 7 of stg—Iforest clearance: Reg.

Refl: itg-l Lr No. F.No. 8-56/2009 dtd 11.05.2010& Stage-1I dtd 17.0
With reference to above subject, it is to mention that Ministry of Coal
Coal Mining Project to NTPC Ltd in North Karanpura Coal fig
13016/29/2003-CA dated11.10.2004 and DO no. 13016/29/2003-CA dated 24.08.2005. The mining plan was
approved by ministry of coal vide its letter ref. no. 13016/29/2003tCA (Part) dated 07.03.2016. The
environment clearance was granted by The Ministry of Environment, Forest and Climate Change (MoEF &
CC) vide its letter ref. no. J-1 1015/692/2007-1A.11 (M) dated 19.05.2009 and amended dated 29.06.2016 and
14.08.2018. Stage — | and Stage-II clearance was accorded vide letter cited under reference above.

As per condition no. 8 of stage-11 & condition no 7 of stage—1I of forest cl

9.2010.

Gol has allocated Pakri Barwadih
Ids vide its allotment letter no.

earance which reads as:

long the sides of the Pakwa
prvision_of the state forest

Regarding the plantation for atleast 50 m green belt, it is to submit tha
Directorate General of Mines Safety (DGMS) (Rule 149 of CMR 2017
mining can be done up to horizontal distance of 15 meters from bank
a seasonal tributary of the Khora nallah fall in the middle of the
ligned as per study report of CWPRS for mining purpose as
clearance. NOC from water resources dept Govt. of Jharkhand is also ob

be r

Accordingly, it is requested to please amend the condition for maintaini
the condition mentioned above along the sides of Pakwa nallah and Du

itted for your kind consideration and favorable order please.

Thanking you.

Encl: A/a
1. PCCF &HoFF, GoJh, Van Bhawan, Ranchi, Jharkhand.
2. PCCF & ED (Nodal), GoJh, Van Bhawan, Ranchi, Jharkhand
Fe G URESET, SEae

Coal Mining Projects, Ujjwal Complex,
Registered Office : NTPC Bhawan Scope Complex, 7 Institutional Area,

itted for maintaining the 15m green belt along the Pakwa Nalla and
ation with supporting documents is enclosed with this letter for kind reference please.

, as per the guidelines issued by the
on safe working near water bodies,
of a river or canal. Also, Dumuhani
Pakri Barwadih coal block and is to
per mining plan and Environment
tained.

hg of 50 m green belt as stipulated in
hani nallah. Instead, we may please
Khorrah Nala. Detailed

Yoursff aithfully

'/
A& f/{"/ﬁf
|[PARTHA MAZUMDER]
Chief General Manager
PB. CB, & KD CMP.

, Tt S, BianT- 825301 | WRI + e - 06546-270749
Pugmil Road, Hazaribag - 825301, Tele Fax : 06546-270749

Lodhi Road, New Delhi - 110 003
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3(3)(a) (1) of the Coal Mines (N.:ionalisatios) Aet, 1973 subjec

[

i . Mo.13016/2972003-CA
Government of [ndia

Miaistry of Coul and Mines
Depactment of Coul

The Chairman & Managing Directe-,
National Thermal Power Corporati ;a Led.,
NTPC Bhawan, Scape Complex,

7 Institutional Area, Lodhi Road,

New Delhi,

Subject :- Allotment of Pakri B vadih Cual block in favour
Corporation Lid. tov-.: take coal mining for exc

plants. -

]

e - ———

[ am directed 1o refer to yourlefter No. 01/CME WMOC
fubject mentioned above and herebsy convey the ‘in principle’ co
0 the working of Pakel BRrwadih caal block by the Nalios
Limited within the provision of Central Government Comyg

i) Coal mining shall be carried on by NTPC or q

coal rined f(rom Pakri Barwadih btocl;’;; * NTPC
their thermal power scaions through FSAs.. ™

iii) All coal mined frc 2 the block, including any midd
resorted to, shall be used in NTPC power plants. No
other manner, whatsoever without prior pemuission, if
Coal.
tv) NTPC would pian for both Open cast and underg
coal block 50 as (0 extact the rex rves below 300 mete

v) NTPC will do coal mining in accordance with th
(Nationallsation) Act 1973, the MMDR Ace, 1957, the

ey =

New Delhi, the 11.10.2004

National Thermal Power
sive use of coal In their power

[/067-623 dated 9.8.2004 on the
psent of the Goverament of India
3ol Thermal Power Corporation
any dispensation under Section

Abolition) Acr, 1970 and in corpliance with all otk
labour Jaws and regulawons governing the (ndian Coal l8dustry,

to the following conditions :-

separale company o be created

with NTPC's participation provided such sgparate company is a Central Government
company with cosl -mining as an object in- ‘ts Mcmprandum of Association.
condition is necessitated under S. 3(3)(u)(i) of the Cpal Mines (Nationulisation) Act,
1973, which sllows coal mining to a Central Governmdat Campany.

L}

This

i) Coal linkages from CIL/SCCL, would fot be disturbed in any way with

shall continue to™honor (is

commitment towards long term linkage from these fationalized coal companies 1o

ings ue rejects etc, if washing is
coal will be disposed off in any

ound mining in Paksi Barwadih
s a5 well aca lafer date,

£ provisions of the Coal Mines
Contract Labour (Regulation &
cr Mineral, eavironmental and

writing, of the Depadment of

242
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"

vi) . .The mining lna'ﬁ'wiii be exccuted in the name of the NTPC or such separate
Govemment company which may b= formed with ¢quity participatinn hv NTPC

i

vii) Violation of any'gf the conditions imposed above on|the
scparatc Government Com,any . in mining und disposing o
rBarwadih coal block will render the mir.ing lease lizble for cance

yili) NTPC may approath the CMPDIL to obtujn the geologica
payment of necessary exploratod cost and obtain a miniag |uas
per the provisions of thel MM (D&R) Act, 1957

e Wiy e st b gt g U

Yours faith fully,
/W—O—G—»\_N

3 ( S. K.Kakkar)
Under Sceretary
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' Ministry of Coal

To : : . Eq IML::‘D it
The Chairman-cum-Managing Director, /,ﬁ <
National Thermal Power Corporation Limied, f ‘

4 \J"B’ e
WJ“'
W, / 5

Sabject : Approval of Mining Plan in respect of Pakri-Barwadih coal nfining block

(June, 2006) of NTPC Limited. ; \l .

Sir. 2

vl e
| am directed to refer (o your letter No. [NTPC:CM:MP:2006:180106 dated

1801 2006 submitting mining plan of Pakri-Barwadjh coal mining block for approval of

the Central Government and to state that the mining plan of Pakri-Barwadih coal mining

block has been considered and the approval of the tral Government thereon is hereby

conveyed under Section 5 (2) (b) of the Mines & M erals (Development & Regulation)

Act, 1957 subject to the following conditions :-

i) T‘bchﬁniqgﬁuwshaﬂad&iemxheISMtypmdwﬁonlcwlﬁwnLhc
opencast operation by 12% vear.

1) = Asmmpmofconiblocktbnhmdmbmdm ta ONGC for Coal Bed
Methane extractions, the conditions laid down in the allotment letter shall be fully
complied with,

i) The Wt}va.l of the mining plan is withopit prejudice to the reguirement of
approvals from competent/prescribed | authonty under the relevant
rules/regulations etc.

2. Two copies of the app'row:d mining plans duly signed by the competent authorify

arer:umwdlxrewithwiihthcrequesﬂhn:amycfdxcmppm'wdminingplmmybc

cubmitted to the concerned State Government for ndcessary action and alsc”a photocopy
1 of the approved mining plan may be sent to the Cpal Controller for monitoring of the
block
\)8'/ ’ AR,
(VS.fEmT
Under Secretary to the Gowvt. of India
Encls As above. Q’/

@7\@

)
%\i\*@ S

No. 13016/292003-CA-1
Government of India -

New Dethi, the 5% August, 2006
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il K

The Chairman-cum-Managing Director,
M 75, Natonal Thermal Power Corporalion,
NTRC Bhawan, SCOPE Complex

ins itunonal Area. Lodbs Read
Sew Delihy 2100035,

NA\ESO 16/29/2003-CA-] {Part}
/&S Gotermmaent ] india

p :
s

Approval of Revised Mining
Revision) [January 2016] for
North Karanpura Coalfields, Di
M /s, National Thermal Power C

Subject :

S,

1 am duecied to refer w NTPC's lette
dated 03 04.2018 and CC:CM: ENGG: 7010
submission of Revised Mining Plan and Mine
Barwadih coal block and to say that the sal
Committee in ity meeting held on 17.02.20
Government thersen s hereby conveyved un

Minerals (Development & Regalation] Act, 19

03133

-

an and Mine Closure Plan (1%
kri Barwadih coal block, Distt
trict Hazaribagh, Jharkhand of
poration (NTPC).

Nos.CC:CM: ENGO: T0L10: MP: 82
VP BO dated 16.09 2013 regarding
Closure Plan 11y Revision) for Pakn
Be i

i and the approval

Jer Section B2ib) of the Mines &

was considered by the 5
f the Central

8t

Flsaject to the following conditions

il The mining company shall take all necgsary precaunons regarding safery of
mane workings and persons deployed therein;

i il Mining Lease of this block shall not encdéach into any other adjacent block:
|

it Mining company shall get the exiernal dump area beyvond the mcrop o SEam
explored before dumping of O in this afea;

Te| The cost of abandonment o carrying ofit the closure activities envisaged mn
the Mine closure plan is indicative; the aciual cost lor carnymg out the
activities at the (ime of final Gosure Isiy be higher. The actual cost of
abandonment will have o be borne by the project propovent for garrving ol
the closure activities;

v Mining company shall get the balance agea explored o: detail by gviting the
additional drilling done either by CMBDIL or under the supervision of
CMPDIL within 4 years of the approval of minmg plan and till i ric
overburden shall be dumped over the argd:

Vil Mimng company shall submn mindng|blan for underground muung o
licpriciation of bevond 300 m cva reserve [4f the biock:

Di. Q:"“D < P Ydnd um}vvvvd.um.

T

—
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Resisi

Competent Authority are returned berewath with

same

ant a

monitoring the bloo

Encl :

Copw

o

o mnrow

s LR B

R E ot T el 8 T BT

This approva
aliocatee in

result of law

Two copies

o} fJanuary

nay be subin

Iso A f-‘j':.;r.',n_—g .

Ar above

The Coal Co
Kaolkata

The Under Se¢cretary, CPAM Secuion, Ministry

record,

El o plart s withoup pre
P 1, o i Ry 3 X
oo comprienl fhreseribisd . aw
THA N,

L enay Be revoked I @ legal canse

the 1

Ui vestigaboen by the authority e

i the approved Revised Mining Pl
Barwadih

2016) for Pakn o

hitted 0 the Stare Government o

vl By sevroved said

pian bg §

Under Secrevsl

Htroiler, Office of Ceal Controile

ght 0! legal proceedings ingluding

A
wihice 1o ihe

TLAES tinigder  The

i acues 18 brought agsns
Judgment of coby

npewered (2 this bhehatl

hiy 2nd Mine Closure Plan
I ke

¢ request that a copy of

k didy signed hy

neerned for necesssary ag

ent to the Coal Cantrolle:

Iy to the Government of b

1, Coundcik House Sir

FEGUliEEIR

of Coal for information an

AR (e

the

e

Lty

Yosirs Taithfylly,

{
[ RISHAN RYNTATHIANG )

it

Tei = 23073930




F. No. 8-56/2009 - FC
Government of India
Ministry of Environment & Forests
(EC Division)

Paryavaran Bhawan,
CGO Cpmplex, Lodhi Road,
New Delhi - 110510

Dated: 11™ May, 2010

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi.

Sub: Diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Project in favour of M/s. NTPC in Hazaribagh West Forest Division in
Hazaribagh district of Jharkhand.

on

ir,
[ am directed to refer to the State Government’s letter no. 3/VanBhumi-

15/2009/2458/VP dated 06.08.2009 on the subject mentioned |above seeking prior
dpproval of the Central Government under section-2 of the Foregt (Conservation) Act,
980, and to say that the proposal has been examined by the Fores{ Advisory Committee
¢onstituted by the Central Government under section-3 of the said Act.

After careful examination of the proposal of the State Government, the Central
Government hereby conveys the recommendations of the Forest Adlvisory Committee for
liversion of 1026.438 ha of forest land for coal mining from Pakribarwadib Project in
bavour of M/s NTPC in Hazaribagh West Forest Division in [azaribagh district of
Jharkhand subject to fulfillment of the following conditions:

1. (i) The Compensatory Afforestation (CA) will be raised and maintained over
double the degraded forest land i.e. 1026.438 x 2= 2053 ha at the cost of

User Agency.

(ity The User Agency will submit the details of area identified for Compensatory
Afforestation on SOI toposheet of 1:50,000 scale.

(iii) The User Agency shall transfer the cost (incorporating the current Wage
structure) of raising and maintaining Compensatory Afforestation to the
Adhoc CAMPA through State Forest Department.

7. The State Government shall charge the Net Present Vglue of the forest area
diverted under this proposal from the User Agency as per the Judgement of the
Hon'ble Supreme Court of India dated 28.03.2008 & 09.03.2008 in IA No. 566 in
WP (C) No. 202/1995 and as per the guidelines issued by this Ministry vide letter
No. 5-3/2007-FC dated 05.02.2009 in this regard.

© 3 The User Agency shall furnish an undertaking to pay the additional NPV, if so




4. All the funds rdceived from the User Agency under the project shall be transferre
to Ad-hoc CAMPA in account number CA 1587 of Corporation Bank, Block-11
CGO Complex|, Phase-1, Lodhi Road, New Delhi - 110 510.

“ (i) Proper thitigative measures 10 minimize soil erosion and choking of strean}s
* (i)

* (iii)

6.

" 10.

13

12.

determined, ag per the final decision of Hon'ble Supreme Court of India.

The following activities shall be undertaken by the User Agency une

supervision 0

shall be

The User Aeﬁncy will ensure the dumping of OB as per the plan and will subm

the duly app

The user agg
sides of the
supervision ¢

The coal evd

running at a
The installaf

The User agg
project cost.

The period

Construction of check dams, retention/toe walls to arrest sliding down
the excavated material along the contour.

{ the State Forest Department at the project cost:

prepared and implemented.

ved phased Reclamation plan along with the compliance report.
Pakwa nallah and Dumuhani nallah from the initial years under

f the State Forest department.

uation will be done through high speed conveyer of 20 meter widl

of diversion under this approval shall be twenty (20) years|

=

ncy will take up programme for at least 50 m greenbelt along Txe
he

—

==

Planting of adequate drought hardy plant species and sowing of seeds o
arrest sgil erosion.

f

t

h

height sufficient to allow all tall wild animals including elephants.
ion of such system will be undertaken under the supervision of the

CWILW of the State.

ncy will undertake comprehensive soil conservation measures at the

or

coterminous$ with the mining lease subject to possession of valid lease by User

Agency ung

The State Govt. to review the proposed rehabilitation policy to reconsider
R&R issueb of landless people in the light of the R&R policy of Orissa W
ndless and also compare with the draft R&R of the Govt. ol India.

respect to |
The revised

The user
preservatio

The forest|land shall not be used for any

proposal.

) of flora and fauna of the area in accordance with the plan prepar
by the Chigf Wildlife Warden of the State.

er the MMDR Act, 1957.

-

R&R package should be submitted along with compliance report

agency will assist

he
ith

the State Government in conservation |and

-ed

purpose other than that specified ip the
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£
2.
3
VA
5.
6.

+13,
4,

17.

“18.

19,

above, the Central Government shall consider the handing o
forest purposes under section-2 of the Forest (Conservation) A

Copy to:-

The Chief conservator of Forest (Central), Eastern Regid

No labour camps shall be set up inside the forest area.

The user agency shall provide fuel wood preferably altemnate fuel to the labourers

working at the site to avoid damage / felling of trees.

The user agency will obtain Environmental clearance
required for such project before the final approval.

The user agency will obtain the clearance under the

and any other clearances

brovisions of ST&OTFD

(Recognition of Forest Rights) Act, 2006 before the final approval and will

submit certificate towards the settlement of all cla

ims and rights over the

proposed forest land under the Act, along with the compliance report, as per the

advisory dated 03.08.2009 issued by MoEF.

Any other condition that the CCF (Central), Region
may impose from time to time for protection and imprd
in the forest area, shall also be applicable.

The forest land thus diverted shall be non-transferable.
is not required, it shall be surrendered to the State
intimation to this Ministry.

)| Office, Bhubaneshwar,
vement of flora and fauna

Whenever the forest land
Forest Department under

After receipt of the compliance report on fulfiliment of the conditions mentioned

ver of forest land for non-
ct, 1980.

Yours faithfully,
/
(C.D. Singh)

Sr. Assistant Inspector General of Forests

The Principal Chief Conservator of Forests, Governmen|

of Jharkhand, Ranchi.

The Nodal Officer (FCA), O/o the PCCF, Government off Tharkhand, Ranchi.

User Agency for information.
Monitoring cell.
Guard File.

nal Office, Bhubaneshwar.

Sr. Assistant [nspector General of Forests
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F. No. 8-56/2009-FC
Government of India
Ministry of Environment and Forests
(F.C. Division)
Paryavaran Bhawar,
CGQ Complex, Lodhi Road.
New Delhi - 110 510.
Datdd: 17" September, 2010
To
The Principal Secretary (F orests),
Government of Jharkhand,
Ranchi.

Sub:- Diversion of 1026.438 ha of forest land for coal minitg from Pakribarwadih
Project in favour of M/s. NTPC in Hazaribagh West Forest Division in
Hazaribagh district of Jharkhand.

Sir,

[ am directed to refer to the State Govt. letter no. 3/VanBhumi-75/2009/2458/VP
dated 06.08.2009 on the subject cited above secking priof approval of the Central
Government under the Forest (Conservation) Act, 1980. Aftet careful consideration of
the proposal by the Forest Advisory Commitice constituted upder section-3 of the said
Act, in-principle approval was granted vide this Ministry's letter of even number dated
11.05.2010 subject to fulfillment of certain conditions. The State Government has
furnished compliance report in respect of the conditions stipulated in the in-principle
approval and has requested the Central Government to grant fir al approval.

In this connection, I am directed to say that on the basi§ of the compliance report
furnished by the State Government vide letter no. dated 16}08.2010, approval of the
Central Government is hereby granted under section-2 of the Forest (Conservation) Act,
1980 for diversion of 1026.438 ha of forest land for coal mining from Pakribarwadih
Project in favour of Mis. NTPC in Hazaribagh West Foregt Division in Hazaribagh
district of Jharkhand subject to fulfillment of the following corjditions:

1. Legal status of forest land shall remain unchanged.

o}

a Compensatory afforestation shall be raised and |maintained by the State

Forest Department at the project cost.

b  Fencing, protection and regeneration of the safety zone area shall be done
at the project cost. Besides this, afforestation on degraded forest land, 1o be
selected elsewhere, measuring one and a half tipes the area under safety
zone, shall also be done at the project cost.

¢  Wherever possible and technically feasible, | the User Agency shall
undertake afforestation measures in the blanks within the lease arca, as well
as along the roads outside the lease area diverted under this approval. In

AN

con

sultation with the State Forest Department at

L

the project cost. -

Sl

-’e.

o




9,

0.

11.

Following act

supervision of the State Forest Department at the project cost:

(i) Proper n
streams s
(i) Planting
arrest soil
(ii1)
the excav
(iv) The areag
stabilizing
(normally
(v)

The forest land
proposal.

The User Agen

determined, as pdr the final decision of Hon'ble Supreme Court of India.

The approval
clearance under

The user agency
staff working o1 the project site so as to avoid any pressure on the adjacent forest

areas.

The user agenc
sides of the P
supervision of t

The coal cvac.uz]ticm will be done through high speed conveyer of 20 meter width

running at a he

The installation|of such system will be undertaken under ihe supervision of the
CWLW of the Sitate.

The State Govt.

landless as subnjitted with the compliance report.

The user ager
preservation of

by the Chief Wildlife Warden of the State.

The forest land

Ccmstructon of check dams, retention / toe walls to arrest sliding down of]

The top spil management plan should be strictly adhered to.

vities shall be undertaken by the User Agency under the
vitigative measures to minimize soil erosion and choking of]
hall be prepared and implemented.

pf adequate drought hardy plant species and sowing of seeds to
erosion.

ted material along the contour.

shall be reclaimed keeping in view the international practice of

p the dumps by grading / benching so that angles of repose
less than 28 at any given place) are maintained.

shall not be used for any purpose other than that specified in the
Cy shall furnish an undertaking to pay the additional NPV, if so

inder the Forest (Conservation) Act, 1980 is subject to the
the Environment (Protection) Act, 1986.

will make arrangement for free supply of coal to labourers and

will take up programme for at least 50 m greenbelt along the
wa nallah and Dumuhani nallah from the initial years under the
e State Forest department.

eht sufficient to allow all tall wild animals including elephants.

to implement the rehabilitation policy of the State with respect to

ey will assist the State Government in conservation and
[lora and fauna of the area in accordance with the plan prepared

thall not be used for any purpose other than that specified in the




proposal.

13. No labour camps shall be set up inside the forest area.

|4. The user agency shall provide fuel wood preferably alternate fuel to the labourers
working at the site to avoid damage / felling of trees.

15. The period of permission for lease under the Forest (Consefvation) Act, 1980 will
be for 20 years or co-terminus with the mining lease subject to possession of
valid lease by User Agency under the MMDR Act, 1957.

16. Demarcation of mining lease area will be done on the pround at project cost
using four feet high reinforced cement concrete pillarg with serial numbers,
forward & back bearings and distance from pillar to pillar.

17. Mining / reclamation schedule shall be implemented by the user agency af their
cost as per Environmental Management Plan / phased rdclamation programme.
The annual report about the progress of reclamation shoyld be submitted (o the
CCF (Central), Bhubaneshwar.

18. The user agency shall also take up study on soil erosion / 30il flow from the over-
burden areas with the help of GIS in consultation with the forest department.

19, The user agency shall take up the de-silting of the village tanks within five km
area from the mine lease boundary as a Corporate’s social responsibility so as to
mitigate the impact of siltation of such tanks if any.

20. Any other condition that the Chief Conservator of Forests (Central), Regional
Office, Bhubaneshwar may impose from time to in the ipterest of conservation,
protection or development of forests.

Yours faithfully.
(C.D. Singh)
Sr. Assistant Inspector General of Forests
Copy to:-
|. The Principal Chief Conservator of Forests Government oflJharkhand, Ranchi.
2 The Nodal Officer, Office of the PCCF, Government of Tharkhand, Ranchi.
1. The Chief Conservator of Forest, Regional Office, Bhubangshwar.
4. User Agency for information.
5. Monitoring cell of the FC section
6. Guard file.

Sr. Assistant Ingpector General of Forests
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- THE GAZETT i
~ - Lo \_1 ITE FOINDIA  FX 'R AORDINARY

NOTIFICATION
N TR
G.SF New Dielhy, the 2 Ith Novermb 17
3R, 1449(E) W) ' '
d ~—yWhureas the

10 make. in exercise of creas the draft of certain sepulations which the Central Goverament
recommendalions of “(‘] owers canferred by secton 57 of the Mines Act, 1952 (15
atons of the Committes oo e ! : ' g

ommittee constituted under section 12 of the said Act, were published in the

['\’L‘Il 0 'll l uramna L > 5

i \1|. Xtraord

: \l 4 1'|.|' bl 3 <

ol )\ tohe 3 ”] 1 h ton A 1f seclic B ‘l‘- num J SR ! j

Propos

152y and on th

as required by sub-section | i . .
suggestions {rom y subssection (1) of section 59 of the said Act, inviting objechiuns and

all persons likely il
months from the d : ikely 1o be affected thereby on or before the expity of a pened of three

ate of publication of the said notification in the Official Gazetie

And where o L

v o ercas the objections and sugpestions received on the said draft have been considered by the
Central Government: ' " R

Now, therefore, in exercise ;
ow, therefore, in exercise ol the powers conferred by section 57 of the suid Act and n

SUDCTSCS <l J o e e e 1 ' r a !
. [L:\t\ ion of the Coal Mines Re gulations, 1957, the Central Government herchy makes the following
regulations, namely:-

CHAPTER I
PRELIMINARY

1. IShort title, commencement, application and extent.-(1) These regulations may be called the Coal
Mines Regulations, 2017.

(2) They shall come into force on the date of their publication in the Official Gazelte.
(3) They shall apply to every coal mine.
(4) They shall extend to the whole of India.

2. Definitions.- (1) In these regulations, unless the context otherwise requires, -

(a) “abandoned working” means such working as have been abandoned with no intention of working
in {ulure;

(b) “Abandoned Mine Methane (AMM)" means a natural gas recovered from abandoned coal mines
or part thereof;

(c) “Act” means the Mines Act, 1952 (35 of 1952);

(d) “approved safety lamp” and “approved electric torch” mean respectively, a satety lamp or an

electric torch, manufactured by such firm and of such type as the Chief Inspector may, from time
to time, specify by a general or special order;

(e) “assistant manager’ means a person possessing a Manager’s Certificate appointed in writing by
the owner, agent or manager to assist the manager in the management, control, supervision and
direction of the mine or part thereof, and who holds the rank immediately below the manager and
superior to an overman and a sirdar;

(N “auxiliary fan" means a forcing fan or an cxhausting fan used belowground wholly or mainly for
ventilating one or more faces forming part of a ventilating district

() “average output’ of any mine, means the average output per month during the preceding financial
year of the total output from all workings within the specified mine boundanes;

(h) “banksman” means a person appointed Lo superintend the lowering and raising of persons, tools
and materials and to transmit signals at the top of a shaft or incline;

(1) “booster fan” means a mechanical ventilator used belowground for boosting the whole current of
air passing along the intake or return airway of & mine or ventilating district,

() “coal” includes anthracite, bituminous coal, lignite, peat and any other form of carbonaceous
matter sold or marketed as coal;

(k) “Coal Mine Methane (CMM)" means a natural gas recovered from a coal mine or part thereof,
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(3) If any dispute arises
are required to be provided 1

] I
question shall be referred (o t

o L TTIers or Olll‘ll.'l alternative precautionary measures
4 gassy 1 ol the first degree. under sub-regulation (1), the
he Chief Inspector who shall decide the same. r
147._ Precautions against eruption of gas.—
goat or disused workings containing or like
there shall be maintained at least one bore-
the operation of drilling the bore hole shall

as 10 whether stone dust ba

Where any working is extended 1o within 30 meters of any
ly to contain an accumulation of inflammable or noxious gases.
hole not less than 1.5 meters deep in advance of the working and

solam o ligh be carried oul under the supcrvision of a competent person, and
p or light other than an approved safety lamp or torch shall be used in any such working.

148. Recovery and exploratory work.— (1) After an explosion of inflammable gas or coal dust has

szccum:d in a mine, only such persons as are authorised by the manager or by the principal official present
at the surface, shall be allowed (o enter the mine.

(_2) Where it is intended or proposed to reopen a mine or part thereof, which has been isolated, sealed off or
flooded with water 1o deal with a fire or spontaneous heating, the owner, agent or manager shall not less
than thirty days before the commencement of such work, give notice in writing of such intention or
proposal to the Regional Inspector and the Chief Inspector.

(3) Where it is intended to carry out any exploratory work in a mine or part belowground likely to contain
irrespirable atmosphere,-

(a) all work shall be done under rescue cover only;
(b) no party of less than three persons shall be allowed to proceed to carry out such work; and

(c) every such party shall carry a suitable apparatus approved by the Chief Inspector tor detecting
carbon monoxide gas and also an approved flame safety lamp.

149. Danger from surface water.— (1) Where any mine or part thereof is so situated that there is any
danger of inrush of surface water into the mine or part, adequate protection against such inrush shall be

provided and maintained, and whether such protection is adequate or not may be determined by the Chief
Inspector, whose decision shall be final.

(2) Except with the previous permission of the Chief Inspector in writing and subject to such
conditions as he may specify therein and subject to the provisions of sub-regulation (1), every entrance into
a mine shall be so designed, constructed and maintained that its lowest point (which means the point at
which a body of rising water on surface can enter the mine) shall be not less than 1.5 meters above the
highest flood level at that point,

(3) Every year, during the rains constant waich shall be kept on the flood levels on the surface of the
mine and if at any time the levels cross the highest levels earlier recorded, such levels shall be marked by
permancnt posts along the edges of water and the new highest levels thus observed shall be recorded with
the date as the highest flood level on the plans by an actual survey:

Provided that the highest flood level shall not be plotted on plans by interpolations.

(4) If there are water dams or reservoirs built across rivers and water courses on the upstream side of
the mine, arrangements shall be made for communication between appropriate authoritics for the purpose
of ascertaining the quantity and timing of water released from the dams which is likely to endanger safety
of the mine and arrangement for similar communication shall be made when water level rises on the
upstream side which is likely to endanger any mine,

(5) In every mine which is likely to be endangered by surface water, the highest flood levels and danger
Jevels at least 1.2 meters or as required by the Regional Inspector, below the highest flood level, shall be
permanently marked at appropriate places on the surface and whenever water rises towards the danger level
at any place, all persons shall be withdrawn from the mine sufficiently in advance and for this purpose

adequate arrangements of quick communication to all parts of the mine by effective systems shall be
provided and maintained,

(6) No working shall be made in any mine vertically below-
(a) any part of any river, canal, lake, tank or other surface reservoir; or

(b)  any spot lying within a horizontal distance of 15 meters from either bank of a river or canal or
from the boundary of a lake, tank or other surtace reservoir,
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No.J-11015/692/2007-1A,11(M)
. Government of India
Ministry of Environment & Forests

Paryavaran Bhawan,
C.G.0.Complex,
New Delhi -110510, |

: Dated: 19" May 2009
To . ! |
Shri A.B.Haldar '

Additional General Manager (CM),

M/s National Thermal Power Corporation Ltd.,
Engineering Office Complex, .

A-BA, Sector 24, NOIDA - 201301

Sub: Pakri Barwadih Coal Mine Project (15 MTPA) of M/s National Thermal Power
Corporation Ltd, (NTPC) Ltd. located In villages Barkagaon, Itij, Chiruadih, Urub,
Chepa, Kalan, .Nagri, Jugra, Sinduari, Churchu, |Carahara, Sonbarsa, Pakri-
Barwadih, Chepa-Khurd, Deora-Kalan, Lakura, Langatu, Keri, Dadikalan, Tehsi] ™

| Barkagaon, District Hazaribagh, Jharkand - environmental clearance - reg.

A Sir,

This has reference to letter No, CC/CM&CW/MOEF/01| dated 27.06,2007 along with
application for environmental clearance and subsequent letters datied 16.08,2007, 14.03,2008, and
17.03.2009 on the above-mentioned subject. The Ministry of Envirgnment & Forests has considered
your application, It has been noted that the project Is for opening a new coal mine — Pakri-
Barwadih Opencast Coal mine Project of 15 millign tonnes per annum (MTPA) rated
capacity for its linked -Thermal-Power -Station. The existing proje consists of Phase-I of 39 years -
and comprises of opencast operations only and would be restricteld to the explored lease area of
. .3319.42 ha, Of this'area,-643.9 ha is forestldnd, 1950.51 ha i agricultural land, 159.64 ha is
i ok . pamren and wasteland, 435 ha s grazing Jand, 101.22. ha is human settlemants and 29.15 ha
T Yincludess roads and seasonal nala, In addition, an area of 68.58 ha is being acquired outside the ML
- .| .. atadistance of 2 km from the ML for township comprising 150 dwelliags. There are no National

' %k e Parks, Wildlife Sanctuary, Biosphere Reserves found in the 110-km bufféizoné*Barkagaon Reservé
© Forest Is situated within the core zone and In the buffer zone. Forpstry clearance has bee applied
for. There are endangered fauna such as Sloth Bear reported In the study area. Elephant has not

been reported from the.area.. A monalith found within the core zgne Is not a' centrally protected
monument. Ghagri nadi flows south of the ML at a distance of 1.5 ki from west to east. Hahro nadi
flows at a distance of 1.5km south of ML from SW to northern direction. It Is proposed to modify the
natural drainage by diversion and realignment of the. nalas and by qonstruction of an embankment,
_ Of the total mining lease area, 25 ha is for topsoll dump, 632 ha Is fér external OB dump, 1785 ha is
¢ ) quarry area, 31 ha Is for roads, 18 ha Is for infrastructure and 797 ha is undisturbed area. The

project Involves R&R of 17 villages. A Jand of 141,70 ha is being 3cquired as R&R site in villages

6/7 Dhenga and Lakura on the eastern side of the Block. Detailed R&R |has been prepared for Phase-1

3¥kongisting of 7 villages and Involving a total 2221 PAPs ~ Chirudih|(10), Itiz (125), Nagadi (125),
Arhara (202), Pakri-Barwadih (634), Dadikalan (665), Chepakalan (460). An area outside the mining
area where Infrastructure will be located also involves an R&R of al total 1068 land oustees which
would also be completed in Phase-1, The balance 10 villages - Sindyari, Sonbarsa, Churchu, Jugra,
Chepakhurd, Keri, Langatu, Deoriakhurd, Urub, Barkagaon are to be taken up for R&R in subsequent
phases and are under survey,

I % Mining will be opencast by mechanised method involving.sho el-dumper-and-invelves-drilling
4 = —and-blasting. Rated capacity of the mine is 15 (MTPA)MMineral [transportation. of coal from.the :
e { fmine to CHP would be by closed 1 conveyors and by rail link to the lifked TPP. Railway siding would _ i
' be provided with Silo. Loadirig_System: Ultimate working depth of tHe 7iiie would be 300m below ;
ground level (bal). Water table.in the study area during pre-monscon is in a range of 4.24m —14.64
m and in a range of 1.52- 8,54m during post-monsoon. Peak water requirement is 4576 m3/d of

cw) o fox Kemd ot R
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which 526 m3/d is for domestic consumption to be met from ground water, and the of the
remalning 4050 m3/d, 3400 m3/d would be from mine pit water and 650 m3/d form recycled water.
An estimated 2118 Mm3 of OB will.be.generated over the life of mine (39 years) of.which. 1238.Mm3
“would be from western lquarry (first, 25 years) and 860 Mm3 would be from eastern quarry (2s* -

39" year).

Of the 1238 Mm3 of OB form. the westen quarry, 595 Mm3 .of.ob would .be_dumped
| OB dumps (A and B).and 643 Mm3 would be stored in external dump C,

&‘.,3'

l'ﬁa";’ﬁé_!gnt of the 3 dumps would be 90m. The entire OB of 860 Mm3 from eastern quarry would |-

be abckfilled over an a
(442 ha) at the psot
capacity of 15 MTPA |
approved for 15 MTPA

rea of 665 ha and reclaimed Into grazing land (223 ha) and agricultural land
ining stage. Ultimate working depth is 300m. Life of mine at the rated
39 years. Public Fiearing was held on 16.04.2007. Mining Plan has been
n 25.08.2006. Capital cost of the project is Rs, 4500 crores.

2 The Ministry of Environment & Forests hereby accords environmental clearance. for the

above-mentioned Pakr{ Barwadih Coal mine Project of M/s NTPC Limited of a production

‘capacity of 15 MTPA iin a total lease area of 3319.42 ha_under the provisions of Section 12 of

‘the Environmental Im

“Under MOEF Circulars

“below:

ct Assessment Notification, 2006, and subsequent.amendments thereto and

e g

lere under subject to the compliance of the terms and conditions mentioned

A, S;ehclf.ic Cond?tions

() ' The environmental clearance is restricted to Phase-1 of 39 years of opencast operat"tons
involving 3319/42 ha of ML area only for which exploration has been completed.

tions shall be undertaken in the forestland within the ML until clearance has
der the provisions of FC Act, 1980.

The monolith found within the core zone shall not be disturbed by the mining operations

'500m distance along with thick green belt would be maintained between

the eastern quarry and the monolith: A road would be created upto the monclith a park
created around fit so that the monolith could be visited.

~| ) No mining.operp
- been obtained
()
and a minimu
(iv) - Mining shall b

s lease. - Emban

e T

carrled out as per statuette from the streamsfna}l.ahs flowing within the
ment to be constructed shiall be bagagd on peak flow data afid shall be at

least 3m above|the HFL, The slope of the embankment shall at least 2:1 towards the ML

and shall be s

bilised with plantation. The CWPRS would be engaged for the design and

study of realignment of the dralns/nalas flowing across the-ML and creation of embankment,
and also obtain|approval of the State Government for diversion of the nalas

(V) Topsoll should

be stacked properly with proper slope at earmarked site(s) and should not be

kept active and|shall be used for reclamation and development of green belt.

(vi) 0B should be

shall be exam
_undertaken a

stacked at earmarked three external OB dumpsite within ML area of a

ed so to reduce the overall OD dump height. Slope stability tests may be
the feasibility of backfiling depending on the type of ‘- cost effective

technology avallable at that stage shall be re-examined. The ultimate slope of the dump

| lntirthe veget

. | ‘Ministry of Env
A g~

ittt

3."-/(\ffi] Catch drains 2

283 Monitoring and management of reciaimed dumpsite should continue
tion becomes self-sustaining. Compllance status should be submitted.to..the
onment & Forests aid Tts Regional office located at Bhubaneshwar on, yearly

d siltation ponds of appropriate size should be constructed to: arrest silt and

sediment flows from soil, OB and mineral dumps. The water so collected should be utilised

maximum’ helght-of-90m: A minimum of S00m, shalf-be aintalned and thick green Belt b
developed between the habitation and OB dumps particularly that of Barkhagaon. The
option of ralsing the level of grazing land created after backfilling the quarry by 10m or so



()

s check run-off and'silta
S
[ VJ/The main_haul road of 6 km within the core zone shall be

(xif)

.

‘ (xi.ll)

(xvi)
5 ¥

(avii)

~should be around 2500 plants per ha. Of the total reclaimed ba

regularly desilted and maintained properly.
Garland drains (size, gradient and length) and sump

" for watering the mine area, roads, gresen belt development, etc. The drains should be

capacity should be designed

keeping S0% safety margin over and above the peak sudden rainfall and maximum
discharge In the area adjoining the mine site. Sump capacity should also provided adequate

retention period to allow proper settling of silt material.

Dimenslon of the retai nIn wall at the toe of the dumps and QB benches within the mine to

n should be based on the rainfall data

transportatiqn_fr:am .CHP.to_Railway siding shall be by closed
7km The rallway siding s shall be e provided wlth Silo Rapu:l Loadi

piantatlon shall be developed along the main approach roIds and haul roads. \iMlnerall

Drills should be wet operated only,
Controlled blasting should be practiced with use of delay
measures for contral of ground vibrations and to arrest the fly
implemented.

No additional groundwater (bore well) shall be used for. mining

metalled. A 3-tier avenue

belt conveyor of a length of
g System. =

detonators. The mitigative
rocks and boulders should be

‘[Fany required for the project shall be used from recycled water or mine dlscharge water or

rainwater collécted I ralnwiater harvesting pits within the CML.

network of exiting wells and construction of new peizometers

ﬂfhe _monltaring for quantity

Regular monitoring of groundwater level and quallty should b1 carried out by establishing a

should be done four times a year in pre-monscon (May), mon

(November) and winter (January) seasons and for quality in Ma

be subiitted fo the MInIstry OF Envirdriiitent & Forests and to

- Board quarterly within. orie month ~of “inonitoring. Rainwater §
the core and buffer : z0ne, In case monitonng Indicates a dacline

da.

The project authorities should r_ne;e£ water requlrement ‘of

wllage wells go dry due to dewaterlng of mine,

Sewage treatment plant of adequate capacity shall be installe
also be pmvfded for workshop and CHP wastewater Trl

y, Data thus collected should
the Central Pollution Control

In water tabie
Fi7

earb’y w!lage(s) In case the

1 in the colony. ETP shouid
pated  wastewater meetfng
5 to the extent possible and

permitted to be discharged in to the natural water courses only if it meets the prescribed

standards.

The total area that shall be brought under afforestation at the ¢
be less than 1199 ha which Includes reclaimed topsoll soil dum
_dump (632 ha), backfilled area (524 ha), along ML boundary,
area, along roads and infrastructure,.green belt (18 ha), and in
by planting native species in consultation with the lccal DFO/Agr
density of the trees should be.around 2500, plants, per ha.

ime of mine closure shall not
p area (25 ha), external OB

embankment and undisturbed

ownship. cutside the lease
culture Department. The

quarry area of 1785 ha, which shall be backﬁﬂed and affaores

d by planting native plant

A Progresslve Mine Closure Plan shall be implemented by recia}atlon of 524 ha, of the total

ckfilled area, 223 ha shall be

grazing land and 442 ha shall be agricultural land for utilisation of the villagers.

Of the balance 1261 ha of quarry area, an area of 5

96 ha of decolaed area/void

being converted Into a water reservoir shall be gently sloped and the the upper benches of

.operations. Additional water -

oon (August), post-monsoon -

tructures shail be erected in

nt,-The density-of the-trees— —— — —
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the resarvoir shall be terraced and stabilised with plantation and the remaining 665 Ha Is for
public use for Phase-2 of the praject.

af

=% el el l (xvill) Besides carrying out regular periodic heajm__c_hec_k Up of their workers «10% of the y
ifaktlny By # e Identifieg from workforce engaged in active mining .operations shal| be subjected to
R S G check up for occupational diseases and hearing Impairment, if any, through an agen
e L 35 NIOH,” Ahmedabad within a pericd of one year and the resuits reported to this
and to DGMS,

(xix) A detailed R&R Plan for the Jife of the project comprising land losers, homestead los s and

- | land and| homestead losers, including tribals to be displaced from tha project area shail be
; ¥ prepared| and implemented in a stipulated time-frame, Phase-I of the R&R comprising of -
: B 2221 PARs shall be lrnplem_en_ted within one year. The compensation shall be not e
x : “that $pecified in the National R&R Policy, Provision shall also be made in the R&R Plan to
' take care|of the land less labourers and the tribals. The total expenditure On.R&R shall not
b _be less than Rs, 700 crores, which includes land acquisition (Rs, 30 crores) and R&R (350

crores).” Altérnate  livelifood “and skill development programmes and schemes sh
ed as part of R&R and CSR, §

b i R () The projett authorities shall carry out a pre-mining socio-economic survey based on the
e UNOP Human Development Report and monitor the socio-economic status once every three
2 s years and|maintain records thereof and report In their Annual Report, the socio-econbmic
- impact of R&R and CSR activities, :

‘(J “ ; - (d)  For monit ring land use pattern and for post mining land use, a time series of fanduse
he. ) : : maps, based on satellite Imagery (on a scale of {: 5000) of the core zone and buffer zone,
) rt.of the project until end of mine life shall be prepared once in 3 years (for any
g one particdlar season which is consistent in the time serles), and the report submitted to
< MOEF and its Regional office at Bhuba neshwar, : ]

- (i) A Final Ming Closure Plan along with details of Corpus Fund should be submitted to the
Ministry of Erwvironment & Forests 5 years in advance of final mine closure for approval,

B Geﬁéra'l.ic'nditiclns
m’ihing technology and sc'njpe of working shall be made without prior approy
of Environment and Forests,

8

the calendar plan including excavation, quantum of mineral coal and waste

1 (i) Four ambien

Nt air quality monitoring stations shall be established in the core Zone as well 3s
In" the 'bUFFEF| 7 M, 3

Zone for morniltoring SPM, RPM, SO2, NOx and ‘heavy ‘metals such as Hg, Pt

Pollution Control Board.

all the sourc
spraying arrarigement on haul roads, wagon loading, dump trucks (loading and unloading)
points shall be| provided and properly maintained,

As, etc)) shall |be regULE%F!Y_iu_bmltted.tmth&MInistsyIntIuﬁfn_g'i&' Regional Office at 8hopal
—————and-to-the-Sta it

fv). Data on amth air quality (SPM, RSPM, 502, NOx and heavy metals such as Hg, pb, Cr,
o € Pollution Control Board and the Central Pollution Control Board once In six|
S - months,

L {)—'L' 2




e, 0

§

)

L (V‘Ii)

(viit)
(Ix)

)

()

(i)

““reported to this Ministry and Its Regional Office at Bhopal.

(i)

- ().
(xv)

l (o)

P
I 2 %
3

_grease trap shall be Installed before discharge of workshop

‘stipulated conditions. The Project authorities shall extend fil

' State Pollution Contral Board shall display a copy of the

Adequate measures shall be taken for control of noise lg

vels below B85 dBA in the work

environment, Warkers engaged in blasting and drilling opgrations, “operation of HEMM, etc

shall be provided with ear plugs/muffs.

Industrial wastewater (workshop and wastewater from the mine) shall be properly collected,

treated so as to conform to the standards prescribed und
1993 and 31* December 1993 or-as amended from time {

Vehicular emissions shall be kept under control and regularl

er GSR 422 (E) dated 19" May
pffluents.

y monitored.

Environmental laboratory shall be established with adequate number and type of pallution

monitoring and analysis equipment in consultation with the

Personne! working in dusty areas shall wear protective re

State Pollution Control Board.

spiratory devices and they shall

also be provided with adequate training and information on [safety and health aspects.

Occupational health surveillance programme of th
perlodically to observe any contractions due to exposure
measures, If needed,

A separate environmental management cell with suitable q
‘under the control of a Senlor Executive, who will repg
company.

e workers shall be undertaken
to dust and to take corrective

ialified personnel shall be set up
rt directly to the Head of the

The funds earmarked for environmental protection meagures shall be - kept in separate

account and shall not be diverted for other purpose.

The Regianal Office of this Ministry located at Bhapal s

'the Regional Office by furnishing the requisite data/ informa

A copy of the will be marked to concerneti Panchayat,f iocar NGO,_;f any, frorn’ wﬁom any |
suoqestion,f representat{on hat; been recelved while processlrg the proposal

Ofﬂce, District Industry Centre and Collector’s Office/Tehslld

Year-wise expendlture shall be

hall monitor compliance of the
Il cooperation to the office(s) of
ion/monitoring reparts.

DA
i
'

ar's Office for 30 days.

The Project authorities shall advertise at least in two local newspapers widely. circulated

concerned within seven days of the clearance letter Infor
“écorded environmental clearance and a copy of the clear;
State Pollution control Board and may also be seen at

Ing that the project has been
nce letter Is available with the
the website of the ministry of

. around the project, one of which shall. be In the verni;:uiar language of the locality

Environment & Forests at http://envfor.nic.in. The compliange status shall also be uploaded

by the project authorities in their website and regularly upd
so as to bring the same in the_public domain. The_data)

pted at least once in six months
shall also be displayed at the

entranm of the project premises and mines office and In corporate office.

3 The Ministry or any other competent authority may stipulate any further condition for

environmental protection.

4,

Fallure to compiy with any of the conditions mentioned abgve may result in withdrawal of

thas ciearanoe and attract the provisions of the Environment (Protectlon) Act, 1986.

5. The above condltlons will be enforCed in

fer af.-a, under the pro .f[sions of the Water (Prevention

& Control of Pollution) Act, 1974, the Air (Prevention &~ Contrgl of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liability- Insurapce Act, 1991 along with their

amendments and Rules. The proponent shall ensure to provide for

the costs incurred for taking up

0 time before discharge. Qil and

tlearance letter at the Regional
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-

remedial measures In

case of soll contamination, contamination of groundwater and s rfavn_;e water,
and occupational and pther diseases due to the mining operations. R

Copy to:
1. Secretary, Ministry
2. Secretary, Departr

nent of Environment & Forests, Government of Jharkand, Secretariat, Ranchi. |

3. Chlef Conservato

/

(Dr.T.Chandin
Directar

—

of Coal, New Deihi,

of Forests, Regional office (EZ), Ministry of Environment & Forests, A-31,

Chandrashekarpur, Bhubaneshwar - 751023.

4, Chairman, Jharkand State Pollution Control Board, T.A. Division Bullding (Ground Floor), H.E.C),

Dhurwa, Ranchi — 834004,

5. Chalrman, Central Pollution Control Board, CBD-cum-Office Complex, East Arjun Nagar, New

Delhi -110032.
6. Member-Secreta

Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi,

7. District Collector,

-8 Monltoring File

Central Ground Water ‘Authority, Ministry of Water Resources, Curzon Road

azaribagh, Government of Jharkand.
"9, Ghard file * V105 RedlPIE~ -~ < =i

.
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(i

Sir,

(M) dated 19" May, 2008, followed by amendment therein vide 2
Amendment is required in specific conditions No.(iii), (v), (vi), (ix) & (xii) and general conditions
Np.(ix) & (xiii) stipulated therein, with the details as below:-

No. J-11015/692/2007-IA-11(M) pt. file
Government of India

Ministry of Environment, Forest & Climate Change
IA-1l (Coal Mining) Division

W

Indira Paryavaran Bhawan
Jor Bagh Road, New Delhi - 3
Dated: 7" December, 2017

M/s NTPC Limited,

NTPC Bhawan, Scope Complex,
7, Institutional Area, Lodhi Road,
New Delhi - 3

Sub: Pakri Barwadih Coal Mine Project of 15 MTPA in an area of 3319.42 ha of M/s

National Thermal Power Corporation Ltd located in| Tehsil Barkagaon District
Hazaribagh (Jharkhand) Amendment in EC - reg.

This refers to your letter No.CC:ESE:7010:2017:GEN dated 9" August, 2017 and online
roposal No.IA/JH/CMIN/8804/2007 dated 10" August, 2017 for amendment in the
nvironmental clearance granted vide letter No.J-11015/692/2007-IA-II(M) dated 19" May,
009. Reference is also invited to the subsequent letters dated 13.09.2017 and 26.09.2017 on
e subject matter.

The proposal is for amendment in Environmental clearance dated 19" May, 2009 for
akri Barwadih Coal Mine project of 15 MTPA in an area of 3319.42 ha of M/s National Thermal

agri, Jugra, Sinduari, Churchu, Carahara, Sonbarsa, Pakri-Ba adih, Chepa-Khurd, Deora-
alan, Lakura, Langatu, Keri, Dadikalan, Tehsil Barkagaon District Hazaribagh (Jharkhand).

2
P
Power Corporation Ltd, located in villages Barkagaon, Itij, Chiruadih, Urub, Chepa, Kalan,
N
K

The proposal was considered by the Expert Appraisal Committee (EAC) in the Ministry

fdr Thermal & Coal Mining Projects in its 19" meeting held on 26" September, 2017. The
details of the project, as per the documents submitted by the project proponent, and also as
informed during the meeting, are reported to be as under:-

er No.J-11015/692/2007-1A.11

) The project was granted environmental clearance vide let
letter dated 29" June, 2016.

S. Conditions as per Environmental Clearance Amendments Proposed
No. dated 19" May, 2009

S$pecific Conditions

(iiiy | The monolith found within the core zone shall not | The user agency would provide
be disturbed by the mining operations and a | necessary fund to t_he State
minimum 500 m distance along with thick green | Goverpment for construction of road
belt would be maintained between the eastern |up to| the monolith and a park
quarry and the monolith. A road would be created | around it so that the monoalith could

g
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up to the monolith a park created around it so that
the monolith could be visited.

be visrted as for tourism purpose.

(v)

Topsoil should be stacked properly with proper
slope at earmarked site(s) and should not be kept
active and shall be used for reclamation and
development of green belt.

“Earmarked Site(s)"
may be replaced with
“at suitable location in site(s)"

Vi)

A minimum of 500m shall be maintained and thick
green belt developed between the habitation and
OB dumps particularly that of Barkagaon.

Barkagaon" may be replaced with

‘and OB dumps particularly that of
“of Barkagaon and OB dumps”

ix)

The main haul road of 6 km within the core zone
shall be metaled. A 3-tier avenue plantation shall
be developed along the main approach roads and
haul roads.

“Main| haul road of 6 km" to be
substiluted by “approach road of 6
long northern boundary of
mining lease”.

For development of 3-tier avenue
plantation, northern sides of main
approach road to be preferred in
place of haul roads.

Xii)

A detailed R&R Plan for the life of the project
comprising land losers, homestead losers and
land and homestead losers, including tribals to be
displaced from the project area shall be prepared
and implemented in a stipulated time frame.
Phase-l of the R&R comprising of 2221 PAPs
shall be implemented within one year. The
compensation shall be not less than that specified
in the National R&R Policy. Provision shall
also be made in the R&R Plan to take care of the
land less labourers and the tribals. The total
expenditure on R&R shall not be less than Rs.
700 crores, which includes land acquisition (Rs.
30 crores) and R&R (350 crores). Alternate
livelihood and skill development programmes and
schemes shall be implemented as part of R&R
and CSR.

The following Para(s) stipulated as
under| condition (xix) may be
replaced;

“Phase-l of the R&R comprising of
2221 |PAPs shall be implemented
within jone year."

May be deleted and replaced by
“Project proponent will implement
the approved R&R plan as per
phased requirement of
displacement”

AND
“The total expenditure on R&R shall
not be less than Rs. 700 crores,
which lincludes land acquisition (Rs.
30 crofes) and R&R (350 crores)”
May be deleted and replaced by
“The tptal expenditure of R&R shall
not be less than Rs.2976 Cr which
inciude private land acquisition
(Rs.982Cr) and R&R (1492Cr)”

Gene

ral Conditions

(i)

Environmental laboratory shall be established
with adequate number and type of pollution
monitoring and analysis equipment in consultation
with the State Pollution Control Board.

Following may also be incorporated;
“the monitoring shall be done by
NABL/MoEF&CC accredited
laboratory”

xiil)

The Regional Office of this Ministry located at
Bhopal shall monitor compliance of the stipulated
conditions, The Project authorities shall extend
full cooperation to the office(s) of the Regional
Office by furnishing the requisite data/

“Bhopal® is to be modified as
“Ranchi”

information/monitoring reports.
2
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The EAC, after deliberations, recommended for the p
eI:uironmental clearance dated 19" May, 2009, in respect of spe
d general conditions (ix) & (xiii) as under:

F=S

W

(a)  Specific Conditions (iii), (vi) & (ix) to be replaced with, and r

cpnstruction of road up to the monolith and a park around it so th
as for tourism purpose.

N e between the habitation of Barkagaon and OB dumps.
(ix) The approach road of 6 km along northern boundary of m
For development of 3-tier avenue plantation, northern sides o
preferred in place of haul roads.

(B)  General Conditions (ix) & (xiii) to be replaced with and now

(R S The monitoring shall be done by NABL/MoEF&CC acai
(xiii) The Regional Office of this Ministry located at Ranchi.......

Based on recommendations of the EAC, the Ministry of Eny
hange hereby accords approval to the amendments proposed in
gized 19" May, 2009 for Pakri Barwadih Coal Mine project of 15 N

O w;

wer Corporation Ltd in an area of 3319.42 ha in North K
zaribagh (Jharkhand), as stated in para 4 above.

6 All other terms and conditions stipulated in the environmer
2009, read with subsequent amendment dated 29™ June, 2016, sh

Copy to:

1| The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2/ The Secretary, Department of Environment & Forests,
Secretariat, Ranchi

3| The Additional Principal Chief Conservator of Forests, Regid
Environment & Forests, Bungalow No. A-2, Shyamali Colony, R
4 The Member-Secretary, Jharkhand State Pollution Control
Complex, PO Dhurwa, Ranchi

5| The Member Secretary, CPCB, CBD-cum-Office Complex, East

Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New [
The Advisor, Coal India Ltd, SCOPE, Core-l, 4" Floor, Vikas M3
The District Collector, Hazarigbagh, Government of Jharkhand
Monitoring File 10.  Guard File 11 Record File. 12. N

w0 o~

roposed amendments in the
cific conditions (iii), (vi) & (ix)

ow read as under:-

the monolith could be visited

0 The user agency shall provide necessary fund 2‘) the State Government for
t

ining lease shall be metalled.
f main approach road to be

read as under:-

redited laboratory.

vironment, Forest and Climate
the environmental clearance
ATPA of M/s National Thermai
aranpura Coalfields, District

tal clearance dated 19" May,
all remain unchanged
S‘P‘T 17'[ 20[7
(S. K. Srivastava)
Scientist E

Government of Jharkhand,
nal office (ECZ), Ministry of
anchi - 834002

Board, TA Building, HEC

Arjun Nagar, Delhi - 32

6! The Member-Secretary, Central Ground Water Authority, Ministry of Water Resources,

Yelhi
rg, Laxmi Nagar, Delhi

otice Board 9‘1
z 1217-0”

(S. K. Srivastava)
Scientist E
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No. J-11015/38/2007-1A-11(M)
Government of India

Ministry of Environment, Forest and Clim
IA-11 (Coal Mining) Division

[0,

The Managing Director,

M/s NTPC Limited, NTPC Bhawan, Scope Complex,
7, Institutional Area,

Lodhi Road, New Delhi - 3

ate Change

Indira Paryavaran Bhawan,
Jorbagh Road, N Delhi- 3
Dated: 14" August, 2018

Email: environment.ntpc@amail.com: rkbaderia@ntpé.co.in

Lh

sub: Pakri Barwadih Coal Mine Project of 15 MTPA i
National Thermal Power Corporation Ltd locat
Hazaribagh (Jharkhand) - Amendment in EC-reg.

w

Sir,

mendment in the environmental clearance dated 19" May,
favour of M/s National Thermal Power Corporation (NTPC

azaribagh (Jharkhand).

“The coal shall be transported through closed belt conveyor

an area of 3319.42 ha of M/s
in Tehsil Barkagaon District

This is with reference to your application No.CC:ESE:7015:2018:GEN dated 7" May,
2018 with the online proposal No. IA/OR/CMIN/8804/2007 dated 8" May, 2018, and subsequent
etter dated 15.06.2018, 21.06.2018 and 28.06.2018 on the a rbove mentioned subject.

2 The Ministry of Environment, Forest and Climate Change has considered the proposal for

2009 granted by the Ministry in
Limited for Pakri Barwadih Coal

ining project of 15 MTPA in an area of 3319.42 ha located in Tehsil Barkagaon, District

The environment clearance dated 19" May, 2009 was earlier amended on 29" June,
16, permitting transportation of coal by road for a period |of two years i.e. up to 28™ June,
18. Accordingly, the specific condition no. 2A (ix) was revised as under:-

system of a length of 13 km fto

nadag railway station. The project proponent is permitted for (2) two year to use State
ighways/Public Roads for transportation of coal (approx. 35/km) to Banadag railway siding by

adopting all mitigative measure to control dust pollution. The project proponent shall put all
efforts to expedite completion of service road for belt conveyer so that the same can be utilized

far coal transportation by road.”

The said EC was further amended vide this Ministry’s

letter dated 7" December, 2017.

Now it has been desired to permit coal transportation by road in its reduced stretch of 23.72 km,
for a further period of 2 years as an interim arrangement by adopting all mitigation measures to

control dust pollution.

The proposal was considered by the Expert Appraisal
Thermal & Coal Mining Sector in its 32" meeting held or]

Committee (EAC) in the Ministry
28" June, 2018. The EAC, after

deliberations has recommended for amendment in the envirorimental clearance dated 19" May,

2009, amended on 29" June, 2016 & 7" December, 2017, germitting coal transportation from

Pakri Barwadhi Coal Mining Block to Banadag Railway siding

cavering trucks with tarpaulin sheet etc. %d
/—’

for a further period of two years

i.e. up to 28" June, 2020 as an interim arrangement, by adopting all mitigation measures to
cantrol dust poliution, which would include regular mainterjance of roads, water sprinkling,
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The EAC has also recommended for stipulating additional condition as under-

‘The public roads used for

populated areas.’

6.

Based on recommen

ations of the EAC, the Ministry of Environment, Forest and

transportation of coal, should be widened and shouldered at

Climate

Change hereby accords approval for amendment in the environmental clearance dajed 19"

May 2009, amended on 29" June, 2016 & 7" December, 2017, for the above said pr
recommended by the EAC and stated in para 5 above.

All other terms and tonditions stipulated in the EC dated 19" May, 2009, re

amendment therein vide le
unchanged.

Copy to:

AL
2. The Secretary, Department of Environment

7.

8.
9. Monitoring File

The Secretary, Ministry o

Secretariat, Ranchi

ers dated 29" June, 2016 & 7" December, 2017, shall
o
(S. K. Sriv

Sci

Coal, Shastri Bhawan, New Delhi
& Forests, Government of Jha

ject, as

ad with
remain

JTG( 20!8
stava)
ntist E

rkhand,

The Additional Principal [Chief Conservator of Forests, Regional office (ECZ), Ministry of

Environment & Forests,

. The Member Secretary,
Complex, PO Dhurwa, Ra
. The Member Secretary,

Arjun Nagar, Delhi - 32

. The Member Secretary,

New Delhi

The District Collector, Hazaribagh, Government of Jharkhand
Guard File

10.

ungalow No. A-2, Shyamali Colony, Ranchi - 834002
Jharkhand State Pollution Control Board, TA Building

nchi
Central Pollution Control Board, CBD-cum-Office Comple

11. Record File. 12. Notice Board

=1
(S. K. Sriv

g, HEC

x, East

Central Ground Water Authority, Ministry of Water Resources,

Curzon Road Barracks, A-2, W-3 Kasturba Gandhi Marg, New Delhi
The Advisor, Coal India Limited, SCOPE Minar, Core-l, 4t Floor, Vikas Marg, Laxm

%}Jr’gl 2_018

Nagar,

stava)

Scientist E

., .268



etter No.: 2/PMC/ND-171/2012- 2224 Ranchi, d

Office of the Chief Engineer
Project Monitoring & Planning
Water Resources Department,

Govt. of Jharkhand, Ranchi

From: Er. Ashok Kumar
Chief Eagineer (Mon)
o,
Sri P. K. Upadhaydy g
Addl. szfum.«f;z_{yé
NTPC Ltd.
Coal Mining Projects,
Ujjwal Cemplex, Pugmil Road,
Hazaribag-825301
(Fax: 06546 270744)
Sub :- Proposal for NOC for rainwater catchment draips/uallah realignment
as per CWPRS repart within Pakri Barwadib Coal Block of NTPC
Limited.
Ret: Letter No.7010/PB/Mining/2012/301, dated 30.10.2012
Str,
With reference to the letter on the subject, | am direqted 10 convey the no
objection of the department for realignment of Dumuhani Nala oo the following

€4

(i),

nditions:

Clearance by Ministry of Environment and Forests, Gover

Government of India;
i). The excavated mined area should be replemished as peq
This is required 1o ensure for non-reduction in water avai
impact on the environment;

). The realignment of Dumuhani nala should be
recommendation/suggestion given by by Central Water
Station (CWPRS), Pune given in its wechnical report.

ment of India for non-

forest use of the forest area be obtained under Forest Conservation Act 1980,

(i), PBnvironmental clearance be obtained from Minisury of Enironmen: and Forests,

the approved mining

closure plan and to the extent in reference 1o the existing [natural ground profile

ability and no adverse

done as per the
and Power Research

Yours faithfully.

=) |
(As h%kaku mar)

Chigf Enginecer (Mon)
‘Alec. Othae O Drart\Enghsh\NTPC_Nala Diversion, Pakrt Sarwadin Coal Block..docx
JI/LY D2aag v Es =gl
SLEIVED FROM L e 5 h
- A3 -0

p-15/34
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PAKRI BARWADIH COAL MINllf PROJECT,
NTPC LIMITED, HAZARIBAGH , JHARKHAND
A. PLANTATION / DISTRIBUTION DONE BY NTPC LTD
No of plants ¢
um no.
SINo Year planted / il ain Location Remarks
Distributed | ' P
1 2008 200 200 |Inside Site Office, Barkaggon Misc shady plants
2 2010 70 270  |Rani talab, Budua mahadev mandir Mango plants
3 2010 200 470  |Distributed to villagers Fruit bearing plants
4 2011 125 535  [Distributed to villagers Fruit bearing plants
B 2012 225 820 |Distributed to villagers Fruit bearing plants
6 2012 130 950 |Plantation at Vinobha bhave university
Shady plants
7 2013 480 1430 |Distributed to.villagers fruit bearing and shady plants
8 2013 40 1470 [Infront of site office, barkpgaon Casurina, Bottle plam
) 2013 30 1500 |on the bund barka ahar pakribarwadih
10 2013 25 1525 |Ramsagra talab, back of site office Barkagaon
11 2014 300 1825 |Distribution
12 2015 118 1943 |ITI
13 2015 30 1973  |Site office, barkagaon Kanel , bouganvilia
14 2015 90 2063 [Utkramith madya vidyalay, kusumbha -
Kanel , bouganvilia
15 2015 220 2283 |Chhath talab, hazaribagh
16 2015 417 2700 |Distributed to villagers Shady plants
17 2016 1000 3700 |[Distributed to villagers Shady and fruit bearing plants
In and around langathu site offi d
18 2016 4500 8200 und fangathu sie office anc. oy ady plants through MDO
approach road
19 2017 590 8890 In and aroynd Si!(ri township and On 05.06.17, (_)9'06'1.7' Misc
langathu site office shady and fruit bearing plants
Distributed through SDM,
In and around Hazaribagh| Neem , . ;
20 2017 5000 13890 Cararii ] » thll g : Hazaribagh in and around
n mun
AR, SIS Hazaribagh on 17.06.17
In Vill L h he ye lace, ' |
oG Lap e a_tt = aca?t P éc Involving the villagers of Langathu
21 2017 800 14690 |Gulmohar, Neem, Arjun, Kgranj, Imli,
on 20.06.17
Jamun, Kathal, Amrud
In Village Langathu at the yacant place, ;
) ) i Involving the employees on
22 2017 500 15190 [Guilmohar, Neem, Arjun, Karanj, Imli, 21.06.17
Jamun, Kathal, Amrud g |
In Village Langathu at the yacant place, !
i g j involving the employees on
23 2017 580 15770 |Gulmohar, Neem, Arjun, Karanj, Imli, 22.06.17
Jamun, Kathal, Amrud e
Plantation at SSB Camp, Nagari, Neem [Involving the SSB security
ba | 2017 150 15920 _ L o 8
and Karanj Personnnel
; e d d Distributed through DFO,
_ il ?nta;:o: ik Karou ] Hazaribagh West Forest Division
25 2017 1550 17470 Hazar:bag R’ Ty i il in and around Hazaribagh on
Rt 13.07.17
In Village Langathu alt the vacaf\t!plﬁce, On 15.07.17 during Van Mahotsav
6 2017 2500 19970 |Gulmohar, Neem, Arjun, Kgranj, Imli, involving villagers and employees
Jamun, Kathal, Amrud
. 1 . - ) f
27 2017 500 20470 fARIAtoN SIonE the Siviaels Gidks & At the mining premise
|the haul road, Kanel
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No of plants
I Cum no. :
51 No Year planted / Location Remarks
Bittbuteg | PN
At the mining premise on topsoil
28 2017 935 21405 |Plantation near the top s¢il dump dump along with the grass
seeding
29 2017 1000 Kg ks Mixed Grass seeding on the top soil et Ml
dump
In Village Arahara near the dump,
30 2017 260 51665 garland drain and fencing, Mine. Qn 17.'07'1.7 during Van Mahotsav
approach. Gulmohar, Negm, Arjun, involving villagers and employees
Karanj,
In Village Arahara at the Jacant place,
31 2017 2450 24115 |Guimohar, Neem, Arjun, Karanj, Jamun, Mix Plantation
Kathal.
In the village Devaria Khurd, on the
32 2017 1150 25265 edge of Khora Nala, Neem, Arjun, Block Plantation near Khora Nalla
Karanj, Jamun, Guimohar
In the village Arahara, op the edge of
33 2017 450 25715 Khora Nala, Neem, Arjun, Karanj, Mix Plantation
Jamun, Gulmohar
3 2017 1300 27045 |7 nk Duim Sl Noe S Mix Plantation
Karanj, Jamun, Gulmohar
In the village Devaria Khufd, on the
35 2017 845 27860 |edge of Khora Nala, Neenp, Arjun, Mix Plantation
Karanj, Jamun, Gulmohar
Dispatch Road on the edge of Khora
36 2017 935 28795 |Nala, Neem, Arjun, Karan|, Jamun, Mix Plantation
Gulmohar
37 2018 2000 30795 |Hazaribag, Jharkhand Misc shady plants
38 2018 200 30995 |GDM Girls High School Misc shady plants
_ 39 2018 250 31245 |Middle School, Sonbarsa Flower & Shady plants =3
40 2018 2500 38745 Séfetv Zone P|E?I"ItEI(IOr‘I - Deworia Mise chagy plants
Village, Urub Village
41 2018 3750 42495 |Along the Pakwa Nala - Egst Quarry Mix Plantation
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Government of India
Ministry of Environment, Forests and Climate Change
(Forest Conservation Division)
Indira Paryavaran Bhawan,
Aliganj, Jor Bag Road,
New Delhi - 110003

Dated: 25!" May, 2023
To,

The Principal Secretary (Forests),
Government of Jharkhand,
Ranchi

Subject:Diversion of 1026.438 ha of forest land for coal mining Pakribarwadih
Project in favour of M/s NTPC Ltd. in Hazaribag West Forest Division in
Hazaribag District of Jharkhand - Modification in condition of Stage-ll
approval and violation of FC Act - regarding.

Madam/Sir,

| am directed to refer to the State Government of Jharkhand’s letter no. vanbhumi-
75/2009-1915 V.P. dated 08.07.2022 requesting for modification of condition no. 8
o f Stage-Il approval dated 17.09.2010 issued under Section 2 (ii) of Forest
(Conservation) Act, 1980. The said condition at Sr no. 8 of the approval dated
17.09.2010 is as under:

“The user agency will take up program for at least 50 m green belt along the sides
of the Pakwa nallah and Dumhani nallah from the initial years under the
supervision of the state forest department”.

2. The request of the State Government was considered by the Advisory
Committee in its meeting held on 25.04.2023. After careful examination of the
request of the State Government, on the basis of the recommendations of the
Advisory Committee, and its acceptance by the competent authority in this Ministry,
the Central Government hereby accords its approval to modify the condition no. 8
of the Stage-Il approval dated 17.09.2010 as under:

“The user agency shall restore and conserve the Khorra Nalla (west) and Pakwa
Nalla (east) watersheds on priority basis under supervision of the forest department
and expert hydrologists/agencies and develop their watershed status as per the
Survey of India toposheet no. 73 E/I. A greenbelt of 100 meters on either side of
both Khorra Nala and Pakwa Nalla shall be maintained”.

3. Further, in total disregard to the conditions of approval, the user agency has
mined out the area and changed the course of the Dumuhani nala which was
actually required to be protected and maintained as green belt. In view of this, it
has been decided that the penalty shall be imposed for violation committed over
the forest area (1026.438 ha) without approval equal to five times the normal NPV
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plus simple interest of 12 % from the date of actual violation committed till the
deposition of penalty.

4. The remaining conditions stipulated in approval dated17.09.2010 for instant
proposal shall remain the same.

5. This issues with the approval of competent authority.

Yours faithfully,

Signed by Sd/-
Suneet Bhardwaj (Suneet Bhardwaj)
Date: 25-05-2023 15:00:30 Assistant Inspector General of Forests

Copy to

1. Principal Chief Conservation of Forests, Government of Jharkhand, Ranchi
2. Regional Officer, Integrated Regional Office (Eastern Zone), Ranchi

3. Nodal Officer, O/o the PCCF, Govt.of Jharkhand, Ranchi

4. User Agency

5. Monitoring Cell, FC Division, MOEF&CC, New Delhi
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Annexure A-12

Item No.02 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Appeal No.20/2023/EZ
(I.A. No.34/2023/EZ)

NTPC Ltd, Pakri-Barwadhi Coal Mining Project Appellant(s)
Versus
The State of Jharkhand &Ors. Respondent(s)

Date of hearing: 01.08.2023

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLEPROF. A. SENTHIL VEL, EXPERT MEMBER

For Appellant(s) : Mr. Sanjay Jain, Sr. Advocate (in Virtual Mode) a/w
Mr. Adarsh Tripathi, Advocate (in Virtual Mode) &
Mr. Uttam Kumar Mandal, Advocate

ORDER

1. Mr. Sanjay Jain, learned Senior Counsel appearing (in Virtual
Mode) assisted by Mr. Adarsh Tripathi and Mr. Uttam Kumar
Mandal, Counsel is present for the Appellant.

2. I.A. No.34/2023/EZ has been filed by the Appellant, seeking

condonation of delay of 24 days in filing the present Appeal.

3. Ms. Amrita Pandey, learned Counsel appearing (in Virtual Mode)
Ministry of Environment, Forests and Climate Change, and Ms.
Aishwarya Rajyashree, learned Counsel appearing (in Virtual Mode)
for the State Respondents, Government of Jharkhand, state that
since the delay is only of 24 days, the same may be condoned.

4. The I.A. No. 34/2023/EZ is allowed and the delay of 24 days in
filing the present Appeal is accordingly condoned.

S. The Appellant has filed the present Appeal assailing the order dated

25.05.2023 passed by the Ministry of Environment, Forests and
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10.

Climate Change, holding the Appellant to be in violation of
condition no.8 of the Stage-II Forest Clearance approval and
imposing a penalty over the entire forest area (1026.438 hectares)
with interest.

It is also stated that by another order dated 14.06.2023 a demand
notice has been issued by the Divisional Forest Officer, Hazaribagh
West Division, computing penal NPV @ Rs.857,52,85,944.32/-
(Rupees Eight Hundred Fifty Seven Crore Fifty Two Lakhs Eighty
Five Thousand Nine Hundred Forty Four and Thirty Two Paisa
only).

The allegation is that the Appellant is in substantial compliance of
relevant condition no.8 of the Stage-II Forest Clearance approval
dated 17.9.2010, having already developed green belt within 50
meters of two of the three Nallahas, namely, Khora and Pakwa, and
the fact that the same cannot be developed in the vicinity of the
third Nallah, namely, Do muhani, stands admitted by the
competent authorities, who have already allowed the diversion of
Do muhani Nallah, acknowledging that the same falls in the core
mining area.

It is further stated that the Appellant has made necessary deposit
in ADHOC CAMPA account amounting to Rs. 82,42,29,714/-
(Rupees Eighty Two Crores Forty Two Lakhs Twenty Nine Thousand
Seven Hundred Fourteen only) towards Net Present Value of the
diverted forest.

In our opinion matter requires consideration.

Issue notice to the Respondents, returnable within four weeks.
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11.

12.

13.

14.

15.

16.

Ms. Aishwarya Rajyashree, learned Counsel appearing (in Virtual
Mode), accepts notice on behalf of the Respondent Nos.1, 3, 5 & 6,
State Respondents, Government of Jharkhand.

Ms. Amrita Pandey, learned Counsel appearing (in Virtual Mode),
accepts notice on behalf of the Respondent Nos. 2 & 4, Ministry of
Environment, Forests and Climate Change.

All the Respondents shall file their counter-affidavits within six
weeks as Ms. Amrita Pandey states that the matter has to be vetted
from the office of the Ministry of Environment, Forests and Climate
Change, New Delhi.

Learned Counsel for the Appellant shall serve e-copy/soft copy of
the Memo of Appeal along with all its annexures upon Ms.
Aishwarya Rajyashree and Ms. Amrita Pandey, Counsel for the
Respondents within 24 hours.

List on 14.09.2023.

In the meantime, till the next date of listing, the operation of the

impugned demand notice dated 14.06.2023 shall remain stayed.

Prof. A. Senthil Vel, EM

August 01, 2023,
Appeal No.20/2023/EZ
(I.A. No.34/2023/EZ)

AK
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Item No.04 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYBRID MODE)
Appeal No.20/2023/EZ
NTPC Ltd, Pakri-Barwadhi Coal Mining Project Appellant(s)
Versus

The State of Jharkhand & Ors. Respondent(s)

Date of hearing: 14.09.2023

CORAM: HON’BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Appellant(s) : Mr. Sanjay Jain, Sr. Advocate (in Virtual Mode) a/w
Mr. Uttam Kumar Mandal, Advocate

For Respondent(s): Ms. Aishwarya Rajyashree, Advocate for R-1,3,5&6
(in Virtual Mode)

ORDER

1. Mr. Sanjay Jain, learned Senior Counsel appearing (in Virtual Mode)
along with Mr. Uttam Kumar Mandal, learned Counsel on behalf of
the Appellant.

2. Ms. Aishwarya Rajyashree, learned Counsel appearing (in Virtual
Mode) for the Respondent Nos.1, 3, 5 and 6, State Respondents,
State of Jharkhand, prays for and is granted two weeks for filing
counter-affidavit.

3. No one is present for the Respondent Nos.2 and 4, Ministry of
Environment, Forests and Climate Change (MoEF&CC).

4. Ms. Amrita Pandey, learned Counsel who also appears for the
Ministry of Environment, Forests and Climate Change (MoEF&CC)
informs that Vakalatnama has been issued by the MoEF&CC in
favour of Mr. D. N. Ray. The said Counsel is not present today.

S. We, therefore, direct Ms. Amrita Pandey to accept notice on behalf of
the Respondent Nos.2 and 4, Ministry of Environment, Forests and

1



Climate Change (MoEF&CC) and file counter-affidavit within three
weeks.

6. The copy of this order shall also be communicated to the Secretary,
Ministry of Environment, Forests and Climate Change (MoEF&CC),
New Delhi within 24 hours.

7. List on 17.10.2023.

8. The interim order is extended till the next date of listing.

Dr. Arun Kumar Verma, EM

September 14, 2023,
Appeal No.20/2023/EZ
SKB
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")\"' BEFORE THE NATIONAL GREEN TRIBUNAL, AT
Between .
Anup Kumar, ...Applicant.
Vs.
State of Jharkhan & Ors. ...Respondents

AFFIDAVIT OF COMPETENCY

I, Navin Kumar son of Narendra Kumar Yadav aged about 47
years, by faith Hindu, by occupation — service and working for gain at
NTPC Limited, Pakri - Barwadih Coal Mining Project, Site Office Sikri,
Post Office and Police Station- Barkagaon, District- Hazaribagh,
Jharkhand-825311, do hereby solemnly affirm and say as follows :-

1. T am the Dy. General Manager (Envt. Mgmt.) of the Respondent
no. 6 the answering respondent and am fully acquainted with
the facts and circumstances of the case. 1 am also duly
authorised and competent to affirm this affidavit and

accordingly I depase to the same.

2. By virtue of my power and authority as aforesaid, I am
competent to affirm this affidavit on behalf of the NTPC Ltd the
Applicant herein. Xerox copy of the authorization letter is

annexed herewith and marked as annexure "X".

3. That the statements contained in paragraphs 1 and 2 of the
foregoing affidavit are true to my knowledge.

. FI"H
wer”
Prepared in offi DEPONENT
amnly affirmed and‘declared
SGL , ¢ on kentification

208,

06 0CT 2023 Aéﬁ% KUMAR SEF)

. City CI::l ::;ourt
06 CCT 2023 Reg N esauzi1e
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53 vt forfids

(Ared AN &1 92 )

NTPC Limited

{A Govt. of india Enterprise)

BT G IRAEETT, TAREE

Coal Mining Projects, Hazaribag

This is to certify that by virtue of General Power of Attorney dated
02.08.2023 issued by Director, NTPG Ltd in favour of the undersigned,
Shri Navin Kumar, designated as Dy. General Manager (Envt. Mgmt.),
NTPC Pakri Barwadih Coal Mining Project is hereby authorised to sign
Vakalatnama in favour of advocate and take steps to file
petition/Statement of Defence in Original Application No. 63/2023 (Anup
Kumar Vs State of Jharkhand & Others) pending before National Green
Tribunal, Eastern Zone Branch at Kolkata.

Further certified that Shri Navin Kumar Is authorised to swear an affidavit
in support of petition/Statement of Defence to be filed on behalf of NTPC
Ltd and to file documents as well as take appropriate steps on behalf of
the Company in the said matter.

c.?‘“'z’&

(NEERAJ JALOTA)
GENERAL MANAGER
NTPC, Pakri Barwadih Coal Mining Project

HAIRO0 THIZ) / NEERAY JALOTA
RTINS F GENERAL MANAGE &
(vl ol el e 1 PR A PD-

Dated: 05.10.2023 w""’.‘.’.‘“”'!..‘.“..‘:":f
m" (L

mwmﬁmﬁmﬁmmﬁﬁa FOTTETT — 825311
_ Coal Mining Prqjects. Sikri Site Office, Barkagaon, Hazaribag - 825311
Lo mnim[ : Wit e, 1:5\:1 Wﬁ_’.’.’ Heegamm oim, A s, ¢ R - 1100 03, SERERA = [Tei: 011-24287352, &9 i JFax: 01124361018

e Vol Crod Naw Falhi . 140003 E-mall © ntocce@ntoc.co.in, Website : www.nipc.co.in

T st anml A e


User
Typewritten Text
Annexure -X


BEFORE THE NATIONAL GREEN
TRIBUNAL, AT KOLKATA
0.A. NO. 63 OF 2023 (EZ)
Between
Anup Kumar.
..-Applicant
Vs.
State of Jharkhan & Ors.

...Respondents

Affidavit of Competency of Navin
Kumar affirmed on this day of
October, 2023.

Uttam Kumar Mandal
Advocate
10, Old Post Office Street,

Room No.110/1
Kolkata-700 001

M - 9830424536/8777688137

advuttamkumar63@gmail.com
WB/1459/1995
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